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LOK SABHA DEBATES

LOK SABHA
Friday, March 05, 2010/Phalguna 14, 1931(Saka)

The Lok Sabhe hm at Eleven of the Clock

[Mapam Speaker In the Chalr]
OBITUARY REFERENCES
[English]

MADAM SPEAKER: Hon. Members, | have to inform
the House about the sad demise of two of our former
colleagues, Shri Khagapati Pradhani and Shri Ashok Singh.

Shri Khagapati Pradhani was a member of the Fourth
to Twelfth Lok Sabhas from 1967 to 1998, representing
Nowrangpur Parliamentary Constituency of Orissa.

During his long and illustrious tenure spanning over
a period of more than three decades, Shri Pradhani ébly
served -as a member of various parliamentary committees.
He was the Chairman of the Committee on Welfare of
Scheduled Castes and Scheduled Tribes during the
Seventh and Eleventh Lok Sabhas. He served as a member
in the Panel of Chairmen, Lok Sabha during the Twelfth
Lok Sabha.

Shri Pradhani worked for the weifare of the poor and
backward classes of the society. He was the Chairman,
Panchayat Samiti, Tentulikhunti, Crissa from 1963 to 1966.
Shri Pradhani served as a member of the Gantantra
Parishad from 1956 to 1957 and the South Eastern Zonal
Railway Users' Committee from 1974 to 1976. He also
served as a member of the State Planning Board, Orissa
from 1973 to 1976.

Shri Khagapati Pradhani passed away on 3 February,
2010 at the age of 87.

Shri Ashok Singh was a member of the Eleventh and
Twelfth Lok Sabhas from 1996 to 1999 representing the
Raebareli Parliamentary Constituency of Uttar Pradssh.

Earlier, he was a member of the Uttar Pradesh
Leglslative Assembly from 1889 to 1892 for two terms.

Shri Singh was a member of the Commiitee on Urban
and Rural Development during the Elevenih Lok Sabha.
He was also a member of the Committee on Human
Resource. Development and the Consultative Committee
of the Miniatry of Petroleum and Natural Gas during the
Twelfth Lok Sabha,

A committed soclal and political worker, Shri Singh
was the Block Pramukh, Amawa, Raebarell in the year
1987, He was also the Chairman, District Co-operative
Bank Ltd., Rasbareli from May, 1994 to July, 1995 and
from February to May, 1999. Shri Singh also served as the
President of the District Panchayat, Raebareli from
January, 2006 to February, 2010.

Shri Ashok Singh passed away on 23 February, 2010
at the age of 55.

We deeply mourn the loss of these friends and | arh

. sure the House would join me in conveying our

condolences to the bereaved families.

Hon. Members, as you are aware, on 4th March,
2010, sixty-three people including women and children
are reported to have been killed and hundreds other
injured in a stampede in an ashram in Pratapgarh, Uttar
Pradesh.

The House expresses its profound sorrow on this

. tragedy which has brought pain and sufferihg to the families

of the bereaved and injured.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.02 hrs

The Members then stopd in silence for a short while. .

[Translation]

MADAM SPEAKER: Please take your seat. It is not
proper to disturb the Question Hour in this way every time.
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[English]

" It is not a nice thing; not nice. Raise it in the Zero
Hour.

...(Interruptions)

MADAM SPEAKER: No, Question Hour is not going
to be a casualty everyday. Everyday ivt is bscoming a
practice. Please sit down. Nothing will go on record. -

...(Interruptions)”
[Translation]

MADAM SPEAKER: Shri Rakesh Singh, you please
speak.

SHRI RAKESH SINGH (Jabalpur): Madam, this is a
very serious question and a very serious subject. If
Questions on this issue are asked in this way in the
Houss, how the purpose will be served ...(Interruptions)

Hon'ble Member, this is a very serious issue. This
issue is related to the whole country....{Interruptions) .

MADAM SPEAKER: Rakesh Singh ji, you please ask

your question. ‘ .
...(Interruptions)

MADAM SPEAKER: You should raise \ygur issue
during Zero Hour. First you give notice. What is the
issue?

[English] .

Question Hour is now being disturbed everyday. Sit
ddwn, please.

[Translation]
...(Interruptions)

SHRI MULAYAM SINGH YADAV (Mainpuri): Prices
are on the rise constantly. ...(Interruptions)

fNot recorded.

Oral Answers to Questions 4

MADAM SPEAKER: Mulayam Singh Yadav Ji, please
sit down. Discussion has already taken place on this
subject.

" 11.06 hrs.

ORAL ANSWERS TO QUESTIONS

MADAM SPEAKER: Question No. 121, Shri Rakesh

-Singh

[Translation]
New Medical Degree Course

*121, 1éHRI RAKESH SINGH:
SHRI SHARAD YADAV:
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government proposes to introduce
a new degree course, viz., "Bachelor of Rural Medicine
and Surgery" (BRMS);

(b) if so, the objectives and the salient features

. théreof;

(¢) the differences in the proposed course as
compared to the existing regular course being pursued
across the country; '

~ (d) the time by'whlch the new degree course Is
likely to be introduced;

(e). whether there has been opposition to this
move; and

(f) if so, the details thereof and the reaction of the
Government thereto?

[English]

~ THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) to (f) A statement is laid on the Table of the House.

Statement

The Government has rebeived from the Medical

‘Council of India, a scheme of the course titled "Bachelor
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©f Rural Health Care" and not "Bachelor of Rural Medical
and. Surgery (BRMS)" on 26th February, 2010, which Is
yet to be examined.

In order to provide trained manpower in sub-centres
only for treating ailments except surgery, Government in
censultation with the Medical Counclil of India, is in the
process of considering the introduction of a short-term
rural medical course. The objectives are to provide trained
persons in rural villages to provide treatment for allments,
early diagnosls, stabilization and referral and promoting
public health activities and to reduce dependence of rural
population on unqualified persons. '

[Translation]

SHR! RAKESH SINGH: Madam, | think that the entire
House Is concerned that better medical facilities should
be provided In rural areas, The entire House is aware that
the people living in urban as well as rural areas suffer
from same diseases and there is no difference in diseases
in the rural and urban areas. Therefors, when Bhore
Committee in the year 1948, had considered the issue of
degree college, they found it unpractical. As per my
information, the students and doctors will be perrﬁitted to
treat only common diseases and not the serious diseases
after completing the bachelor of Rural Health Medicine
and Surgery Course. It means that the course will be a
substandard course in comparlson to the MBBS course.

...(Interruptions)

[English]

SOME HON. MEMBERS: English translation is not
coming.

MADAM SPEAKER: We are eheeking. It is being
checked.

[Translation]

SHRI RAKESH SINGH: If it is not a substandard

~ course then as to why doctors completing this course will

be allowed to treat serious diseases, The second point is,

whether the Government will consider giving any

Government Job or making any other arrangements for

the students completing this course or they will be left to
do private pragtice.

PHALGUNA 14, 1951 (SAKA)

to Questions 6

[English]

SHRI DINESH TRIVEDI: The House also appreciates
that we need to strengthen the medical facilities in the
rural areas. This entire programme is, | personally feel, a
re\}olutlonary one. Why is it going to be a revolutionary?
The hon. Member has just asked as to how it is going to
help the poor. Every sub-centre today has an ANM, ANMs
are not really anywhere near doctors. Today what has
happened is that sub-centres do not have qualified people.
We want to make sure that doctors or somebody is
available who is very well trained to diaghose and treat
the disease which otherwise goes unnoticed and villagers -
become prey to quacks. In order to ensure that there is

"somebody at all points in time which is in between an

MBBS and ANM, is the reason why the Government has.
come Lup with this programme. This programme has been
read by experts, Vice-Chancellors of Medical Universities,
expert doctors, expert committees and this is going to
revolutionalise the entire medicare in rural areas.

| am sure the entire House would want that our
poorest of the poor who live in villages, who do not even
have the means to come to the cities, will get medical
treatment 24X7 at their doorstep at sub-centres, and this
is only limited, as of now, to the sub-centres.

[Translation]

SHR! RAKESH SINGH: Madam Speaker, | am happy
that the Government is considering this issue but | would
like to draw kind attention of the Hon'ble Minister towards
the most important aspect of this subject. In this country,
the Ayurvedic and Unani and Homeopathic systems of
medicines have been in vogue for thousands of years. We
should- not forget Shushrut and Charak who were great
scholars in the field of Anatomy. In this country treatment
is being done by following the methods founded by them
for thousands of years. But it is really an unfortunate
situation that the students of BAMS or BHMS Course have
ng future after studying for four years and getting the
degree whereas we are reeognizing these courses as

_equivalent to MBBS. Therefore, why not we motivate them

to go to the rural areas after completing the course? If we
think that they are not even capable of treating the common
diseases, then why we are giving them the degree My
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question is that If we recognize them as equivalent to
MBBS and we also admlt that they can treat the common
diseases, then why not the Government arrange to send
them in rural areas and provide them sufflcient facllities
there so that they could start their practice and wander ne
more from pillar to post,

[English]

SHRI DINESH TRIVEDI: Madam, | appreciate the
question of the hon. Member. But, | am afraid, this question,
at this point in time, is limited to this 'Bachelor of Rural
Healthcare' scheme. ...(Interruptions) | fully agree with you
that this also needs to be examined. ...(Interruptions) |
totally agree. | am in total agreement that this also needs
to be examined. India has thousands of years of experience
in what is known as native medicine, now which has been
formalized whether it is Ayurveda, whether It is Unanl.
That is why we have a separate Department which
everybody knows as AYUSH. This dsfinitely needs to be
considered and If the hon. Member has any scheme which
he would like to suggest, you are most welcome and we
will be happy to examine the same.

[Translation]

SHR! SHARAD YADAV: Madam Speaker, you are
well aware about the condition of health services in the
country. Education and health sector is constantly going
into the hands of private sector. The plan formulated by
you in this regard is appropriate and -t welcome that.
Through you Madam, | would like to ask the Mmister, by
when this plan will be materialized? In addition, | would
like to state | am well aware of the condition of health
services in the country and its state of affairs cannot be
described in Question Hour. As the Cabinet Minister is not
present in the House | would like to tell Minister of State
that 'AlIMS' used to be a proper place for treatment of the
poor. The Government has constituted Valiathan
Committee to pave the way for its privatization. Through
you Madam, | would like to tell the Minister that | weicome
the plan formulated by him. The health facilities in rural
areas of india are in very pathétic condition. There is
widespread superstition there and the treatment is still
done there by exorcist through magical charm. Rakesh
Singh ji was just talking about it but probably he don't

MARCH 05, 2010

to Questions 8

know that every person of this country is half doctor, and
no reesarch has been conducted In Ayurveda,

MADAM SPEAKER: Please ask your gueation,

SHRI S8HARAD YADAV: | would like to know from
the hon. Minister as to when thia pian Is Iikely to be
materialized and after its implementation by when the
Government Medical Colisges and health Institutes which
are lagging behind, will come forward o provide health
services and what Is being done to provide help ta healith
services in private sector as Shri Mulayam Singh |i has
opened a medical college in his area. What steps are
being taken to strengthen the institutes being o.pened to
provide services to the people in rural areas and to ensure
that 'AlIMS' does not go in private sector and to expand
such facilities to the poor across tha country.

SHR! DINESH TRIVEDI: Madam, we have come
forward with this scheme just to provide the facllities,
described by the hon'ble Member. It will benefit in such a
manner that the children at district level will progress.
Presently, country is progressing more rapidly due to rural
areas and if the medical facilities are not available there
then it will be an injustice to them. This plan is just for rural
children. This course will give priority to the chiidren at the
district level. The children who have passed 12 standard
will get training in nearby district hospital and priority will
be given to the local children. This problem exists in rural
areas and we plan to sort it out by giving priority at local
level. If the rural people do not get medical facility in
villages, they come to cities and urban people come to
AlMS. As it was a dream of Mahatma Gandhi that every

~ village should be self reliant and this scheme is a

revolutionary scheme In itself which will not only provide
hospital facilities to the rural people but will make the
local children doctors also.

As regards privatization, Hon'ble Gulam Nabi Azad
has already stated that the question of privatization of
'AlIMS' does not arise at all, but, PPP model is being
followed everywhere but, this does not mean that we are
geing to privatize 'Al[MS',

[English]

SHRI P.C. CHACKO: Madam, while disagresing with
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the opinion expressed by the hon. Minister and sharing
the aoncerns of Shrl Rakesh Singh, | would like to agk this
fo the hon. Minister, He has sald that It Is a revolutionary
ste'p. | want to say that It (s a retrograde step. The whole
world looks at Indla. Our Indlan doctors are quallfied
dootors, |a It the opinion of the Government of Indla
that the rural pecple want only half baked doctora?
w(Interruptions)

Madam, you know what ten-plus-two qualification Is.
How can ten-plus-two gualification followed by three-year
training prepare a doctor? Human anatomy is the same
and diseases are the same. If it is the opinion of the
Government that the rural people want only half baked
dootors, then this is a very dangerous thing.

He salid that all are consulted, but the Indian Medical
Assoclation, the official agency of the doctors in India,
disagreed with that. ...(Interruptions)

MADAM SPEAKER: Now, what Is your question?
You ask your guestion.

...{Interruptions)

SHR! P.C. CHACKO: | would like to kpow from the
hon. Minister whether the Government will assure this
House that they will not proceed with this half baked
idea and that this idea will be thoroughly examined.
...{Interruptions)

Madam, this system was introduced in some States
and later it was dispensed with also. So, the House needs
an explanation and an assurance from the hon. Minister.

_ SHRI DINESH TRIVEDI: Madam, whether the idea is
half baked or fully cooked, only an expert chief can know
or somebody who is consuming the food can know.

Madam, as far as this scheme is concerned, let me
assure the House that there has been a very wide
consultation, | am very happy to mention that almost all
the Chief Ministers, majority of them, cutting across party
lines, irrespective of whether it was a Congress Chief
Minister or a BJP Chief Minister, have welcomed it. Most
of the Chlef Ministers have been personally spoken to by
my senior Minister, Shri Ghulam Nabi Azad and | am very

PHALGUNA 14, 1951 (SAKA)

to Questions 10

happy to inform the House that all the Chief Ministers he
has spoken to, Including those of BJP-ruled States, have
welcomed the scheme. ...(Interruptions)

[Translation]

YOG! ADITYA NATH: Madam Speaker; hon'ble
Minister of Health and Family Welfare does not attend the
House.

MADAM SPEAKER: First you listen to him.
...(Interruptions)
[English]

SHRI DINESH TRIVEDI: Secondly, the experts have
welcomed the scheme. Thirdly, a wide-range consultation
is on. The MCI has welcomed it. Even in the Parliamentary
Consultative Committes, which. | also attended, most of
the Members have welcomed this scheme. There was a
two-day Workshop on the 5th & 6th February where all the
experts not only welcomed it but gave a standing ovation
to my senior Minister Shri Ghulam Nabi Azad. This is a
revolutionary step. Either we be satisfieq with~the quacks
as the hon. Shii Yadav mentioned & 981 ya—Jd, w4
811 want to assure the hon. Member to ensure that the
common villagers do not go and become prey to. the
quacks. ..;(/nterr.uptions) Hence, this is the first step in that
direction to have 1,47,000-such qualified technicians and
doctors at the sub-centres. ...(Interruptions)

[Translation]

MADAM SPEAKER: Please take your seat and let
Dr. Ratna De ask her question.

...{Interruptions)
[English]

DR. RATNA DE: Thank you, Madam. After passing
through this course, these persons will serve the rural
j-eople whereas the regular course passed MBBS doctors
will serve the urban and semi-urban people. So, it is
obvious that the rural people will get poorer grade of
medical facilities. ...(Interruptions) Is it aiso not a fact that

1
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the MBBS doctors are unwilling to join the rural health
_centres? This is not good. Even after 62 years of
Independence, the health of the rural people will be in the
hands of such type of d'octors. ...(Interruptions)

Madam, my question to the hon. Minister is this. Why
has the Government opted to have this type of short course

instead of making more MBBS doctors, which will definitely’

deprive the rural people? As we are dreaming of-making
our country evolve from a developing country o a
developed one, then compromising with health is
unwarranted. Thank you, Madam. ”

SHRI DINESH TRIVEDI: Madam, this entire question
is of capacity building, and we all know that capacity
cannot be built in a day. It takes time. ...(Interruptions) We
have to examine schemes after schemes. Who are ANM
the world-over? They are also qualified medical technician
or whatéver term you want to use. This is going to be an
arrangement—as Shri Yadav just now mentioned—that if
you do not have proper qualified doctors, then the villagers
will have no choice but to go to such magicians and
quacks. ...(Interruptions) | again repeat that this is going
to revolutionize it.

There is no question of compromising because they
will have to go on merit, and they will have to be registered
under the State Medical Council. They are not going to be
allowed into the sub-centres unléss and untll they pass
the examination and unless and until they go through the
registration process. | am very confident, and | want to
assure this House that let us give this scheme a chance
because the villagers also require medicare. At the
moment, it is up to the States Governments whether to
. accept this scheme or not to accept this scheme.

Hence, | mentioned that most of the Chief Minister
hae not only accepted this, but have weicomed this
scheme.

MADAM §PEAKER: Thank you so much, Q. No. 122,
Shri Inder Singh Namdhari.

...(Interruptions)
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[Translation] -

SHR! LALU PBASAD: Madam, | want to ask a
question. ...(Interruptions)

MADAR SPEAKER: You take your seat.
[English]

MADAM SPEAKER: We have come to the next

-question.

...(Interruptions)

SHR! P.C. CHACKO: Madam, we want a half-an-
hour discussion on this issue. ...(Interruptians) )

MADAM SPEAKER: You kindly send a notige, and
we will have discussion, '

...(Interruptions)
[Translation]

SHRI LALU PRASAD: Madam, Why are you not
allowing me to ask the question?

MADAM SPEAKER: This question is over. Now, next
question is being asked.

...{Interruptions)

MADAM SPEAKER: This question is over. Now allow
the next question to be asked.

...(Interruptions)

MADAM SPEKAER: This question is over. We will
discuss this point next time. '

...{Interruptions)
[English]

SHRI LALU PRASAD: Why are you not allowing me
to ask a question? ...(Interruptions)

MADAM SPEAKER: Yeu cannot argue like this.
...(Interruptions)

[Translation]

SHRI MULAYAM SINGH YADAV: Madam, permit a

- discussion in this regard.
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MADAM SPEAKER: You give notice, then | will permit
a discussion in this regard.

...(Interruptions)
[English]

MADAM SPEAKER: Mr. Namdhari, please ask your
supplementary.

...(Interruptions)

SHRI INDER SINGH NAMDHARI: Madam, the House
is not in order. ...(Interruptions)

[Translation]

SHRI LALU PRASAD: You do not allow us to ask the
question. ...(Interruptions)

MADAM SPEAKER: You give notice and a discussion
will be held on this issue.

...(Interruptions)

MADAM SPEAKER: The discussion will be held. You
give a notice. '

...{Interruptions)
[English]
MADAM SPEAKER: This is not the way.
...{(Interruptions)
[Tranglation] '

MADAM SPEAKER: | think, most of the Members are
cgncerned about this. You give notice, a detailed
c{iscussion will be held in this regard.

...(Interruptions)
[English]

SHRI DINESH TRIVEDI: Madam, we also welcome
the discussion. ...(Interruptions)

[Translation]

SHRI LALU PRASAD: Madam, This scheme has been
unsuccessful since the period of Raj Narayan ji.
...(Interruptions)

PHALGUNA 14, 1831 (SAKA)

[English]
MADAM SPEAKER: Nothing will go on record.
..(Interruptions)* |
Decline In Sex-ratlo

+
*122. SHRI INDER SINGH NAMDHARI:
SHRIMAT! J. SHANTHA:
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there has been a decline in the sex
ratio in the country during the last three years;

(b) if so, the details thereof, State-wise and year-
wise alongwith the reasons therefor;

(c) whether the incidents of female foeticide are
on the rise;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to save girls from this menace in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): '(a) to (e) A statement is laid on the Table of the
House.

Statement

(a) and (b) Data on sex ratio is obtained through the
Census, which is conducted after every 10 years. During
the 1991 Census, sex ratio in the country was 927 females
per 1000 males, which increased to 933 females per 1000
males during the 2001 Census. State-wise data on sex
ratio as per 1991 and 2001 cgnsus rounds is given in the
enclosed Annexure-|.

Data on sex ratio at birth based on the three-yearly
moving average is available from the Sampie Registration
System (SRS) data. The sex ratio at birth for India for the
periods 2004-06, 2005-07 and 2006-08 is 892, 901 and
904 respectively. State-wise details are given in the
enclosed Annexure-ll. - '

o Guastlops i4

~

*Not recorded.
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(c) and (d) No specific data on the exact number of 1 2 3 4
female foetlmde' cases in the country is available as these 16 Mizoram 921 938
are conducted illegally with the active connivance of the
service providers and the persons seeking such services. 16 Jharkhand 945 950

17 Assam 955 875

{e) Government of-lndia has enacted the Pre-
conception and Pre-natal Diagnostic Techniques 18 Gujarat 923 932
~(Prohibition of Sex Selection) Act, 1884 (PC&PNDT Act,
1894), under which stringent punishments have been
prescribed for using pre-conception and pre-natal 20 Uttaranchal 922 941
diagnostic techniques to illegally determine sex of the
foetus. The Appropriate Authorities at District and State
levels are empowersd to search, seize and seal the 22 Tripura 085 990
machines, equipments and records of the violators. Sale

19 Maharashtra 917 934

21 Lakshadweep 971 972

of certain diagnostic equipment Is restricted only to the 23 Dadra & Nagar Haveli 912 920
bodies registered under the Act. _ 24 Meghalaya 934 921
Annexure-I 28§ Manipur 869 708
Sl.  States/Union 1991 2001 26" Karnataka 952 811
No. Territories ,
27 Gog 934 922
1 2 3 4
‘28 Daman & Diu 972 978
India 927 933 .
29 Orissa 860 964
1 Chandigarh 896 900
30 Andhra Pradesh 967 960
2 Andaman & 976 970
, 31 Tamil Nadu 943 947
Nicobar islands
3 Delhi 882 874 32 Himachal Pradesh 1036 1058
4 Arunachal Pradesh 790 773 33 Pondicherry o74 986
3 .
5 Haryana 936 964 4  Chhattisgarh 979 1007
6  Uttar Pradesh 865 861 35 Kerala 818 846
7 Sikkim 827 821 Annexure-l
8 Punjab 910 922 Sex Ratio at Birth in India
9 Nagaland 876 898 (Female Births per 1000 Male Births) .
. As per SRS Data
10 Jammu and Kashmir 907 921 .
11 Bihar 878 875 India & bigger States  2004-06 2005-07 2Q_06-08
12 Rajasthan 859 901 ! 2 3 A
13 Madhya Pradesh 886 909 India , 892 901 904

14 West Bengal 958 978 Andhra Pradesh 917 915 917
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1 N | 2 3 4
Assam 920 939 833
Bihar 881 909 914
Chhattisgarh 861 969 975
Delhl 847 871 877
Gujarat 865 891 898
Haryana 837 843 847
Himachal Pradesh 872 831 938
Jammu & Kashmir 838 854 862
Jharkhand 888 827 922
Karnataka 917 926 935
Kerala 922 958 964
Madhya Pradesh 913 913 919
Maharashtra 879 871 884
Orissa 934 933 957
Punjab 808 837 836
Rajasthan 855 865 870
Tamil Nadu 955 944 936
Uttar Pradesh 874 881 877
West Bengal 931 936 941

SHRI INDER SINGH NAMDHARI: As we know it well,
we belong to a country known as India in which our
scriptures say, "Yatra Naryastu Pujyante Ramante tatra
Devta" The women folk are worshipped in India. But the
rampant feticide going on in the country is a stigma on the
name of the country. The figures show that the girl ratio
is dwindling day by day. The hon. Minister referred to the
PC&PNDT Act, and | have read the PC&PNDT Act. There
is a provision for constituting monitoring committee at the
district level. Therefore, | want to ask the Minister whether
those committees are functioning or not.

PHALGUNA 14, 1931 (BAKA)
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SHRI DINESH TRIVEDI: Madam, these committees
are functioning, and as the hon. Member rightly mentioned,
this Is a monitoring commiittes. As far as its constitution at
the district levels are concerned, the State Governments
have to decide that, but -as far as the Central Monitoring
Committes is concerned, | can assure the House that it is
functioning and It is supervising. That is why from time to
time, advisory notices are sent, and that Is also why the
amendments in PC&PNDT Act has also been made.

SHRI INDER SINGH NAMDHARI: If the committees
are functioning, and if there are stringent laws or
provisions, then why do the Census figures for 1981 and
2001 show that the girl ratio is 927 and 933 respectively.
Why is there such a meagre difference in ten years? How
do you say that the stringent laws have been enacted and
are being implemented?

SHRI DINESH TRIVEDI: Madam, there are two sides
to this particular problem. It is a kalank on our society. But
| am sure the entire House will agree that everything
cannot be tackled by law alone. A law has to be there,
enforcement agencies have to be there, but the entire
black-spot has to do with the system of dowry. | am sure
the House will agree with this. We need today a Tilak,
today we need a Raja Rammohan Roy, to ensure that
there are social reforms. | am telling you with full
responsibility that the social reforms have to come into
being. We are very happy that India is looking at that
social reform. We are so happy to have- a woman as our
First Citizen; another woman as our hon. Speaker; the
UPA Chairperson is a woman; the Leader of the Opposition
is a woman, and my own leader is a woman too. That is
why we are in the right direction. We have today the
electronic media also and they are also helping us in
ensuring that these reforms take place.

MADAM SPEAKER: Please maintain some order in
the House.

SHRI DINESH TRIVEDI: So, law has to be there;
implementing agency has to be there, but there has to be
a social reform and that social reform can only come
through all the Members sitting here, the NGOs and the
social workers at the grass-root level. ...(Interruptions)
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[Translation]

MADAM SPEAKER: Mr. Namdharl, please sit down.
You have already asked two supplementary questions.

...(Interruptions)
[English]

MADAM SPEAKER: | have called the name of
Shrimati J. Shantha. The lady is on her leg. Please sit
down. ‘

...(Interruptions)
[Translation]

MADAM SPEAKER: Please take your seat, please
keep silence. Shrimati J. Shantha: Hon'bie Madam Speaker,
a news item under caption "Sex Selection just a Mouse
Click Away" was published on November, 21 2009 in
English‘ daily Hindustan Times. This was published in
Hindustan Times. ...(Interruptions)

MADAM SPEAKER: What kind of conversation is
going on?

SHRIMATI J. SHANTHA: It means gender can be
determined by clicking mouse on computer. In this way,
violating the rules ."Yahoo" and "Google" had given
advertisements related to determination of sex. It was
mentioned in the report that one can determine the sex of
one's issue by three simple steps and its success rate is
94 percent.

Madam, violating the Indian legislation, popular
internet service providers "Google" and "Yahoo" are
showing advertisement of clinics providing sex deter-
mination service.

Therefore, keeping the above facts in view, | would
like to ask hon'ble Minister whether the Central Government
is aware of these things? If so, the action taken or proposed
to be taken by the Central Government against "Yahoo
and "Google" internet service providers in this regard?

MADAM SPEAKER: Please keep your point in brief.

SHRIMATI J. SHANTHA: | want to know about the
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steps being taken by the Central Government so that in
fufure such kind of advertisements are not shown by the
internet service providers.

[English]

SHRI DINESH TRIVED!: Madam, | am very happy to
inform you that we have taken up this matter with Ministry

- of Information and Broadcasting and we are awaiting their

remarks on this.
[Translation]

CHAUDHARY LAL SINGH: Hon'ble Madam, with your
permission | would liké to say that hon'ble Minister is
saying that there are several laws. | would like to say that
it is not a difficult task. Sonography is very common in the
entire’ country and wherever sonography machines are
installed without any purpose, they should be asked as to
in what capacity they use this machine and if some of the
doctors using such sonography machines are put behind
the bar in the country, the condition would improve.

[English]
MADAM SPEAKER: It is just a suggestions.
[Translation]

You have not asked question, you have just given
suggestion.

SHRI MULAYAM SINGH YADAV: Madam Speaker, it
is a very serigus problem. In this way, the number of girls
will keep on declining and number of boys will continue
to increase and imagine the situation of society if boys will
not get girls to marry with? ...(Interruptions) What would be
the situation of the society? Youth will remain unmarried.

[Ei ng/is‘h]

SHRI LALU PRASAD: Now Section 377 is no offence.
...(Interruptions)

[Translation]

MADAM SPEAKER: Mulayam Singh Ji, please ask
your guestion.
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SHRI MULAYAM SINGH YADAV: In my. opinion we
will have to think how to prevent it. These days a television
“serial "Na Aana is Desh Meri Lado" is being telecast on
a TV channel and foeticide is being shown everyday in
the serial and it is encouraging people to do so. Girls are

shown being killed in the said serial. My suggestion is that
this should be banned and hon'ble Minister is requested
to inform about the action likely to be taken by the
Government against the said serial by imposing immediate
ban on it.

[English]-

SHRI DINESH TRIVEDI: You will appreciate that this
question relates to the | & B Ministry. But, | will certainly
convey the sentiments of the hon. Members to them.

MADAM SPEAKER: You convey it to them.
[Transiation]

SHRI MULAYAM SINGH YADAV: Not only me but
entire House would like to know.

MADAM SPEAKER: Please take your seat.

SHRI MULAYAM SINGH YADAV: Hon'ble Minister,
please take it seriously. ...(Interruptions)

MADAM SPEAKER: Mulayam Singh Ji, please take
your seat, he has given reply.

[English]

SHRIMATI SUPRIYA SULE: Madam Speaker, 'Save

the Girl Child' is one of the flagship programmes of the
Government of India. Has the Government of India given
any specific targets to the States to achieve? The hon.
Minister in his reply said that there was no specific data
of the exact number of female feticides conducted illegally.
FOGCI, which is the organization of all the gynecologists,
has made a lot of suggestions to the Government of india
on interventions. Has the Health Ministry looked at any of
those interventions?

SHRi DINESH TRIVEDI: Madam, the reason why we
have stated so is that this is all conducted, as the hon.
Member would rightly know, illegally, and it is the State
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Governments which ‘have got to have a vigil over this
activity along with the social organizations, NGOs and the
implementing agencies. As far as the Central Government
is concerned, we have awareness programmes under
which, in consultation with other Ministries. that are
involved, from time to time we conduct seminars and
workshops. We hold them every year. Very recently we
have introduced a system of rewarding and awarding. We
have been recognizing parents who are going in for girl
children by giving incentives for their education and in
their marriages after they attain the marriageable age. We
all know that in many rural areas in the country even now
marriages are taking place of children below the
marriageable age. There are a lot of schemas under
implementation. If there are any new suggestions which
the hon. Member would like to give to me, | would welcome
those suggestions.

SHRIMATI HARSIMRAT KAUR BADAL: Madam, as
a woman who is actively pursuing the cause of preventing
female foeticides in my State of Punjab, which has the
highest rate of female foeticide, | am often confronted with
women who are not keen to resort to female feticide but
are forced by their in-laws or husbands to go in for it.
According to an article published in the Hindustan Times
last year, a United Nations Report says that daily almost
2,000 female foeticides are committed in India, and 90 per
cent of all illegal abortions done in the country are to
eliminate the girl child. | would like to know as to how
many doctors have been punished for committing female
foeticides in the last one year. More importantly, why does
not the Ministry introduce a procedure under which
recording and reporting by all doctors is mads mandatory
as to how many foeticides are done and how many of
them were female foeticides? That will clearly indicate as
to who are the doctors who are committing female
foeticides. There should be a reporting system wherein all
doctors must be compelled to report as to how many
foeticides are done in their clinics and for what reasons.
If most of the cases in a clinic are of female foeticides, the
motives will become very clear. Active steps have to be
taken and an active law has to be enacted. Changing the
mindset is one thing. But if there is no reporting mechanism
in place and unless errant doctors are punished, changes
will not happen.
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SHRI DINESH TRIVEDI: Madam, | totally agree with
the hon. Member. | have a list which gives all the details
state-wise. If you want | can read it or | can give It to the
hon. Member for her perusal.

Secondly, as far as feticides are concerned, | have
already mentioned that it is an illegal activity. There is
only one ground on which it can be resorted to and that
is when the fetus Is suffering from some kind of a genetic
disorder. Otherwise, the very act of sex determination of
the fetus is not permitted by law. So, whosoever is doing
it, is doing it illegally. This is a law and order issue to be
dealt with by the States and | would appeal to all the
States to take action. | would request the hon. Members
to please let us know if they require anything extra as far
as we at the Centre are concerned. The law has been
amended. We also have an appropriate authority in place
which goes, examines and seizes. They do not require
anybody's permission to do that. Taking into consideration
the problems mentioned, we had amended the law. As
per that law, the appropriate authority has been given
extra powers.

MADAM SPEAKER: Hon. Minister, female feticide is
a very serious issue. We are all very concerned about it.
It should be addressed very very seriously and some
stringent action shouid be taken against those who are
indulging in this illegally acti\}ity.

SHRI DINESH TRIVEDI: | am totally in agreement
with you, Madam, and | thank you very much.

MADAM SPEAKER: Q. 123 — Dr. Sanjay Singh.
[Translation]

DR. SANJAY SINGH: Hon'ble Madam Speaker,
...{Interruptions)

SHRI LALU PRASAD: Madam, you did not allow me
to ask the question earlier also. ...(Interruptions)

MADAM SPEAKER: That will be done in discussion.

SHRI LALU PRASAD: What sort of discussion on
this?

MADAM SPEAKER: Ok.
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SHRI LALU PRASAD: This Is not appropriate.
..{Interruptions)

MADAM SPEAKER: Lalu Ji, you have said that If
there will be a notice, it could be discussed in detail. Now
let them ask supplementary question.

SHRI LALU PRASAD: Madam. ...(Interruptions)

MADAM SPEAKER: Right now question 123 is will
be taken.

SHRI LALU PRASAD: | want to ask about female
foeticide. ...(Interruptions)

MADAM SPEAKER: The question on female foeticide
is over. Now question no. 123.

Lending to MSM industries

T
*123. DR. SANJAY SINGH:

SHRI {JYARAJ SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) the present status of flow of lending to
Micro,Small and Medium (MSM) industries by the
scheduled commercial banks;

{b) the details of the targets set and achievements
made in regard to lending to these industries by the
scheduled commercial banks during the last three years;

{c) whether the Government proposes to relax the
norms for lending to MSM industries in view of the
economic downturn;

(d) if so, the details thereof; and

(e} the steps taken by the Government to ensure
adequate lending by these banks to such industries?
[English]

THE MINISTER OF STATE iN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (e) A
Statement is laid on the Table of House.

Statement

Government of India announced a policy package
for stepping up credit to Small and Medium Enter-
prises (SMEs) on 10th August, 2005 with the objective
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that Public Sector Banks (PSBs) fix their own targets for
funding SMEs-in order to achieve a minimum 20% year-
on-year growth in credit to SME sector and to double the
flow of credit within a period of 5 years. The flow of credit
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from Scheduled Commercial Banksj to the Micro, Small
and Medium Enterprises (MSMEs) has Increased over a
period of time as given below:

(Rs. in crore)

Year as on 31st March Public Sector Banks Private Sector Banks Foreign Banks All Scheduled
Commercial
Banks

2006 82434 (21,94%) 10421 8430 101285

2007 : 102550 (24.4%) 13136 (26.05%) 11637 (38.04%) 127323 (25.70%)

2008 151137 (47.4%) 46912 (257.1%) 15489 (33.1%) 213538 (67.71%)

2009* 190968 (26.4%) 47916 (02.1%) 18188 (17.4%) 257072 (20.38%)

* March 2009 data is provisional.
** Figures in bracket indicate y-0-y growth in percentage.

Further, to minimize the impact of Giobal financial
crisis, Government of India had announced two stimulus
packages on 7th December, 2008 & 2nd January, 2009
under which a number of measures were announced for
various industries apart from a Line of Credit of Rs.7000
crore to SIDBI to support incremental lending, either directly
to MSMEs or indirectly via Banks, NBFCs and SFCs.

The Finance Minister in the Budget Speech for the
year 2009-10 has provided interest subvention of 2 per
cent on pre-shipment export credit up to March 31, 2010
for exports in certain sectors, which included small and
medium exporters. The same has been extended for one
more year for exports covering handicrafts, carpets,
handlooms and small and medium enterprises.

Loan amount eligible for guarantee under collateral
free guarantee scheme of the Credit Guarantee Fund Trust
for Micro & Small Enterprises (CGTMSE) has been
increased from Rs.50 lakh to Rs.100 lakh, lock-in period
has been reduced to 18 months and guarantee coverage
for loans upto Rs.5 lakh has been increased to 85% of the
loan amount. As on February 23, 2010, guarantee
approvals were extended to 2,74,968 proposals covering
credit assistance of Rs. 10,414 crore by CGTMSE.

To resolve a number of issues which affect the growth
of MSME Sector, Prime Minister constituted a high level
task force which held detailed discussions with all stake
holders and drew up an agenda for action. A high level
council on micro and small enterprises will monitor the
implementation of the recommendations and the agenda
for action.

[Translation]

DR. SANJAY SINGH: Hon'ble Madam Speaker,
hon'ble Minister of Finance has replied in details showing
iltustration chart for a period from 2006 to 2009 that which
banks provided how much amount of loan. Today | want
to bring it to your knowledge that in the whole country
these three classes of industries are instrumental in
achieving 45 per cent of productivity. Around six crore
people are getting benefited from these industries
whatsoever demand of these three industries are regarding
loan and other economic assistance, they are getting only
five per cent of it. | would like to know from hon'ble Minister
that whatever proposals were sent by these classes of
industries have been received by him and if so then what
action is being contemplated by the Government on this?
Whether the Government will increase its share from five
per cent to ten per cent.
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SHRI NAMO NARAIN MEENA: Hon'ble Madam
Speaker, first of all | would like to appreciate the point
made by hon'ble Member that this sector has big
contribution in our economy in our GDP. It has big share
in export also and it is providing employment on large
scale also. The target which we have fixed was for five
years, for the year 2004-2005, Rs.67000 crore was kept
for this sector and we hoped that it would be, Rs. 1,35,000
crore for the year 2009-2010 but till 2008-2009 this sector
got 1,90,000 crore and still one yeadr is left. This sector has
got more than what was decided for it and the Government
gives it preference from time to time. A fund of Rs.4000
crore was kept for the SIDBI. A stimulus package of
Rs.7000 crore was given for incremental lending during
the crisis period. Prime Minister had constituted a task
force and it has submitted its report. It has been sent to
RBI and IBA for their comments. The kind of efforts we are
making, it is clear that this sector has been getting so
much and it would be given nothing short. | want to assure
this House that there will be no financial crunch for this
sector.

DR. SANJAY SINGH: Madam, hon'ble Minister in his
reply in the last paragraph has stated that in the leadership
of hon'Ble Prime Minister a very big committee, a council
has been constituted and it is monitoring the whole gamut
of affair and will take the decision. Today traditional cottage
industries are in transition period. Young members of so
many families do not wish to continue in this industry, they
want to switch over to other vocations.

| would like to request the hon'ble Minister that several
industries are being set up in Uttar Pradesh today. | do not
have the details thereof. | will give their detail when time
comes. There are crores of unemployed people from Balia
to Lucknow and Allahabad to Gorakhpur. | would like to
know from the hon'ble Minister whether he will make effort
“to provide employment to the people living in the said
areas especially in our Sultanpur district.

SHRI NAMO NARAIN MEENA: Madam, as | have
already said that there is no shortage of funds and time
limit has been fixed for quick disposal of loan applications.
Loan application for upto Rs. 25 thousand should be
disposed off within two weeks. ...(Interruptions) Loan
applications from Rs. 25 thousand to Rs.4 lakhs rupees
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be disposed off within four weeks and applications for the
loan amount above 4 lakhs should be disposed off within
8 to 9 weeks, provided all the formalities have been
compléted. We have taken these steps. | would like to
request the hori'ble Member to bring specific suggestions

to us, if there is problem to anyone, anywhere, we will

implement it.
[English]

SHRI IJYARAJ SINGH: The world economic slow
down has ‘caused a great deal of difficulies for the small
industries and there is a great need of investment in them.
| would like to ask the hon. Finance Minister what
percentage of small industries, as compared to the industry
as a whole, have been helped and what has been the
trend of this percentage over the past few years. This is
keeping in view the investment which means piant,
equipment, machinery and fixed assets.

[Translation]

SHRI NAMO NARAIN MEENA: Madam, as the hon'ble
Member has referred to slowdown, | would like to state
that the Government has taken several steps in this regard.
| have mentioned in my reply about the details of steps
taken for helping the industries. It has been made clear in
the reply. Credit Guarantee Fund has been instituted.
Through this fund we provide guarantee to small industries.
Apart from this | had already said that there is no shortage
of funds for setting up of industries. | admit that it is a very
important sector and we want to promote this sector and
the Government of India or RB! can take whatever steps
they think necessary for promoting this sector. Other
institutions like SIDBI are also taking steps for this purpose
and efforts are being made to promote this.

[English]

SHRIMATI BIJOYA CHAKRAVARTY: Madam, it is a
fact that the loan facility to the youth in the North-Eastern
region is very poor. Thousands of applications are pending
in the banks and due © this reason the Schedule Banks
do not grant the loan. Moreover, Madam, you know it very
well that North-Eastern region is such an area where
employment opportunity is very poor. As a result of this,
various interested groups have spread their ugly tentacles
in that area. Hence, | would like to know from the hon.
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Minister whether he has any policy by which the new
entreprensurs.can start their industry without going through
the process of mortgage which is currently in vogue and
due to which the young entrepreneurs are deprived of the
loans may have applied for.

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): | would just like to clarify one point. We are
fully aware of the roblems of the North-Eastern Region.
That is why, a separate industrial package for the North-
Eastern India is made available, by which series of
concessions have been given. The questions related to
the bank credit to the small and medium enterprises are
being raised, and my colleague has given the detailed
figures. We are trying to double the target from Rs.67,000
and odd crore to Rs. 1,35,000 and odd crore; it has already
been fulfilled; it has been more than Rs. 1,80,000 crore;
still there are certain problems particularly in the North-
Eastern Region. Even yesterday | had a review where |
found out, particularly in some States, that the bank
branches could not be established, because of the
geographical locations and that maximum numbers of un-
banked blocks are located in the North-Eastern Region.
So, we are encouraging to have the facilities for 'business
correspondence’ through which even without the
establishment of a formal bank branch, the banking facilities
could be made available to them. The State Bank of india
is doing this work and in my Budget speech also, | have
indicated that we would like to cover 60,000 such habitats.

[Translation]

SHRI JAGDISH SHARMA: Madam, Speaker, Prime
Minister Employment Scheme Is being implemented in the
country for a long time and loans are provided to educated
unemployed for establishing micro and small industries
under this scheme. This scheme is being implemented in
the entire country. | would like to talk about Bihar especially,
to which you also belong, not a single educated youth
gets loans in time without paying commission in Bihar,
The result is that arrest warrants of hundreds of loan
defaulters have been issued as they are not repaying the
loan and they are being arrested everyday. Small industries
Iiké Dairy, Poultry, Piggery etc. fall under micro and .small
industries.
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Madam, Speaker, time and again walving of loan of
farmers has bsen announced. | want to say with conviction
that there are lakhs of farmers, who have taken of
agriculture loan for these works since 1985 but till date
these loans have not been waived of. Loan is still
outstanding against them.

Madam Speaker, | want to know from the Government
through you that the Government announced waiving of
loan of farmers time and again. | want to ask with regard
to Bihar that the loan of lakhs of farmers. ...(Interruptions)

MADAM SPEAKER: Time is less, you please ask the
question.

SHRI JAGDISH SHARMA: Madam Speaker, | am
coming to tha question, whether the Government want to
waive of the loan taken by farmers of Bihar since 1985 till
date. The educated unemployed people, who have taken
loan under Pradhan Mantri Rojgar Yojana could not
establish industry as they could not get loan in time.
Whether the Government proposes to waive of their loan,
this is what | want to know through you.

SHRI NAMO NARAIN MEENA: Madam Speaker,
although this question is not directly related to this but |
would like to say that whatever loans have been given,
whether in this sector or in small industries sector or in
any other sectors, OTS scheme has been implemented in
the banks and they determine these things. If due to some
reéson, loan given to any person has not been repaid, it
is the policy of the banks that they can-go for OTS. There
is a provision of restructuring of loan and OTS also. its
disposal could be possible under that, If the hon'ble
Member has any spscific. complaints like this, then he
should send them to us, we would surely consider them.

SHRI ANANT GANGARAM GEETE; Madam Speaker,

.the quantum of loan for small scales industries has been

increased. Government has been talking to assist them
and has made announcement to this regard. Today the
small scale industries are in trouble. They are not only
reeling under financial crisis but there are other types of
crisis also. | would like to give an example in the House
that ...(Interruptions)
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MADAM SPEAKER: There s no time for giving
examples. Please ask your question quickly, time Is
running out,

SHRI ANANT GANGARAM GEETE: Madam Speaker,
{ would sum it up in just one sentence. There was a time
when India was number one in the field of manufacturing
of toys for kids but now China has replaced India and
China is aggressive in this field also. Therefore merely
extending financial assistance is not sufficient to save this
industry, it is a wrong notion. Since this industry is linked
with rural areas and employment of rural people hence
there is a need to save this industry. It provides employment
to lakhs of people. What efforts have been made to counter
the Chinese predominance in this sector?

[English]

SHRI PRANAB MUKHERJEE: Madam, hon. Member
is correct that it is not merely a problem of credit but
certain other types of support is also required for the
small, medium, tiny industries and MSMEs ...(Interruptions).
Let me answer the question. You are a senior Member.

The question is, what type of support small, medium
and tiny industries require. Keeping that in view, a Task
Force was appointed by the Prime Minister. It had
submitted its report by 30th January. The report is under
consideration and It is also being suggested that we shall
have to expand the credit requirement, The detalled figures
have been given in the text of the reply itself regarding
what are the targets and how much it has been expanded
in SIDBI. In my Budget Speech also | have indicated some
other steps which the Members will get the opportunity of
discussing and | will respond to that. But the short point
which | am trying to drive at that we are providing other
facilities also, in important sectors. Take for instance
exports. They make substantial contribution towards
exports. But continuously for 11 months, there have been
a slow down in exports, Just now, it has started picking
up. Naturally, it has affected other industries including
small and medium enterprises.

Keeping that in view, | have also extended the Interest
Subvention Scheme which was to lapse on 31st March
this year. | have extended it for one more year to ensure
that these facilities can also be extended to the small and
medium enterprises. )
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Assessment of Urban Poverty

*124. SHRI NARANBHAI KACHHADIA: Will
the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be plsased to state:

(a) whether as per the estimates of the Planning
Commission, urban poor has increased from 76 million in
the year 1993-94 to 91 million in 2004-05, based on the
Uniform Recall Period me_thod;

(b) if so, whether any assessment has been made
by the Government Iin regard to the conditions of the
people migrating from the villages;

(c) if so, the detalls thereof;

(dy  whether the India Urban Poverty Report, 2009
reveals gender discrimination affecting women population;

(e) if so, the salient features of the Report; and

()  the details of the schemes for ameliorating the
condition of urban poor women alongwith financial/
physical targets and achievements made against the
targets during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN POVERTY ALLEVIATION (PROF. SAUGATA ROY):
{a) to (fy A Statement Is laid on the Table of the House.

Statement

(8) As per the estimates of the Planning
Commission, based on the Uniform Recall Period method,
the number of urban poor population has increased from
76.34 million to 80.80 million during the period 1993-94
to 2004-05;

(b) and (c) The Ministry of Housing & Urban Poverty
Alleviation has brought out ‘India Urban Poverty Report
2009' containing research papers/academic papers on
key facets of urban poverty such as economic development
and urban poverty, gender dimensions of urban poverty,
poverty and migration, unorganized sector and urban
poverty, etc. The Report, based on study findings, reveals
that (i) rural migrants into urban areas have lower
probability of being poor than the local population and (ii)
among migrants, the incidence of poverty is higher for
rural-urban migrants compared to urban-urban migrants.
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{d) and (e) The 'India Urban Poverty Report 2009’
containg 16 Chapters, viz,

(i) Economic Development and Urban Poverty.
(i) The Gender dimensions of Urban Poverty.
(iii) Poverty and Migration: Does Moving Help.

(iv) The Unorganized Sector and Urban Poverty:
Issue of Livelihood.

(v) Changing Sectoral Profile of the Urban Economy
and Implications for Urban Poverty.

(vi) Urban Microfinance in the context of Urban
Poverty.

(vii) The Millennium Development Goals and the
Role of Cities.

{vill) Access to Basic Amenities and Urban Securlty:
An Imterstate Analysis with a focus on the Social
Sustainability of Cities.

{(ix} The Poor and Morphology of Cities.
(x) Urban Land Market and Access of the Poor.

(xi) Basic Services for the Urban Poor: Innovative
Actions and Interventions.

(xil) Access of the Urban Poor to Health and
Education Services.

(xil) Alleviating Urban Poverty: Income Growth,
Income Distribution or Decentralization.

(xiv) Elite Capture and Marginalization of the Poor
in Participatory Urban Governance: A case of
Resident Welfare Associations in Meuo Cities.

(xv) Living rough Surviving City Streets: A study of
the homeless Population Delhi, Chennai, Patna
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(xvi) Urban informal Sector: The need for a bottom
up agenda of conomic reforms- Case studies of
Cycle Rickshaws and Strest Vendors in Delhi.

The second chapter on "Gender Dimensions of
Urban Poverty” observes that women in urban areas are
affected due to poverty and gender discrimination.

()  The scheme of Swarna Jayanti Shahari Rozgar
Yojana, which has been comprehensively revamped with
effect from 1.4.2009, is the major scheme for addressing
the issues of urban poverty with focus on women. The
scheme has 5 major components:

(1) Urban Self Employment Programme (USEP)
(2) Urban Women Self-help Programme (UWSF)

{3) Skill Training for .Employment Promotion amongst
Urban Poor (STEP-UP)

(4) Urban Wage Employment Programme (UWEP)
(5) Urban Community Development Network (UCDN)

Urban Women Self-help Programme (UWSP)
component under Swarna Jayanti Shahri Rozgar Yojana
(SJSRY) targets at:

(Il  Assistance to groups of urban poor women for setting
up gainful self employment ventures - UWSP (Loan
& Subsidy)

(i) Revolving Funds for Self-Help Groups (SHGs)/ Thrift
& Credit Societies (T&CSs) formed by the urban poor
women - UWSP (Revolving Fund).

Further, under the Guidelines of SJSRY, it is
stipulated that the percentage of women beneficiaries under
USEP and STEP-UP shall not be less than 30%.

The physical targets and achievement under SJSRY
during the last three years are as follows:

and Madurai.
_ 2006-07 2007-08 2008-09
- - - Target Achievement Target Achievement Target Achievement
No. of urban poor assisted to set 120000 136178 120000 181050 120000 184736
up Individual/ group micro enterprises '
No. of urban poor provided skill training 150000 167364 150000 248264 150000 303418
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[Translation]

SHRI NARANBHAI KACHHADIA: Madam Speaker, |
would like to know from hon'ble Minister that what efforts
have been made to mitigate the problem related to basic
facilities like water, electricity, roads etc. in the rural areas
and to implement basic employment oriented schemes to
check migration from villages and whether any concrete
steps have been taken to implement them? | would also
like to know the reasons due to which the basic facilities
like water, electricity, roads and health facilities have been
not made available in the rural areas of the country even
after 62 years of independence.

MADAM SPEAKER: Hon'ble Member hurry up.
Please ask your question fast. Time is running out.

SHRI NARANBHAI KACHHADIA: Madam, even the
basic facilities are not available in rural areas and that is
why people from every quarter like farmer, woman,
unemployed youth are migrating to metropolitan cities.
What are the concrete steps being taken by the Government
to take the urban development schemes to rural areas to
augment the basic infrastructure. ...(Interruptions)

MADAM SPEAKER: Please ask the question, Time is
running out.

SHRI NARANBHAI KACHHADIA: Madam, | want to
ask the hon'ble Minister that what steps have been taken
by the Government to check migration of youths from
villages to cities?

PHOF.'SAUGATA ROY: Madam Speeaker, the question
asked by the hon'ble Member Is regarding rural poverty
but the original question Is about urban poverty. | have
mentioned In the reply about the steps being taken to
eradicate urban poverty. ...(Interruptions)

MADAM SPEAKER: Please ask second supple-
mentary question.

SHRI NARANBHAI KACHHADIA: Madam, | would like
to know from the hon'ble whether any concrete scheme or
policy have been formulated for for providing security, health
and housiné facilities to urban poor women working in
unorganised sector so that these women also get these
facilities? They are being exploited in their day-to-day life. |
want to know from the hon'ble Minister reply. ...(Interruptions)
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MADAM SPEAKER: Now let the hon'ble Minister
reply.

PROF. SAUGATA ROY: Madam, the Swarn Jayanti
Urban Employment Scheme which we are implementing
has a separate programme in it — Urban Women Self Help
Programme (UWSHP).

[English]

Further under the guidelines of SGSRY it is stipulated
that the percentage of women beneficiary under Urban
Self-help programme and skilled training from employment
promotion amongst urban poor shall not be less than 30
per cent. So, we are taking special care to take care of
unemployment amongst urban women,

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Insurance Policies

*125. SHRI TUFANI SAROJ: Will the Minister of
FINANCE be pleased to state:

(a) whaether the financial crisis and sale of policies
on misleading claims, especially by the private insurance
companies has'auversely affected the insurance markst in
India resulting in lapsing of a large number of policies;

(b) if so, the detalls thereof:

(6) the number of policies lapsed during the
financial year 2008-08 alongwith the value thereof, Sector-
wise;

(d) whether the number of fapsed policles is
maximum in the case of private insurance companies;

(e) it so, the facts thereof,;

(f) whether private insurance companies have
resorted to large scale unethical practices;

(g) if so, the details thereof; and

(h)  the action taken by the Government to improve
insurance market in the country?
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THE MINISTER OF FINANCE (SHR! PRANAB
MUKHERJEE): (a) to (h) The Insurance Regulatory and
Development Authority (IRDA) maintains data with respect
to only the number of policies lapsed. For the year 2008-
09, a total of 1,20,81,100 policies under life insurance
lapsed of which 73,92,440 pertain to Life Insurance
Corporation of India (public sector life insurance company)
and 46,88,660 policies pertain to 21 private sector life
insurance companies. During 2008-09, the total premium
collected by all life insurance companies was Rs.2, 21,791
crore showing a growth rate of 10.5% over the previous
year,

The insurance sector was opened to private
participation with the enactment of the Insurance
Regulatory and Development Authority Act, 1999. With a
view to facilitating development of the insurance sector,
the Authority has issued regulations on protection of the
interests of policyholders; obligations towards the rural
and social sectors; micro insurance and licensing of
agents, corporate agents, brokers and third party
administrators ete, This is in addition to the regulatory
framework provided for registration of insurance
companies, maintenance of solvency margin, investments
and financial reporting requirements, etc. The insurance
market in India is constantly witnessing improvement as
the insurers, both in public and private sector, have
reglstered' an impressive performance in the growth of
premium income. The total life business, as a result has
increased from Rs.34,898 crore (Total Premium income)
in 2000-01 to Rs.2,21,791 crore in 2008-09.

Contaminated Water
*126. SHRI SYED SHAHNAWAZ HUSSAIN:
SHR! YASHBANT LAGURI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to State:

(a) whether the consumption of contaminated
water causes various types of diseases, some of which
are fatal;

(b) if so, the number of deaths reported as a result
thereof since 2008, year-wise and State-wise:

(c)  whether any action plan has been chalked out
to control/minimize deaths due to the contaminated water;
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(d) If so, the detalls thereof; and

(e) the budgetary allocation & utilization of
resources for the prevention and control of diseases
caused thereby?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Yes, Madam. Consum-
ption of contaminated water causes water-borne diseases
such as Acute Diarrhoeal Diseases, Cholera, Typhoid and
Viral Hepatitis.

(b)  The number of deaths reported State-wise on
account of Acute Diarrhoeal Diseases, Cholera, Typhoid
and Viral Hepatitis for the years 2008 and 2009, is given
in the enclosed statement.

(c) and (d) Provision of safe drinking water is the
main strategy for controlling/minimizing deaths caused due
to contaminated water. The responsibility for providing
safe drinking water lies with the State Governments.
However, the Department of Drinking Water Supply under
the Ministry of Rural Development assists the State
Governments in supplying safe drinking water under the
National Rural Drinking Water Programme (NRDWR).
Besides, the Department of Drinking Water Supply has
also launched the Rural Drinking Water Quality Monitoring
and Surveillance Programme to educate rural communities
regarding safe and clean drinking water and carry out
tests to determine the quality of drinking water.

National Centre for Disease Control (NCDC) under
Ministry of Health and Family Welfare issues technical
guidelines from time to time to the State Governments on
prevention and control of water-borne diseases and helps
them In carrying out investigation of outbreaks of such
diseases under the Integrated Disease Survelllance Project
(IDSP).

(8)  As per the information available, the allocation
and utilisation of funds for supply of safe drinking
water under the National Rural Drinking Water Programme
(NRDWP) and for early detection of and rapid response to
outbreaks of diseases including water-borne diseases
under IDSP for 2008-09 and 2009-10 are given below:
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{Rs. in crores)

Scheme 2008-09 2009-10
Allocation Utilisation Allocation Utliisation
NRDWP 6896.72 6544.89 6899.96 3256.38"

IDSP 30.00 21.75 42.50 35.71**

* Upto 31.12.2008
** Upto 28.02.2010

Statement
Sl | State /U.T. ADD Enteric Fever Viral Hepatitis*
No. (including {Typhoid)
Cholera)

2008 2009+ 2008 2008 2008 2008
1 2 3 4 5 6 7 8
1 Andhra Pradesh 16 96 17 7 71 40
2 Arunachal Pradesh 2 7 1 20 0 2
3 Assam 745 NR 75 NR 0 NR
4 Bihar - NR NR NR NR NR NR
5 Chhattisgarh 37 11 0 5 1 13
6 Goa 1 0 1 0 0 0
7 Gujarat 2 3 0 0 3 43
8 Haryana 46 33 1 31 5 4
9 Himachal Pradesh 17 24 2 3 7 5
10 Jammu & Kashmir 4 5 0 0 0 0
11 Jharkhand 4 4 s s 3 3
12  Karnataka 85 73 16 11 25 17
13 Kerala 1 7 5 5 24 14

14  Madhya Pradesh 148 138 37 39 42 17
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1 2 3 4 5 6 7 8
15  Maharashtra 401 23 8 12 34 30
16 Manipur 4 8 1 2 0 0
17  Meghalaya 39 18 0 0 0 2
18 Mizoram 41 16 9 4 11 7
19 Nagaiand 0 0 0 0 0 o
20  Orissa 76 78 32 32 30 74
21 Punjab 31 27 4 1 10 1
22 Rajasthan 41 26 8 0 8 2
23  Sikkim 3 6 0 0 2 2
24  Tamil Nadu 18 18 1 1 183 1
25  Tripura 39 33 4 1 5 3
26 Uttar Pradesh 29 159 31 71 15 13
27 Uttarakhand 107 65 0 48 12 19
28  West Bengal 829 725 74 78 128 121
20 A & N [slands 0 0 0 0 1 1
30  Chandigarh NR NR NR NR NR NR
31 Dadra and Nagar 1 0 0 0 2 0
‘Haveli
32 Daman & Diu 0 0 0 0 0 0
33 Delhi 86 86 32 31 62 24
34 Lakshadweep 0 1 0 0 0 0
35  Pondicherry 15 13 2 1 22 33
Total 2866 1703 36.6 408 536 491

NR - Not reported/not received
Source: Central Bureau of Health Investi

Services of States/UTs.
*‘Due to all causes

gation (CBHI) based on Monthly/Weekly Health Condition Reports from Directorate of Health
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[English]
Registered Medical Practitioners

*127. SHRI GAJANAN D. BABAR:
SHRI P.C. GADDIGOUDAR:
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the National Human Rights
Commission (NHRC) has voiced concern over the doctors
with bogus degrees and registration certificates, providing
health care facilities in the country;

(b) if so, the corrective steps taken or proposed to
be taken in this regard;

{¢) whether the Government proposes to prepare
a national data of the registered medical practitioners and

also to shift to a system of periodical renewal for the

registration of medical professionals to check such
fraudulent medical practitioners; and

{d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NAB! AZAD): (a) It is learnt that on 29th
January, 2010, the National Human Rights Commission
(NHRC) held a workshop in Delhi on the issue of illegal
medical practice by fake doctors/quacks in India. The
Ministry has not yet received any recommendations.

{b) Does not arise.

(c) and (d) The Indian Medical Council Act, 19586, is
being envisaged to be amended to earmark certain funds
to the Medical Councli of India malnly to update the Indian
Medical Reglister elactronically and in a continuous
manner, and also to make provision for perlodic renewal
of registration of medica! practitioners.

[Translation]

Rajlv Gandhi Grameen
Vidyutikaran Yojana

*128. DR. SANJAY JAISWAL:
SHRI ASHOK KUMAR RAWAT:
Will the Minister of POWER be pleased to state:

(a) the number of villages and Below Poverty Line
(bpl) households provided electricity so far under the Rajiv
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Gandhi Grameen Vidyutikaran Yoj‘ané (RGGVY) during
the Eleventh Five Year Plan, State-wise and year-wise;

(b) the number of villages and BPL houssholds
yet to be electrified in the country, State/UT-wise including
Bihar;

(c) the details of the funds disbursed to the State
Governments during 2009-10 under the scheme along
with utilization thereof, State/UT-wise; and

(d) the time by which the Government proposes to
electrify all the un-electrified villages and bpl households
in the country?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) 73,357 un-electrified villages have been
electrified and free connections have been released to
94,54,431 Below Poverty Line (BPL) households upto
15.02.2010 under Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY). Out of these, 34,832 unelectrified
villages were electrified and free connections to 87,81,843
BPL households were released during Eleventh Five Year
Plan. The State-wise and year-wise number of villages
electrified and BPL connections released as on 15.02.2010
is enclosed as statement-l.

(b) Against the coverage of 1,18,499 un/de-
electrified villages and release of 2,46,06,500 BPL
connections, the works In 73,387 un/de-electrified villages
have been completed and 94,54,431 BPL connections
have been released under RGGVY as on 15.02.2010. The
balance un/de-slectrified villages are 45,142 and the
balance BPL houssholds are 1,61,62,069 in the country
as per sanctioned Detalled Project Reports (DPRs)
prepared under RGGVY. In Bihar, the balance un/de-
electrified vlllages are 4708 and balance BPL house-
holds are 17,35422. The state-wise coverage versus
achievement are given 'in the enclosed statement-Ii,

{¢) Funds under RGGVY are released commensu-
rate with the progress reported by the implementing
agencies, State-wise disbursement details during 2009-
10 are given in the enclosed statement-lll.

(d) The Government expects to electrify all the un-
slectrified villages and BPL households sanctioned under
the RGGVY scheme at present, by end of 2012.
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State-wise & Year-wise Achievemnent of Villages Electrified & connection released to
BPL Households during X & XI Plan under RGGVY

Sy

SlI. No. State Achievements Achievements Achievements Achievements Achievements Cumulative
during 2005-06 during 2006-07 during 2007-08 during 2008-09 during 2009-10  achievement as on
date (As on
15.02.2010)
UEV* BPL** UEV BPL UEVY BPL UEV BPL UEV BPL UEV BPL
1. 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Andhra Pradesh 226654 606750 945368 476127 2254899
2 Arunachal Pradesh 227 976 227 976
3 Assam 84 651 32718 843 146409 1578 179127
4 Bihar 1600 487 8415 2724 3347 64609 3098 474277 2042 484936 18502 1027033
5 Chhattisgarh 15302 50 75592 40 117158 90 208052
6 Gujarat 10373 67944 116310 75655 270282
7 Haryana 6907 16930 66775 90612
8 Himachal Pradesh 392 148 540
9 Jammu & Kashmir 4062 46 3924 15 10592 61 18578
10 Jharkhand 1259 2826 4933 243830 5484 499138 11676 745794
11 Karnataka 47 12268 107047 255421 11 226046 128890 58 729672
12 Kerala 6596 3394 5529 . 15519
13 Madhya Pradesh 15 1099 69 76026 5 71856 89 148981
14 Maharashtra 56287 145715 384767 586769
15 Manipur 36 1300 57 2056 24 1415 17 4771
16 Meghalaya 90 1264 44 14928 134 16192
17 Mizoram 72 72
18 Nagaland 14 4724 14 4724
19 Orissa 72 1427 144056 3748 523447 5175 667575
20 Punjab 19507 19507
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
21 Rajasthan 230 765 9236 633 246142 158 237727 634 176843 2420 669948
22 Sikkim 0
23 Tamil Nadu 296 348461 348757
24 Tripura 13204 13204
256  Uttar Pradesh 7503 4060 16620 251628 2862 191576 695 251575 56 146978 27736 845817
26 Uttarakhand 87 788 21539 341 61642 175 50111 51 69674 1452 202966
27  West Bengal 352 2108 26572 724 32647 596 37181 248 287664 4028 384064
Total 9819 16815 28706 655773 9301

1621182 12056 3084788 13475 4075873 73357 9454431

*UEV - Unelectrified village

**BPL - Below Poverty Line.

Statement-il

State wise Achievement of Villages Electrified & connections released to BPL Households
during X & Xl Plan under RGGVY (As on 15/02/2010)

Sl .No. State

Proposed Coverage Cumulative achievement Balance
as on date (As on 15/02/2010) (As on- 15/02/2010)

UEV* BPL** UEV BPL ' UEV BPL
1 2 3 4 5 6 7 8
1 Andhra Pradesh 2592140 0 2254899 0 337241
2 Arunachal Pradesh 2129 40810 227 976 1902 39834
3 Assam 8525 991656 1578 179127 6947 812529
4 Bihar 23211 2762455 18502 1027033 4709 1735422
5 Chhattisgarh 1132 777165 90 208052 1042 569113
6 Gujarat 955150 0 270282 0 684868
7 Haryana 224073 Yoo 90612 0 133461
8 Himachal Pradesh 93 12448 o] 540 93 11908
9 Jammu & Kashmir 283 136730 61 18578 222 118152
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1 2 3 4 5 6 7 8
10 Jharkhand 19737 1691797 11676 745794 8061 946003
11 Karnataka 132 891939 58 729672 74 162267
12 Kerala 17834 0 15519 0 2315
13 Madhya Pradesh 806 1376242 89 148981 717 1227261
14 Maharashtra 6 1876391 0 586769 6 1289622
15 Manipur 882 107369 117 4771 765 102598
16 Meghalaya 1943 116447 134 16192 1809 100255
17 Mizoram 137 27417 o 72 137 27345
18 Nagaland 105 69900 14 4724 91 65176
19 Orissa 17895 3185863 5175 667575 12720 2518288
20 Punjab 148860 0 19507 0 129353
21 Rajasthan 4454 1750118 2420 669948 2034 1080170
22 Slkkim 25 11458 0 0 25 11458
23 Tamil Nadu 545511 0 348757 0 196754
24 Tripura 160 194730 o 13204 160 181526
25 Uttar Pradesh 30802 1120648 27736 845817 3066 274831
26 Uttarakhand 1469 281615 1452 202966 17 78649
27 West Bengal 4573 2699734 4028 384064 545 2315670
Total 118499 - 24606500 73357 9454431 45142 15152069

Note: The coverage indicated above is as per sanctioned DPRs. The actual no. of villages & BPL may vary during execution as per survey
*UEV - Unelectrified Village.

“*BPL - Below Poverty Line
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Statement-lii

Details of funds released during 2009-10 under RGGVY

MARCH 05, 2010

to Questions B2

(Rs. in lakh)
SI.‘ No. State * Funds released during
2009-10 (As on 15/02/2010)
1 2 3
1 Andhra Pradesh 9542
2 Arunachal Pradesh 12145
3 Assam 34356
4 Bihar 43058
5 Chhattisgarh 16495
6 Gujarat 7566
7 Haryana 5613
8 Himachal Pradesh 5499
g Jammu & Kashmir 23010
10 Jharkhand 63286
11 Karnataka 6761
12 Kerala 1059
13 Madhya Pradesh 27565
14 Maharashtra 19298
15 Manipur 5677
16 Meghalaya 11727
17 Mizoram 8103
18 Nagaland 5926
19 Orlssa 72262
20 Punjab -
21 Rajasthan 8323
22 Sikkim 4491
23 Tamil Nadu 9724

1 2 3
24 Tripura 3252
25 Uttar Pradesh 13290
26 Uttarakhand 10206
27 West Bengal 53947
| Total 482181

* This includes 10% loan component of Rural Electrification
Corporation also.

Banks in Rural Areas

129, SHRI MANGANI LAL MANDAL: Will the
Minister of FINANCE be pleased to state:

(a) the average number of persons catered by a
branch of a ¢commercial bank in the country;

(b)  whether there is reluctance on the part of
commercial banks to open branches in the rural areas
and provide adequate staff to the existing branches;

{¢) it so, the details thereof alongwith reasons
therefor, bank-wise;

{d) if not, the reasons for less number of branches
of commercial banks in the rural areas and under staffing
of such branches; and

{e) the steps taken or proposed to be taken by the
Union Government to turn commercial banks into
instruments of economic empowerment of the rural
masses?

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) The Ali-India average population per
bank branch as on 31st December, 2009 is 13,639. As
against the total number of 85,740 branches of Scheduled
Commercial Banks (SCBs) in the country, 32,197 (37.6%)
bank branches are in the rural areas, 20,160 (23.5%) in
semi-urban areas, 17,521(20.4%) in urban areas and
15,862 (18.5%) are in metropolitan areas. The Reserve
Bank of India (RB!) defines a 'rural' centre as a centre
with less than 10,000 population based on the 2001
census.
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(b) to (d) As per the RBI Branch Authorization Policy
in vogue since September 2005, in order to promote
financial inclusion, RBI is authorizing banks to open one
branch in "Other than underbanked districts” for every
branch opened in "Underbanked districts".

As regards the staffing of rural bank branches, staffing
matters are decided entirely by the Boards of individual
banks.

(e) The RBI under its extant Branch Authorization
Policy allows the banks the choice of centre/location for
opening up of new branches which banks decide after
taking into consideration various factors including
profitability, viability, availability of infrastructure, etc.
However, RBI, while granting approvals, ensures that the
approvals include centres in rural / underbanked districts.
RBI while considering applications for opening bank
branches received from banks, gives weightage to the
nature and scope of banking facilities provided by banks
to common people, particularly in underbanked areas,
actual credit flow to the priority sector, pricing of products
and overall efforts for promoting financial inclusion.

In December, 2009 in order to provide greater
flexibility to banks for opening branches, to enhance
banking penetration and promote financial inclusion, RBI
relaxed its Branch Authorisation Policy under which
domestic scheduled commercial banks (other than RRBs)
were permitted to open branches in Tier 3 to Tier 6 centres
(that is, with population upto 49,999 as per 2001 Census)
without having the need to take permission from RBI in
each case, subject to reporting. Domestic scheduled
commercial banks (other than RRBs) were also permitted
to open branches in rural, semi-urban and urban centres
in North Eastern States and Sikkim witiﬁout having the
need to take permission from RBI in each case, subject tn
reporting.

RBI has also advised the Convener Banks of all

State Level Bankers' Committees (SLBCs) to draw up.a
roadmap by March, 2010 which would provide banking
services through a banking outlet in every village having
a population of over 2,000 by March, 2011. This would
result in extending financial inclusion to more than one
lakh villages. Such banking services may not necessarily
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be extended through a brick and mortar branch but can
be provided through any: of the various forms of Information
and Communication Technology (ICT) based models,
including through Business Correspondents (BCs).

[English]

Sale of Power through
Power Exchanges

*130. SHRI ANANTH KUMAR:
SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH:

Will the Minister of POWER be pleased to state:

(a) whether the power generating Public Sector
Undertakings (PSUs) have been allowed to sell excess
power through the power exchanges in the country at the
market determined rates;

(b) if so, the details thereof along with the rates at
which the power exchanges will buy power from thése
PSUs;

(¢) the terms and conditions laid down for
wheeling power by the power exchanges;

(d) whether the National Thermal Power Corpo-
ration Limited (NTPC) proposes to sell 10 per cent of its
total power generation capacity through the power
exchanges in the country; and

(e) if so, the details of the additional funds likely
to be earned therefrom?

THE MINISTER OF POWER (SHRI SUSHILKUMAR

* SHINDE): (a) and (b) No, Madam. Presently, various Central

Public Sector Undertakings (CPSUs) including National
Thermal Power Corporation (NTPC) and National Hydro-
Electric Power Corporation (NHPC) are not allowed to setl
any power from their existing plants through the power
exchanges in the country at the market determined rates.

(¢) The Power Exchanges do not undertake
wheeling of power. The terms and conditions for
transmission of collective transactions clear2d in the power
exchange are governed by the Central Electricity
Regulatory Commission (CERC) regulations on short term
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open access in inter-state transmission and the procedure
for scheduling of collective transaction published by the
Central Transmission Utility in pursuance of the said
regulations and approved by CERC. Relevant extracts are
enclosed as statement.

(d)  No, Madam. Presently, NTPC is selling power
of its existing power plants to State Power Ultilities/
Distribution Companies through long term PPA based on
the tariff determined by Central Electricity Regulatory
Commission and no power available is being sold in short
term through power exchange. No power has been
earmarked from the existing NTPC plants by the Ministry
of Power for sale to the power exchanges in the country.

(e} Does not arise in view of reply to (d) above.
Statement

Short-Term Open Access in Interstate Transmission
(Collective Transaction) Procedure for Scheduling (As
per CERC Open Access Regulations, 2008 (dated
25.01.2008) & subsequent (Amendment) Regulations,
2009 (dated 20.5.2009)) published by POWER GRID
CORPORATION OF INDIA LTD. and approved by CERC.

Relevant Extracts:
Preamble

The Procedures shall apply to the Applications made
for Scheduling of Collective Transactions by availing
of Short-Term Open Access for use of the trans-
mission lines or associated facilities with such lines
on the inter-State transmission system.

Introduction

1. State Utilities and intra-State Entities proposing to
participate in trading through Power Exchange(s)
shall obtain "Concurrence" or "No Objection" or "Prior
Standing Clearance” from the respective State Load
Despatch Centres (SLDCs), as per the enclosed
format.

2. The "Concurrence” or "No Objection” or "Prior
Standing Clearance", as the case may be, submitted
by the State Ultilities/intra-State entity shall be
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reviewed on quarterly basis by the respective SLDCs.
Even if there is no change in the status, it shall be
resubmitted by the respective State Utilities/intra-State
Entity.

Treatment of Losses

1. Inter-State transmission losses would be applied
separately on Buyers as well as Sellers of Collective
Transaction, for arriving at the Schedules.

2. To compensate for losses in the inter-State trans-
mission system, the Sellers in the Collective
Transaction shall inject extra power (MW), in addition
to the contracted power.

3. To compensate for the losses in the inter-State
transmission system, the Buyers in the Collective
transaction shall draw less power (MW) than
contracted power.

Transmission Charges

The following Short-Term Open Access charges (for
use of inter-State transmission system and Sche-
duling at Regional level) shall apply for Collective
Transaction through Power Exchange(s) and shail
be payable to National Load Dispatch Centre by
Power Exchange(s):

1. Non-refundable fee of Rs.5000/- payable along with
each Application

2. Transmission Charges, for use of inter-State
transmission system, at the rate of Rs.100/MWh for
the energy approved for transmission for each point
of injection and for each point of Drawal.

3. Operating Charges @Rs. 5000/- per day per Entity
involved.

[Translation]

Demand and Supply
of Power

131. SHR! PRALHAD JOSHI:
RAJKUMARI RATNA SINGH:
Will the Minister of POWER be pleased to state:
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(a)  whether the power generation in the country is
incommensurate with the increasing demand resulting in
an acute shortage of power in the country, including Bihar
and Jharkhand;

(b) if so, the details of the power generated in the
country during each of the last three years and the current
year, source-wise and State-wise;

(c) the total demand and supply of power in the
country during each of the last three years. and the current
year, State/UT-wise; and

(d) the steps being taken/proposed to be taken by
the Government to bridge the gap between demand and
supply of power in the country?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
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SHINDE): (a) and (b) There is a continuing shortage of
power in the country. The electricity generation in the
country falls short of the total requirement of electricity in
the country, primarily due to growth of capacity addition
not being commensurate with the growth in demand for
electricity. The total shortage of electricity in terms of energy
and peak in the country during the year 2009-10 (upto to
January, 2010) was 9.9% and 12.6% respectively.

The details of the power generated in the country,
source-wise and State-wise during last three years and
the current year (upto to January, 2010) are given in
statement-1.

()  The total demand and supply of power in the
country during the last three years and the current year
(upto January, 2010) are as under:

Energy Peak
Year Requirement  Availability Surplus / Deficit(-) Peak Demand Peak Met Surplus / Deficit(-)
(MU) (MU) (MU) (%) (MW) (MW) (MW) (%)
2006-07 6,90,587 6,24,495 -66,092 -9.6 .1,00,715 86,818 -13,897 -13.8
2007-08 7,39,343 6,66,007 -73,336 -9.9 1,08,866 90,793 -18,073 -16.6
2008-09 7,77,039 6,91,038 -86,001 -11.1 1,09,809 96,785 -13,024 -11.9
2009-10 * 6,88,171 6,20,003 -68,168 -9.9 1,16,281 1,01,609 -14,672 -12.6

* Upto January, 2010 (Provisional)

The State/UT-wise details in respect of demand and
supply during 2006-07, 2007-08, 2008-09 and 2009-10
(upto January, 2010) are given in statement-Il.

(d) Steps taken by the Government to bridge the
gap between demand and supply of power in the country
in the up coming years are as follows:

- Rigorous monitoring of on-going power generation
projects for achieving X| Plan capacity target of 78700
Mw.,

- Development of Ultra Mega Power Projects of 4,000
MW each under competitive bidding.

- Harnessing surplus captive power into grid.

- Sensitizing the Industry to the needs of increasing
manufacturing capacity and widening the vendor
base for Main Plant Equipment and Balance of Plants
like Coal Handling Plant, Ash Handling Plant, Water
Treatment Plant, etc., by organizing international
conclaves and regional workshops, etc. Other areas
like advance procurement of critical materials and tie
up of necessary funds before construction are also
being addressed.

- Import of coal to meet the shortfall in domestic coal
supply.

- Allocation of gas from KG basin to power sector for
enhanced generation from gas based stations.
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Statement-|

State-wise/Source-wise Power Generation details during the year 2006-07, 2007-08,
‘ 2008-09 & 2009-10 (April 09-Jan. 10)

Region State Category Generation (MU)

2006-07 2007-08 2008-09 2009-10

(April 09-
T Jan 10)
1 2 3 4 5 6 7

NR BBMB Hydro 10064 ~ 10960 11109 8309
Delhi Thermal- 10561 10935 11018 8723
Haryana Hydro 256 270 282 210
Thermal 13356 13332 15885 15260

Haryana Total 13611 13602 16167 15470
Himachal Pradesh Hydro . 13514 13845 14467 13315
Jammu and Kashmir Hydro 7306 8920 9871 10086

Therma! 0 0 0 4

Jammu and Kashmir Total 7306 8920 0871 10090
Punjab | Hydro 4396 4603 4228 3131
Thermal 15435 16457 18066 17082

Punjab Total 19831 21059 | 22294 20213
Rajasthan Hydro 1116 1400 671 329
| Thermal 21715 22975 24034 20661
Nuclear 3496 2480 2255 2515

Rajasthan Total , 3 26327 26855 26960 23505
Uttar Pradesh | Hydro 1417 923 1097 818
Thermal 80594 83148 83723 71053
Nuciear 1024 674 740 620

Uttar Pradesh Total 83035 - 84744 85560 72490
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1 2 3 4 5 6 7
Uttarakhand Hrydro 6689 9715 11325 8628
Uttarakhand Total 6689 9715 11325 8628
NR Total 190939 200736 208771 180743
WR Chhattisgarh Hydro 388 263 292 272
Thermal 25728 28342 42084 41378
Chhattisgarh Total 26116 28604 42376 41651
Goa Thermal 3566 327 325 271
Goa Total 355 327 325 271
Gujarat Hydro 4870 5672 2861 2417
Thermal 49827 51887 51305 50065
Nuclear 2446 2036 1213 881
Gujarat Total 57143 59596 58379 53350
Madhya Pradesh Hydro 5698 8170 4828 4096
Thermal 341860 40397 42659 36098
Madhya Pradesh Total 39868 465766 47487 40194 7
Maharashtra Hydro 7237 6236 5204 4786
Thermal ' 60535 66981 65965 57266
Nuclear 6499 7339 6298 6540
Maharashtra Total 74271 80556 77467 68582
WR Total 197741 215649 223034 204071
SR Andhra Pradesh Hydro 9822 9872 8160 4758
Thermal 56875 59616 63950 | 60199
Andhra Pradesh Total 66697 69488 72110 64957
Karnataka Hydro 15189 14785 13154 9911
Thermal 13899 13325 14786 15489
Nuclear 2524 2495 2688 2715
Ka'rnataka Total 31612 . 30605 30628 28115
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1 2 3 4 5 6 7
Kerala Hydro 7593 8425 5912 5478
Thermal 1591 - 2487 3619 2986
Keraia Total 9184 10911 9531 8464
Lakshadweep Thermal 28 29 28 24
Puducherry Thermal 278 275 258 197
Tamil Nadu Hydro 6284 6433 5369 4790
Thermal . 44826 47494 47130 38957
Nuclear 2618 1752 1518 1697
Tamil Nadu Total 535629 55679 54017 45444
SR Total . 161328 166987 166572 147200
ER Andaman Nicobar Hydro 9 8 10 10
Thermal 182 196 201 176
Andaman Nicobar Total 191 204 210 185
Bihar , Hydro 67 58 51 26
Thermal 6617 6977 8742 9473
Bihar Total ' 6684 7034 8793 9499
DvC Hydro 357 451 432 169
Thermal 13749 14803 15321 12200
DVC Total ‘ 14106 15254 16753 12368
Jharkhand Hydro 208 211 238 109
Thermal 5331 4623 5421 4733
Jharkhand Total 5540 4834 5659 4842
Orissa Hydro 7204 7875 5714 3353
Thermal 31500 319807 29963 25262
Orissa Total 38703 39782 35677 28615

Sikkim Hydro 236 477 2266 2757
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1 2 3 4 5 6 7
Thermal 0 0 ‘ 0 0
Sikkim Total 271 477 | 2266 2757
West Bengal Hydro 413 756 945 940
Thermal 36679 38381 :' 40232 34645
West Bengal Total 37057 39136 41178 35585
ER Total 102652 106722 110535 93851
NER Arunachal Pradesh Hydro 966 1552 1591 958
Assam Hydro 817 1555 1400 1146
Thermal 2758 2851 3110 26.20
Assam Total 3575 4406 4510 3766
Manipur Hydro 475 605 498 323
Thermal 3 1 0 0
Manipur Total 478 . 606 498 323
Meghalayav Hydro 538 888 742 629
Mizoram Thermal 4 3 3 0
Mizoram Total 4 3 3 0
Nagaland Hydro 182 362 313 239
| Thermal 0 0
Nagaland Total 182 362 313 239
Tripura Hydro 46 36 51 43
Thermal 1164 1245 1274 1067
Tripura Total 1211 1281 1325 1110
NER Total 6952 9097 8982 7025
Import Bhutan (IMP) Hydro 3010 5278 5889 52562
Grand Total 662523 704469 723794 638142

e
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Energy

April, 2006 - March, 2007

Peak

April, 2006 - March, 2007

State/System/ Require- Availa- Surplus/Deficit (-) Peak Peak Surplus/Deficit (-)
Region ment bility Demand Met

(MU) (MW) (MU) (%) (MU) (MW) (MU) (%)
1 2 3 4 5 & 7 8 9
Chandigarh 1,343 1,341 W -2 -0.1 264 247 -17 -6.4
Dethi 22,397 22,012 -385 -1.7 4,000 3,736 -264 -8.6
Haryana 26,249 23,132 -3,117 | -11.9 4,837 4,201 -636 -13.1
Himachal Pradesn 5,136 4,996 -140 2.7 873 873 0 0.0
Jammu & Kashmir 11,725 7,983 -3,742 -31.9 1,580 1,309 -221 -14.4
Punjab 38,641 34,839 -3,802 -9.8 8,971 6,558  -2,413 -26.9
Rajasthan 33,236 31,716 -1 ,521 -4.6 5,794 4,046 -848 -14.8
Uttar Pradesh 57,441 48,370 | -9,071 -15.8 9,184 7,531 -1,653 -18.0
Uttaranchal 5,957 5,599 -358 -6.0 1,108 991 -117 -10.6
Northern Region 202,126 179,986 -22:1 3;9 ~11.0 31,516 26,644 -4,872 «18.8
Chhattisgarh 14,063 13,169 -894;;' -6.4 2,631 1,907 -724 -27.5
Gujarat 62,464 54,083 -8,381 -13.4 11,619 8,110  -3,509 -30.2
Madhya Pradesh 38,710 32,834 -5,876 -15.2 8,090 6,404  -1,686 -20.8
Maharashtra 110,005 | 89,138 -20,867 -19.0 17,455 " 12,679 -4,776 -27.4
Daman & Diu 1,602 1,408 -194 -12.1 210 188 -21 -10.0
D.N.Haveli 2,923 2,879 44 -1.5 415 388 -27 -6.5
Goa 2,624 2,606 -18 -0.7 459 419 -40 -8.7
Western Region 232,391 196,117 -36,274 -16.6 36,453 27,483 -8,990 -24.7
Andhra Pradesh 60,964 58,280 | -2,684 -4.4 10,208 8,641 -1,567 -15.4
Karnataka - 40,797 39,948 -849 -2.1 6,253 5,811 -442 -7.1
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1 2 3 4 5 6 7 8 9
Kerala 15,023 14,716 -307 -2.0 2,787 2,728 -59 -2.1
Tamil Nadu 61,499 60,445 -1,054 -1.7 8,860 8,624 -236 2.7
Pondicherry 1,808 1,808 0 0.0 265 265 0 0.0
|akshadweep # 25 25 0 0 6 6 0 0
Bouthern Reglon 180,091 178,197 -4,894 2.7 26,176 24,350 -1,826 -7.0
Bihar 8,425 7,741 -684 -8.1 1,399 1,162 -237 -16.9
pveC 11,542 11,308 -234 -2.0 1,650 1,602 -48 -2.9
Jharkhand 4,360 4,154 -218 -4.9 687 671 -16 -2.3
Orissa 17,101 16,786 -305 -1.8 2,695 2,608 -87 -3.2
West Bengal 26,538 25,966 -572 2.2 4,784 4,669 -116 -2.4
Slkkim 223 218 -5 2.2 45 45 0 0.0
Andaman- Nicobar # 240 190 -50 -21 40 32 -8 -20
Eastern Region 68,198 66,183 -2,015 -3.0 10,491 10,068 =433 4.1
Arunachal 286 259 -27 -9.4 87 76 -11 -12.6
Pradesh

Assam 4,297 3,984 -313 -7.3 771 688 -83 -10.8
Ménipur 451 429 -22 -4.9 108 101 -5 4.7
Meghalaya 1,368 1,063 -305 -22.3 402 269 -133 331
Mizoram 235 221 -14 -6.0 83 80 -3 -3.8
Nagaland 343 328 -15 -4.4 79 79 0 0.0
Tripura 802 728 -74 -9.2 169 142 -27 -16.0
North-Eastern 7,782 7,012 -770 9.9 1,477 1,166 -311 ~21.1
Region

All India 690,557 624,495 -86,092 -9.6 100,715 86,818 -13,897 -13.8

# Lakshadweep and Andaman & Nicobar Islands are stand- alone systems, power supply position of these, does not form part

of regional requirement and availability.
Note: Both peak met and energy availability represent the net consumption (including the transmission losses) in the various States.

Net export has been accounted for in the consumption of importing States.
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Power Supply Position for 2007-08

72

Energy Peak
April, 2007 - March, 2008 Aprit, 2007 - March, 2008

State/System/ Require- A\./aila- Surpl'us/Deﬁcit (-) Peak Péak Surplus/Deficit (-)
Region ment bility Demand Met

| (MU) (MW) (MU) (%) (MU) (MW) (MU) (%)
1 2 3 4 5 6 7 8 9
Chandigarh 1,446 | 1,446 0 0.0 275 275 0 0.0
Delhi 22,439 22,301 -138 -0.6 4,075 4,030 -45 -1.1
-Haryana 29,353 25,652 -3,701 -12.6 4,956 4,821 -135 2.7
Himachal Pradesh’ 5,882 5,814 -178 -3.0 1,061 1,010 -51 -4.8
Jammu & Kashmir 11,782 8,362 -3,420 -29.0 1,950 1,439 -511 -26.2
Punjab 42,372 38,795 -3,577 -8.4 8,672 7,340  -1,332 -15.4
Rajasthan 36,738 35,597 -1,141 -3.1 6,374 5,564 -810 -12.7
Uttar Pradesh ‘62,628 51,335 -11,293 -18.0 11,104 8,668  -2,536 -22.8
Uttaranchal 7,047 6,845 -202 -2.9 1,200 1,160 -50 4,2
Northern Region 219,797 196,147 -23,660 -10.8 32,462 29,495  -2,967 -9.1
Chhattisgarh 14,079 13,409 -870 -4.8 2,421 2,188 -233, -8.6
Gujarat 68,747 57,614 -11,133 -16.2 12,119 8,885  -3,234 -26.7
Madhya Pradesh 41,560 35,700 -5,860 -14.1 7,200 6,436 -764 -10.6
Maharashtra 114,885 93,846 -21,039 -18.3 18,441 13,575. -4,866 -26.4
Daman & Diu 1,774 1,580 -194 -10.9 240 215 -25 -10.4
D.N. Haveli 3,388 3,372 -16 -0.5 460 424 -36 7.8
Goa 2,740 2,707 -33 -1.2 457 408 -48 -10.7
Western Reglon 247,173 208,228 -38,945 -15.8 38,277 29,385  -B,802 -23.2
Andhra Pradesh 64,139 61,511 -2,628 -4.1 10,048 9,162 -886 -8.8

Karnataka 40,320 39,230 -1,080 2.7 6,583 5,567 -1,016 -15.4
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1 2 3 4 5 6 7 8 9
Kerala 15,663 15,284 -379 -2.4 2,918 2,730 -188 -6.4
Tamil Nadu 65,780 63,954 -1,826 2.8 10,334 8,690 -1,644 -15.9
Pondicherry 1,841 1,841 0 0.0 276 276 0 0.0
Lakshadweep # 24 24 0 0 6 6 0 ]
Southern Region 187,743 181,820 5,923 -3.2 26,777 24,368 -2,409 -9.0
Bihar 9,155 7,933 -1,222 -13.3 1,882 1,243 -639 -34.0
DvVC 13,387 13,039 -348 -2.6 1,852 1,803 -49 -2.6
Jharkhand 5,139 4,458 -681 -13.3 865 787 -78 -9.0
Orissa 18,846 18,500 -3486 -1.8 3,142 2,905 -237 -7.5
West Bengal 29,020 27,902 -1,118 -3.9 5,283 4,987 -296 -5.6
Sikkim 284 267 -17 -6.0 69 66 -3 -4.3
Andaman- 240 180 -60 -25 40 32 -8 -20
Nicobar #

Eastern Region 75,831 72,099 -3,732 4.9 12,031 10,699 -1,332 -11.1
Arunachal Pradesh 391 302 -89 -22.8 101 75 -26 -25.7
Assam 4,816 4,412 -404 -8.4 848 766 -82 -9.7
Manipur 530 501 -29 -6.5 118 97 -22 -18.5
Meghalaya 1,620 1,232 -388 -24.0 455 279 -176 -38.7
Mizoram 288 246 -42 -14.6 97 58 -39 -40.2
Nagaland 377 334 -43 -11.4 91 88 -3 -3.3
Tripura 777 686 -91 -11.7 171 141 -30 -17.5
North-Eastern 8,799 7,713 -1,086 -12.3 1,742 1,347 -398 -22.7
Region

All India 739,343 866,007 -73,336 -9.9 108,866 80,793 -18,073 -16.6

# Lakshadweep and Andaman & Nicobar Islands are stand-alone systems, power supply position of these, does not form part
of regional requirement and availability

Note: Both peak met and energy availability represent the net consumption (Including the transmission losses) in the various
States. Net export has been accounted for in the consumption of importing States.



!

75 Written Answers MARCH 05, 2010 to Questions 76

Power Supply Position for 2008-09

. Energy Peak
April, 2008 - March, 2009 April, 2008 - March, 2009
State/System/ Require- Availa- Surplus/Deficit (-) Peak Peak Surplus/Beficit {-)
Region ment bility Demand Met

(MU) (MW) (MU) (%) (MU) (MW) (MU) (%)

1 2 3 4 5 6 7 8 ‘ 8
Chlandigarh 1,414 1,414 0 0.0 279 279 i} - 0.0
Delhi 22,398 22,273 -125 06 4,036 4,034 -2 0.0
Haryana 29,085 26,625 -2,460 -8.5 5511 4,791 -720 =13.1
Himachal Pradesh 6,260 - 6,241 -19 -0.3 1,055 1,014 -41 -3.9
Jammu & Kashmir 11,467 8,698 -2,769 -24.1 2,120 1,380 -740 -34.9
Punjab 41,635 37,238 -4,397 -10.6 8,690 7,309 -1,381 «15.9
Rajasthan 37,797 37,388 -409 -1.1 6,303 6,101 -202 -3.2
Uttar F"rédesh ‘ 69,207 54,309 -14,898 -21.5 10,587 8,248  -2,339 -22.1
Uttaranchal 7,841 7,765 -76 -1.0 1,267 1,267 0 0.0
~Northern Region 227,104 201,851 -25,153 -11.1 33,034 29,804  +3,530 -10.7
Chhattisgarh 1‘4.866 14,475 -391 2.6 2,887 2,830 -57 -2.0
Gujarat 67,482 | 60,851 -6,631 98 11,841 8,960  -2,881 -24.3
" Madhya Pradesh 42,054 34,841 -7,213 -17.2 7,564 6,810 -754 -10.0
| Mahagashtra 121,901 95,761 -26,140 -21.4 18,049 13,766 | -4,283 -23.7
Daptan & Diu 1,797 - 1,576 -221' -12.3 240 . 215 -25 -10.4
DN. Have;i 3,574 3,457 17 -3.3 504 443 -61 -12.1
Goa 2,801 2,754 -47 1.7 468 418 -63 1.4
Western Region 254,475 213,715 -40,760 -16.0 37,240 80,153 .7,087 -18.0
Andhra Pradesh 71,511 66,673 -4,838 -6.8 11,083 9,997 -1,086 -9.8

Karnataka 43,168 40,578 -2,590 -6.0 6,892 6,548 -344 -5.0
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1 2 3 4 5 6 7 8 9
Kerala 17,645 15,562 -2,083 -11.8 3,188 2,751 -437 -13.7
Tamil Nadu 69,668 64,208 -5,460 -7.8 9,799 8,211 -588 -6.0
Pondicherry 2,020 1,773 -247 ;1 2.2 304 275 -29 -9.5
Lakshadweep # 24 24 0 | 0 6 6 0 0
Southern Region 204,012 188,794 -16,218 7.5 28,968 26,245 -2,713 8.4
Bihar 10,527 8,801 -1,726 -16.4 1,842 1,333 -509 -27.6
DvC 14,002 13,699 -303 -2.2 2,217 2,178 -39 -1.8
Jharkhand 5,361 5,110 -251 -4.7 889 887 -2 02
Orissa 20,519 20,214 -305 -1.5 3,062 2,987 -75 -2.4
Wést Bengal 31,289 30,290 -999 -3.2 5,387 5,379 -8 -0.1
Sikkim 343 330 13 3.8 97 95 2 2.1
Andaman- 236 184 -52 -22 40 38 -2 -5
Nlcobar #

Eastern Region 82,041 78,444 3,597 -4.4 12,901 11,789 -1,112 -8.6
Arunachal Pradesh 426 271 -165 -36.4 130 79 -51 -39.2
Assam 5,107 4,567 -540 -10.6 958 797 -161 -16.8
Manipur 556 477 -79 -14.2 128 95 -33 -25.8
Meghalaya 1,7143 1,386 -327 .-19.1 457 293 -164 -35.9
Mizoram 330 26'9 -61 -18.5 100 64 -36 -36.0
Nagaland 475 436 -39 -8.2 95 86 -9 -9.5
Tribura 800 728 -72 -9.0 167 156 -11 -6.6
North-eastern 9,407 8,134 -1,273 -13.5 1,820 1,368 -462 -25.4
Region

All India 691,038 -86,001 -11.1 109,809 96,785 -13,024 -11.9

777,039

# Lakshadweaep and Andaman & Nicobar Islands are stand
regional requirement and availability

Note: Both peak met and energy -availability represent the net consumption (including the transmission losses) in the various
States. Net export has been accounted for in the consumption of importing States.

-alone systems, power supply pcsition of these, does not form part of
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Power Supply Position for 2009-10 (upto January)
Energy Peak
April, 2009 - March, 2010 April, 2009 - March, 2010

State/System/ Require- Availa- Surplus/De'ficit () Peak Peak Surplus/Deficit (-)
Region ment bility Demand Met

(MU) (MW) (MU) (%) (MU) (MW) (MU) (%)
1 2 3 4 5 6 7 8 9
Chandigarh © 1,348 1,317 -31 -2 308 308 0 0
Delhi 21,025 20,862 -163 -0.8 4,502 4,408 -94 -2.1
Haryana 28,705 27,329 -1,376 -4.8 6,133 . 5,678 -455 -7.4
Himachal Pradesh 5,756 5,621 -135 -2.3 1,106 1,158 52 4.7
Jammu & Kashmir 10,740 8,300 -2,440 -22.7 2,247 1,578 -669 -29.8
Punjab .:39,515 33,884 -5,631 -14.3 9,786 7,407 -2,379 -24.3
Rajasthan 36,190 35,169 -1,021 -2.8 6,798 6,670 -128 -1.9
Uttar Pradesh 63,755 49,600 -14,155 -22.2 10,856 8,563 -2,293 ‘-21.1
Uttarakhand 7,417 7,001 -416 -5.6 1,469 1,313 -156 -10.6
Northern Region 214/447 189,078 -26,369 -11.8 37,189 31,439 -5,720 -15.4
Chhattisgarh 9,380 9,147 -243 2.6 2,819 2,703 -116 -4.1
Gujarat 58,090 55,911 -2,179 -3.8 10,406 9,515 -891 -8.6
Madhya Pradesh 35,278 28,884 -6,394 -18.1 7,431 6,152  -1,279 17.2
Maharashtra 102,512 83,871 -18,641 -18.2 18,981 14,292 -4,689 -24.7
Daman & Dlu 1,624 1,485 -139 86 280 255 -25 8.9
Dadar Nagar Haveli 3,320 3,167 -153 -4.6 509 480 -29 -5.7
Goa | 2,572 2,517 -61 -2.4 478 453 -25 -5.2
Western Region 212,788 184,977 -27,811 -13.1 37,631 31,177 -6,454 -17.2
Andhra Pradesh 64,485 ‘60.‘496 -3,989 -6.2 11,325 10,294 -1,031 -9.1
Karnataka 36,581 - 7,196 6,352 -844 -11.7

- 33,958 -2,623 7.2
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1 2 3 4 . 5 6 7 8 ]

- Kerala 14,464 14,107 -357 ~2.5 3,045 2,896 -149 -4.9
Tamil Nadu 62,591 58,877 -3,714 -5.9 10,158 9,675 -483 -4.8
Pondicherry 1,754 1,629 -125 -7.1 325 282 -43 -13.2
Lakshadweep 20 20 0 0 6 6 0 0
Southern Region 179,874 169,067 -10,807 -6.0 29,216 26,898  -2,318 7.9
Bihér 9,832 8,276 -1,556 -15.8 2,249 1,492 -757 -33.7
DvC 12,489 12,076 -413 -3.3 1,892 1,892 0 0.0
Jharkhand 4,825 4,475 -350 -7.3 1,088 947 -141 -13.0
Orissa 17,714 17,551 -163 -0.9 3,188 3,120 -68 -2.1
West Bengal 27,972 27,211 -761 -2.7 5,386 5,368 -18 -0.3
Sikkim 304 263 -1 -13.5 84 84 0 0.0
Andaman-Nicobar 200 150 -50 -25 40 32 -8 -20
Eastern Region 73,137 69,853 -3,284 -4.5 12,980 12,384 -596 -4.6
Arunachal 334 271 -63 -18.9 95 78 -17 -17.9
Pradesh
Assam 4,387 3,998 -389 -8.9 920 845 -75 -8.2
Manipur 434 355 -79 -18.2 111 99 -12 -10.8
Meghalaya 1,305 1,127 -178 -13.6 280 238 -42 -15.0
Mizoram 292 238 -54 -18.5 70 64 -6 -8.6
Nagaland 443 388 -55 -12.4 100 96 -4 -4.0
Tripura 729 651 -78 -10.7 176 173 -3 -1.7
North-Eastern 7,926 7,028 -898 -11.3 1,760 1 ;445 -315 -17.9
Region
Al India 688,171 620,003 -68,168 -9.9 116,281 101,609 -14,672 -12.6

# Lakshadweep and Andaman & Nicobar Islands are stand-
regional requirement and availability

alone systems, power supply position of these, does not form part of

Note: Both peak met and energy availability represent the net consumption (including the transmission losses) In the various States.

Net export has been accounted for in the consumption of importing States.
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[English]

Sale of Power Outside
State Boundaries

*132. DR. SANJEEV GANESH NAIK:
SHRIMATI SUPRIYA SULE:
Will the Minister of POWER be pleased to state:

(a) whether under the prevailing law, States can
restrict sale/supply of power outside their boundaries;

(b) if so, the details thereof;

(c) whether certain States have issued orders
restricting the supply of power outside their boundaries
during the last three years and the current year,

(d) if so, the details thereof and the reasons
therefor; and

(e) the reaction of the Union Government thereto?

THE MINISTER OF POWER (SHRI SUSHILKUMAR

SHINDE): (a) and (b) The Electricity Act, 2003 mandates

non-discriminatory open-access for use of the transmission
lines or distribution system or associated facilities to any
licensee or consumer or person engaged in generation in
accordance with the regulation specified by the Appropriate
Commission. '

However, Section 11 of the Electricity Act 2003 lays
down:

(i) The Appropriate Government may specify that a
generating company shall, in extraordinary circums-
tances operate and maintain any generating station
in accordance with the directions of that Government.

Explanation. — For the purposes of this section, the
expression "extraordinary circumstances” means
circumstances arising out of threat to security of the
State, public order or a natural calamity or such
other circumstances arising in the public interest.

(i) The Appropriate Commission may offset the adverse
financial impact of the directions referred to in sub-
section (1) on any generating company in such
manner as it considers appropriate. '
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(c) and (d) Yes, Madam. Citing shortage of power as
the reason, State Governments of Karnataka, Andhra
Pradesh, Tamil Nadu, and Orissa had issued orders under
Section 11 of the Electricity Act, 2003, and State
Government of Maharashtra issued order under Section
108 of the Act and State Government of Rajasthan issued
a directive restricting the generating companies and
captive generators to sell power outside the State through
inter-State open-access.

(e) Ministry of Power did not agree with the
directions issued by the State Governments restricting sale
of power outside their respective States and sought the
advice' of Ministry of Law & Justice on the restrictions
issued by the State Governments under Section 11 of the
Electricity Act, 2003 regarding sale of surplus power.
Ministry of Law has clarified that:

"in view of the Open Access regime espoused by the
Act it would be more appropriate to interpret Section
11 as limiting the Jurisdiction of the appropriate Gowt,
to issue orders only relating to operation and
maintenance of the generating stations and not
to passing any orders In respect of supply of
elsctricity........

This would also substantiate the clarification that the
Jurisdiction U/s 11 should be limited to the issuance
of orders relating to operation and maintenance of
generating stations and not In respect of supply of
electricity.”

Accordingly, the Minister of Power has written recently
to all the Chief Ministers/Lt. Governors to ensure that no
steps are permitted in their States, which come in the way
of operationalising Open Access in the transmission and
distribution networks. Ministry of Power had also addressed
the Chief Secretaries in October, 2008 and July, 2009
stressing the need for operationalisation of Open Access.

Shelter for Urban Poor/Homeless People

133. SHRI RAMEN DEKA:
SHRIMATI BHAVANA PATIL GAWAL::
Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether many homeless people die in different
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part of the country particularly in North-East due to severe
cold;

(b) if so, whether the Union Government proposes
to formulate any plan to provide relief to the urban poor/
homeless people in this regard;

(c) if so, the details thereof; and

{d) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN. DEVELOPMENT (PROF. SAUGATA ROY): (a)
Ministry of Housing & Urban Poverty Alleviation does not
maintain data of deaths due to severe weather conditions.

(b) to (d) 'Housing' and 'Colonisation' being State
subjects, the primary responsibility of providing shelter
lies with the State Governments. Central Government
' provides financial assistance to states through various
+ schemes. It is currently supporting states to provide shelter,
tenure security and basic amenities to slum dwellers, under
JNNURM, create affordable housing stock through the
'Affordable Housing in Partnership' Scheme and reduce
cost of home loans with 5% interest subsidy undeér Interest
Subsidy Scheme for Housing the Urban Poor (ISHUP)
Schzﬁwe.i Earlier, from 1988-89, the Ministry provided
financial support to states to create shelter for the houseless
under the scheme for 'Night Shelter for Urban Shelterless'.
The scheme was transferred to the state sector in 2005-
06, and financial assistance from the center was
discontinued.

There is no proposal to provide assistancé again for
creation of sheiter for the houseless.
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[Translation]
Credit Card Payments

*134. SHRI YASHWANT SINHA:
SHRI EKNATH MAHADEO GAIKWAD:
Will the Minister of FINANCE be pleased to state:

(@) whether some public/private sector banks
including the State Bank of India (SBI) and the Industrial
Credit and Investment Corporation of India (ICTCI) are
charging heavy penalties in addition to the high interest
rate on the credit card default payments;

(b) if so, the details thereof and the reasons
therefor-,

(c)  whether the Reserve Bank of India (RB!) has
formulated any mandatory policy guidelines in this regard
for all the banks to follow;

(d) if-so, the details thereof; and

(e) the action taken against banks violating these
gqidelines?

THE MINISTER OF FINANCE (SHR! PRANAB
"MUKHERJEE): (a) and (b) The data regarding complaints
in respect of charging heavy penalties in addition to high
interest rates on credit. card payments is not generated
separately. However, Reserve Bank of India (RBI) has
reported that complaints have been received from
customers by 15 Banking Ombudsman (BO) Offices in
respect of non adherence by banks or its subsidiaries to
the instructions of Reserve Bank on ATM/Debit Card
operations or credit card operations. The complaints
received under this category for the last three years are
as follows:

Sl. No. Year Total no. of No. of complaints Disposal rate of credit/debit/
' complaints received (deficiencies in service ATM Card related complaints
in credit/debit/ATM at BO Offices (including
card operations) brought forward complaints
of previous year)
1 2006-07 38638 7688 97.6%
2 2007-08 47887 10129 102%
3 2008-09 69117 1 7648l 95.6%
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(¢) to (e) To streamline the credit card operations,
RBI has issu'ed a Master circular on 1st July, 2008.
Subsequently, based on the report of the study group
appointed by RBI on the credit card operations of banks,
another circular was issued on July 23, 2008. Both these
circulars cover areas like issue of cards, interest rates and
other charges, use of Direct Selling Agents/ Direct
Marketing Agents and other agents, wrongful billings,
~ protection of customer rights, redressal of grievances, fraud
. control, right to impose penalties, etc .This circular was
revised recently and an updated master circular was issued
on July 1, 2009. The circular, inter-alia, provides that:

in case, banks/NBFCs charge interest rates which
vary based on the payment/default history of the cardholder,
there should be transparency in levying of such differential
interest rates. For this purpose, the banks should publicise
through their website and-other means, the interest rates
charged to various categories of customers and the
methodology of calculation of finance charges with
illustrative examples.

Further, the banks/NBFCs have to adhere to the
following guidelines relating to interest rates and other
charges on credit cards:

() The banks/NBFCs should not levy any charge that
was not explicitly indicated to the credit card holder
at the time of issue of the card and without getting
his/her consent.

(i) The terms and conditions for payment of credit card
dues, including the minimum payment due, should
be stipulated so as to ensure that there is no negative
amortization.

iiiy Changes in charges (other than interest) may be
made only with prospective effect giving notice of at
least one month. If a credit card holder desires to
surrender his credit card on account of any change
in credit card charges to his disadvantage, he may
be permitted to do so without the bank levying any
extra charge for such closure. Any request for a
closure of a credit card has to be honoured
immediately by the credit card issuer.

RB! has reported that it has not taken any action
against any bank. However, RBI reserves the right to
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impose any penalty on a bank under the provisions of
Banking regulation Act, 1948 for violation of any of these
guidelines. Further during the course of Annual Financial
Inspection of banks/NBFCs, RBI looks into aspects like
implementation of various guidelines. Customer Service

-Department of RBI also takes up the matter with banks

based on various complaints received by them with a view
to redress the same. Under the Banking Ombudsman
Scheme 2006, Banking Ombudsmen are empowered to
award compensation not exceeding Rs. 1 lakh in case of
complaints arising out of credit cards operations in addition
to the actual pecuniary losses suffered in transactions.

[English]
Power Generation Equipment

*135. SHRI SANJAY BHOI:
SHRIMATI BOTCHA JHANS! LAKSHMI:
Will the Minister of POWER be plsased to state:

(a) the steps taken by the Government to check
the cost of equipment required for Ultra Mega Power
Projects (UMPPs) in the country;

(b) " whether the Government proposes to undertake
any structural changes In the policy regarding the import
of power eguipment in the country;

() if so, whether any proposal regarding the
sourcing of the super critical equipment for UMPPs from
domestic manufacturing sources is under consideration of
the Government; and

(d) if so, the details thereof and the time by which
it is likely to be finalized?

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE): (a) The developer for the Ulira Mega
Power Projects (UMPPs) are selected through Case-ll
international competitive bidding process conducted by
the project-specific Special Purpose Vehicle (SPV) formed
as 100% subsidiaries of Power Finance Corporation (PFC),
the nodal agency for UMPP. At the end of the bidding
process, the project is awarded to the identified developer,
who quotes the lowest fevellised tariff for power from the
project. Thereafter, the developer is free to source the
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equipment for the project from anywhere. Further, the
UMPPs are eligible for the benefits available to other
mega power projects as per the Mega Power Policy.

{b) No, Madam.

{c) and (d) With respect to the matter regarding the
sourcing of the supercritical equipment for Ultra Mega
Power Projects (UMPPs) with Phased domestic Manufac-
turing Programme (PMP), a Committee under the
Chairmanship of Member (Industry), Planning Commission
has been set up for looking into the details and work out
the modalities in this regard.

[Translation]
Safety of Foreign Tourists

136. SHRI SANJAY SINGH CHAUHAN:
SHRI ANANT KUMAR HEGDE:
Will the Minister of TOURISM be pleased to state:

(a) whether incidents of misbehaviour ;/vith the
foreign tourists and crimes includihg sexual harassment of
female tourists have increased in ditferent parts of the
country in the recent past;

(b) if so, the details thereof, State-wise and its
effects on the tourism industry; and

(c) the action taken / contemplated by the
Government in this direction?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF TOURISM
(KUMARLI SELJA): (a) to (c) There have been reports in
the media highlighting case of harassment and mis-
behavior with tourists in India. However, 'Public Order’
and ‘Police’ are State subjects as per the Seventh Schedule
to the Constitution of India and as such, registration,
investigation, detection and prevention of crime against
tourists, including foreign tourists is primarily the
responsibility of the State Government including sexual
harassment of foreign tourists.

In order to ensure safety and security of the tourists,
Ministry of Tourism has advised all the State Governments/
Union Territory Administrations to deploy Tourist Police.
Ministry of Tourism has also circulated guidelines for
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formation of Tourist Security Organization(s) comprising
Ex - Servicemen for the safety and security of tourists to
State Governments / Union Territory Administrations.

Dialysis Machines in Hospitals

*137. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the kidney patients requiring frequent
dialysis are facing problems due to non-availability/
inadequate maintenance of dialysis mach lines in the
"hospitals run "by the Government;

(b) if so, the facts and details thereof;

{c) whether the Government proposes to install
more dialysis machines in these hospitals for the benefit
of poor patients in Delhi;

(d) if so, the details thereof; and

(e) the monitoring mechanism put in place to
ensure availability/proper maintenance of these machines?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NAB! AZAD): (a) to (e} In so far as Central
Government Hospitals in Delhi are concerned, the dialysis
machines are there in Safdarjung Hospital and Dr. Ram
Manohar Lohia Hospital.

There are four haemodialysis machines in Safdarjung
Hospital and five dialysis machines in Dr. RML Hospital.
Each machine is serving on an average of 1 to 2 patients
per day and about 550 patients in a year. During the last
three years, 6212 kidney patients were haemodialyzed in
Safdarjung Hospital and 8303 patients in Dr. RML Hospital.

The purchase of 14 more haemodialysis machines for
two hospitals (i.e. 9 in Safdarjung Hospital and 5 in Dr. RML
Hospital) has already been approved and tender process
started. With this increase,: the increase in kidney patients
load can be taken care of by these additional machines.

To ensure proper maintenance of these machines,
regular monitoring is carried out at the hospital level.
Generally all machines are covered under annual
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maintenance contract. Monthly maintenance reports are
submitted to the concerned Medical Superintendent for
appropriate timely action.

[English]

Power Generation from Renewable
Energy Sources

*138. SHRI N.S.V. CHITTHAN:
SHRI RAJU SHETT!:
Wilt the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) the details of the targets fixed and achieved so
far in power generation from the renewable energy sources
during the Eleventh Five Year Plan;

(b) the details of the on-going renewable energy
projects in the country at present, State-wise;

{(c) the total funds sanctioned and utilized by each
State for the promotion of these sources so far during
2009-10; and

(d) the steps taken by the Government for
achieving the targets set and augmenting power
generation through these sources in the urban and rural
areas of the country?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) A target of
12,300 MW grid-interactive power generation capacity
addition from various renewable energy sources has been
set for the 11th Five Year Plan period. Against this, a
capacity of about 5,531 MW has been installed up to

31.1.2010. Details thereof are given in the enclosed-

statement-1.

(b) A total grid-interactive renewable power
generation capacify of 15,789 MW has been installed in
“the country as on 31.1.2010. State-wise details thereot
are given in the enclosed statement-Il.

(c) A total amount of Rs.390.78 crore has been -

released under various programmes for promotion of
renewable energy sources in the country during FY
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2009-10 till February, 2010. State-wise details thereof are
given in the enclosed statement-Ill.

(d) - The Government has taken several steps
mainly by way of suitable policy/regulatory measures for
achieving the plan targets and augmenting power
generation through renewable energy sources throughout
the country. These include the following:

. Fiscal and financial incentives, such as, capital/
interest subsidy, accelerated depreciation, nil/
concessional excise and customs duties;

. Preferential tariff for grid interactive renewable power
in most potential States following the provisions made
under the National Electricity Policy 2005 and
National Tariff Policy 2006;

. Directives under Electricity Act 2003 to all States for
fixing a minimum percentage for purchase of
electricity from renewable energy sources taking into
account local factors.

. Uniform guidelines by CERC for fixation of sueh
preferential tariffs have been issued recently.

. Generation Based Incentives Scheme for Wind Power
has been introduced to attract private investment
by Independent Power Producers not availing
Accelerated Depreciation benefit.

. Jawaharlal Nehru National Solar Mission has been
approved recéntly to give a boost to deployment of
solar energy systems, solar photovoitaic as well as
solar \fﬁ‘erma‘l, with an approved target for the first
phase upto March 2013 of 1,100 MW of grid
connected solar power plants, 200 MW capacity
equivalent off-grid solar applications and 7 million
square'metre solar thermal collector area.

Other steps taken include support for sector specific
sehinars/workshops/training programmes and creation of
publicity and awareness through electronic and
print media on the need and usefulness of renewable
energy.
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Statement-|

Details of grid-interactive power generation capacity from various renewable
energy sources installed during the Eleventh Plan period upto ._31.01.2010.

94

(Capacity in MW)

Programme i Target for 11th Plan Achievements as on 31.01.2010
Wind Power (MW) 9,000 3857.00

Small Hydro Power (MW) | 1,400 619.53

Biomass power (MW) 500 322.00

Bagasse Cogeneration (MW) 1,200 704.20

Solar power (MW) 50 8.10

Urban waste-to-energy (MW) 33 20.10

Industrial waste-to-energy (MW) 46

Total (MW) _ 12,229 5530.93

MW = Megawatt.
Statement-Il

State-wise details of total grid-interactive renewable power generation
installed capacity in the country as on 31.01.2010.

Sl No. States / UT Small Hydro Power Wind Power Bio-Power Solar Power  Total

Biomass Waste to (MWp) Capacity

Power Energy

(MW) (MW) (MW) (MW) (MW)

1 2 ‘ 3 4 5 6 7 8
1 Andhra Pradesh 186.830 123.000 363.250 35.660 0.100 708.840
2 Arunachal Pradesh 67.420 0.025 67.445
3 Assam 27.110 27.110
4 - Bihar 54.600 54.600
5 Chhattisgarh 19.050 | 199.900 218.950
6 Goa 0.050 0.050
7 Gujarat 12.600 1718.000 0.500 1731.100
8 Haryana , 68.700 7.800 76.500
9 Himachal Pradesh 275.820 275.820
10 Jammu & Kashmir 129.330 129.330
1 Jharkhand .. 4.050 4.050
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1 2 3 4 5 6 7 8
12 Karnataka 588,450 1391.000 328.180 1.000 6.000 2314.630
13 Kerala 133.870 27.000 0.025 160.895
14 Madhya Pradesh 71.160 213.000 | 1.000 2.700 0.100 287.960
15 Maharashtra 231.330 2004'.000 - 218.500 . . 5.750 2459.580
16 Manipur 5.450 5.450
17 Meghalaya 31.030 31.030
18 Mizoram 28.470 28.470
19 Nagaland 28.670 28.670
20 Orissa 64.300 64.300
21 Punjab 130.650 48.000 9.250 1.325 189 225
22 Rajasthan 23.850 871.000 31.300 0.150 926.300
23 Sikkim 47.110 47.110
24 Tamil Nadu 90.050 4598.000 395.700 5.650 0.165 5089.565
25 Tripura 16.010 16.010
26 Uttar Pradesh 25.100 557.600 5.000 0.375 588.075
27 Uttarakhand 132.920 0.050 132.970
28 West Bengal 98.400 4.000 16.000 1.150 119.550
29 Andaman & Nicobar 5.250 0.100 5.350
30 Chandigarh
31 Dadar & Nagar Haveli |
32 Daman & Diu
33 Delhi
34 Lakshadweep 0.750
35 Pondicherry 0.025
Total (MW) 2597.630 10949.000 2167.730 65.010 10.340 15788.935
MW = megawatt.
Statement-lll ! 2
State-wise details of funds released under various Arunachal Pradesh 52.10
programmes for promotion of renewable energy sources Assam 11.42
during 20089-10 till February, 2010
Bihar . 1.34
(Rs.in crore)
. Chandigarh 21.80
State/UT Funds released during 2008-10 ‘
(till February, 2010) Dadra & Nagar Haveli
1 ’ 2 Daman & Diu (Only Daman)
Andman And Nicobar Delhi 28.57
Andhra Pradesit 12.91 Goa 0.14
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1 2 (b) i so, the details thereof indicating the items/
. sectors likely to be covered thersunder;
Gujarat 12.38
Haryana 1.64 (c) the manner in which the consumers are likely
, : to be benefited thereby;
Himachal Pradesh 2.39
Jammu and Kashmir 2.52 (d) whether the Government proposes to introduce
the GST w.e.f. | April, 2010;
Karnataka 18.20
Kerala 3.78 (e) if not, the reasons therefor;
Madhya Pradesh 11.46 (i  the action taken by the Government to resolve
Maharashtra 53.22 the issues involved in the introduction of GST; and
Lakshadweep (g) the time by which it is likely to be introduced
Manipur 0.90 in the country?
Meghalaya 2.01 THE MINISTER OF FINANCE (SHRiI PRANAB
Mizoram 1.62 MUKHERJEE): (a) A consensus among the States
Nagaland 0.62 thgmslelves about certain basic ?arameters concerning
GST is yet to emerge. Centre continues to be in dialogue
Orissa 21.45 with the Empowered Committee of State Finance Ministers
Puducherry 0.17 to arrive at a consensus as early as possible.
Punjab 2.87 () Does not arise.
Rajasthan 9.27 -
(c) GST is expected to remove the cascading of
Sikkim 5.41 tax and thus bring down the effective rate: of taxation on
Tamil Nadu 17.63 most goods and services. It will also facilitate trade and
. commerce and is expected to lead to further economic
Tripura 6.02 ‘ '
growth.
Uttar Pradesh 18.67
West B | 2783 (d) It will be the endeavour of the Central
est Benga ' Government to persuade the States to arrive at a
Chhattisgarh 18.38 consensus so that the GST can bs implemented from 01
Jharkhand 7.28 April, 2011.
Uttarakhand 17.29 (6) The basic design of GST and Constitutional
Total 390.78 amendments required to bring in GST regime are yet to

Goods and Service Tax

*139. SHR! P. BALRAM:

Will the Minister of FINANCE be pleased to state:

(a)

SHRI VARUN GANDHL!:

whether the Government has finalised the

Goods and Service Tax (GST);

‘be. finalized among the States themselves and between

the Centre and the States.

® Government has requested the Empowered
Committee of State Finance Ministers (EC) to discuss the
issues to resolve them. Several meetings have been held
by the Union Finance Minister with the State Finance
Ministers.
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(9) 1t will be the endeavour of the Central
Government to persuade the States to arrive at a
consensus so that the GST can be implemented from 01
April, 2011.

Clinical Research

*140. SHRI R. THAMARAISELVAN: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to State:

(a) the mechanism set up and guidelines prepared
by the Government to monitor and conduct clinical research
in the country;

(b) whether some hospital chains in the country
are collaborating with the academic institutions both in the
public and private sectors for the clinical research;

(c) if so, whether permission has been granted by
the Government for the said purpose; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE
{SHRI GHULAM NABI AZAD): (a) There is no statutory
guideline for conduct of clinical research in the country,
however, research on human subjects is governed through
different guidelines/acts, like the Drugs & Cosmetics Act
for clinical trials, the ethical guidelines for bio medical
research on human subjects of ICMR; the Pre-conception
and Pre-natal Diagnostic Techniques (PC&PNDT)
(Regulation and Prevention of Misuse) Act which covers
some aspects of Human Genetic Research. The evaluation
mechanism of clinical research proposals is done through
two committees in institutes conducting research that is
the research committee which evaluates study protocols
in view of good Clinical Practices for Clinical Research in
india 2001 and the Institutional Ethics Committee which
evaluates research ethics.

(b) No data base for collaboration is maintained
on clinical research being ‘cond,ucted by various agencies.

(c) and (d) Do not arise.
UN Assisted Projects

1349. SHRI SARVEY SATYANARAYANA: Will the
Minister of FINANCE be pleased to state:
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(a) whether the United Nations (UN) has assisted
any projects in India;

‘ (o) if so, the complete details thereof in the
Eleventh Five Year Plan and the funds released and spent
so far for each project;

(¢) the demands still pending with the UN; and

(d) the steps being taken to get the clearance to
all such projects, State-wise especially for the remalnlng
Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d)
Information is being collected and will be laid on the
Table of the House.

Quality of Chavanprash

1350. SHRI GANESH SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government is aware of the fact
that substandard and unripened 'amla’ is being used in
producing chavanprash by various companies in the
country;

(b) if so, the details thereof alongwith the number
of complaints received in this regard; and

{c) the corrective measures taken or proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF HEALTH AND FAMILY WELFARE (SHF\‘I S.

 GANDHISELVAN) : (a) No.

{b) and (c) Do not arise.
Excise Duty on Sugar and Molasses

1351. SHRI S. PAKKIRAPPA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government of Karnataka has
requested for the waiver of excise duty on sugar and
molasses;

(b) if so, the details thereof and response of the
Union Government thereto;
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(¢) whether the State Government has been
allowed to defer payment of excise duty for a specified
period;

(d) if so, the details thereof and if not the reasons
therefor; and

(8) the fiscal steps taken or proposed to be taken
by the Union Government to help the sugar industry to
overcome its financial difficulties?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Madam.

(b} Does not arise in view of (a) above.

(c) and (d) No, Madam. No such request has been
~ received.

{e) No fiscal steps involving excise duty
concessions have been taken or proposed to be taken by
the Union Government.

Pending Health Projects
under NRHM

1352. SHRI K.C VENUGOPAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of number of health projects pending
under the National Rural Health Mission (NRHM) in the
country, State-wise;

(b) the funds allocated for the purpose, project-
wise;

(c) whether there is any proposal to constitute
review committee on NRHM; and

{d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WEL'FARE
(SHRI GHULAM NAB! AZAD): (a) No health projects are
pending under NRHM.

(o) Does not arise.

(¢) There is no such probosal to constitute any
review committee on NRHM.

(d) Does not arise.

PHALGUNA 14, 1951 (SAKA)

to Questions 102

Environmental Concerns Regarding
Hydro Power Projects

1353. SHRI S.S. RAMASUBBU: Will the Minister of
POWER bs pleased to state:

. (a) whether the construction of dams for hydro
power projects for power generation in the country has
been opposed by the environmentalists;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the steps taken or proposed to be taken by the
Government to address these environmental concerns
while setting up of hydro power projects in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHR! BHARATSINH SOLANKI): (a) to (¢) There
has been some representation regarding the construction
of dams due to the percelved problems relating to
submergence, rehabilitation & resettiement issues (mainly
on account of lack of adequate compensation) and likely
impact in the down-stream areas due to either reduction
in flows or irregular flows.

The environmental concerns and other aspects,
involved in construction of hydro electric power projects
are being looked after by the Central Government in the
Ministry of Environment & Forests (MoEF) at the time of
environmental clearance. Revised Environment Impact
Assessment (EIA) notification was issued by the MoEF in
September, 2006. As per the above Notification, EIA
studies for the projects are required to be carried out by
the project proponents as per the guidelines of the MoEF.
The Terms of Reference (ToR) for EIA studies of any
project have to be got approved by the project proponent
from the MoEF at the Scoping Stage.

As per the ToR framed by MoEF for preparation of
EIA Reports for hydro electric projects, the study area
shall include the catchment area, the submergence area
and the project area to be acquired for various projects
appurtenances, area within ten km. from main project
components i.e. dam, power house etc. EIA study shall
also include assessment of downstream impact on water,
land and human environment due to drawing up of the
river in the stretch between dam site and power house
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site. The hydro electric projects are taken up for
construction only after the same are given necessary
clearance, by the MoEF.

[Translation]
Inter-Connection of Major Hospitals

1354. SHRI ANURAG SINGH THAKUR: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government proposes to inter-
connect major Government hospitals, especially the
hospitals in the hilly areas across the country; and

(b} if so, the details thereof and if not, trie reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) No.

(b) and (c) Do not arise.
[English]
Banking Frauds

1355. SHRI VISHWA MOHAN KUMAR: Will the
Minister of FINANCE be pleased to state:

(@) whether the incident of banking frauds have
been increasing in the country;

(b) if so, the number of such incidents/cases
reported during the last three years; and

(c) the steps takening taken by the Government to
check such incidents and against the erring bank
employees involved in these frauds?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) RBI
has reported that the total number of cases of frauds, as
reported by the commercial banks during last three
calendar years, i.e. 2007, 2008 and 2009 have been
22,280; 21,980 and 26,952 respectively, which reflects a
mixed trend.
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(¢} On receipt of fraud report from banks, RBI
advises the concerned banks to report the case to CBI/
Police/SFIO, examine staff accountability and complete
proceedings against the erring staff expeditiously, take
steps to recover the amount involved in the fraud, claim
insurance wherever applicable and streamline the system
and procedures so that frauds do not recur.

Reserve Bank of India as a part of its supervisory
process has taken the following steps to check incidents
of frauds in banks:

(i) To sensitize banks from timeto time about common
fraud prone areas through issuance of modus
operandi on varlous types of frauds and the measure
to be taken by them.

(i) By issuance of Caution Advice to banks to exercise
due diligence while sanctioning fresh loan facilities
to the borrowers in the Caution Advice.

(i) Advise banks to:
a) Introduce a system of concurrent audit.

b)  Review working of internal inspection and audit
machinery in banks by the Audit Committee of
the Board of Directors.

¢)  Constitute a Special Committee of the Board
exclusively for monitoring frauds of Rs.1 crore
and above.

d) Examine staff accountability and institute
disciplinary action expeditiously against the
staff involved in frauds.

(lv) On the basis of recommendations made by the Mitra
Committee on legal aspects of bank frauds, banks
were advised to take varlous preventive steps viz.
Development of Best Practice Code (BPC), System
of internalization of BPC, strengthening internal
checks and internal controls and introducing Legal
Compliance Audit.

(v) As the frauds In the area of housing loans were on
the increase, RBI had issued several circulars
including steps to be taken by banks to prevent such
frauds, such as conduct of due diligence of borrowers/
builders, scrutiny of documents by legal experts,
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verification of identity of the borrowers, muiti layered
decision making process, pre-sanction visit to a
project site and strict post disbursement supervision
etc. '

{(vi) All the banks which have financed a borrower under
‘multiple banking' arrangement have been advised
to take co-ordinated action, based on commonly
agreed strategy, for legal/criminal actions, follow up
for recovery, exchange of details on modus operandi,
achieving consistency in data/information on frauds
reported to RBI. The bank which detects a fraud is
required to immediately share the details with al
other banks in the multiple banking arrangements.

(vii) In order o make the third parties such as builders,
warehouse/cold storage owners, motor vehicle/tractor
dealers, travel agents, etc. and professionals such
as architects, valuers, chartered accountants,
advocates, etc. accountable who have played a vital
role in credit sanction/disbursement or facilitated the
perpetration of frauds, banks have been advised to
report to Indian Banks Association (IBA) the details
of such third parties, including professionals involved
in frauds. IBA in turn will prepare caution lists of such
parties for circulation among the banks.

[Translation]
Allotment of Land for Hotels

1356.,SHRI VILAS MUTTEMWAR: Will the Minisier
of URBAN DEVELOPMENT be pleased to state:

(a) the details of land allotments made by the
Government for-the construction of hotels in Delhi during
the last three years and the current year;

{b) whether some dues are outstanding against
"~ such allottess;

(¢) if so, the details thereof, and

“(d). the steps taken by the Government to recover
~the outstanding dues?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA RQOY): (a) The
“Dethi Development Authority (DDA) and the Land and

AN
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Development Office (L&DO), Ministry of Urban Develop-
ment, have reported that during the last three financial
years, 28 hote! plots were allotted through auction/tender
and during the current financial year, one hotel plot was
allotted through tender. These hotelvplots are located at
Chanakyapuri, Wazirpur, Mayur Vihar, Rohini, Shalimar
Bagh, Shahdara, Kondli Gharoli, Vivek Vihar, Dwarka,
Hari Nagar, Anand Vihar, Mandavall Fazalpur, -Paschim
Vihar, Shastri Park, Pitampura and Preet Vihar.

(b) and (c) The allottee who was allotted the plot
through tender on 28-01-2010 is required to pay the
balance 75% premium i.e. Rs. 30.39 crore within the
permitted period i.e. on or before 11-05-2010, as per
terms and conditions of allotment.

{d) In the light of reply at (b) and (c), question
does not arise.

[English]
Investments in Power Sector

1357. SHRI K.J.8.P. REDDY:
SHRI VARUN GANDHI:
Will the Minister of POWER be pleased to state:

(a) whether the Government has prepared any
action plan for increasing investments in power sector for
the remaining years of the Eleventh Five Year Plan;

(b) - if so, the details thereof; and

{c) whether the Government proposes to allow
foreign companies to pafticipate In the power sector subject
to lock-in provisions and security concerns, in view of the
large investments needed for power generation;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): (a) to (e) The
information is being collected and will be laid on the
Table of the House.

Rural Health Centres

1358. SHRI ANANJ’HA VENKATARAMI REDDY:
SHRI PREMCHAND GUDDU: -
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether there is a shortage of Rural Health
Centres and hospitals in the country particularly to serve
the poor people;

(b) if so, the details thereof, State-wise and the
reasons therefor;

{¢) whether the Government has formulated any
scheme to provide health facilities to all citizens of the
country,

(d) if so, the details of such schemes;

{e) whether the Government proposes to open
more Rural Health Centres in the country to meet the
growing need; and
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(fy if so, the details thereof and the corrective
measures taken by the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) Yes. A statement
showing the shortfall of health centres across the country
as per the Bulletin on rural Health statistics, as on March,
2008 is enclosed.

(¢) to () Yes. The health centers are opened on
population norms, case/work load and distance. State/UT
Governments project their demand for upgradation of
existing health cenires and for opening new health centres
in their respective Programme Implementation Plan [PIP]
under National Rural Health Mission [NRHM]. These PiPs
are examined in this Ministry and funds are released to
them as per the recommendations of the National
Programme Coordination Committee {NPCC].

Statement

Shortfall in Health Infrastructure as per 2001 Population
in India (As on March, 2008)

Sl. No. State/UT Sub Centres PRCs CHCs
H

R P S R P S R P S
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 11699 12522 * 1924 1570 354 481 167 314
2 Arunachal Pradesh 254 592 * 39 116 * 9 44 *
3 Assam 5063 4592 471 826 844 * 206 103 103
4 Bihar 14959 8858 6101 2489 1641 848 622 70 552
5 Chhattisgarh 4164 4741 * 659 721 * 164 . 136 28
6  Goa : 135 172 . 22 19 3 5 5 0
7 Gujarat 7263 7274 * 1172 1073 99 293 273 20
8 Haryana 3005 2433 572 500 420 80 125 - 86 39
9 , Himachal Pradesh 1128 2071 * 186 449 * 486 73 *
10 Jammu & Kashmir 1666 1907 * ?71 375 * 67 85 *
1 Jharkhand 50587 | 3958 1099 806 330 476 201 194 7
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1 2 3 4 5 6 7 8 9 10 11
12 Karnataka - 7369 8143 * 1211 2195 * 302 323 *
13 Kerala 4761 5094 * 791 9209 * 197 107 90
14 Madhya Prade;H‘ 10402 8834 1568 1670 1149 521 417 270 147
15 Maharashtra 12153 10579 1674 1984 1816 168 496 407 89
16 Manipur 412 420 * 64 72 * 16 16 0
17  Meghalaya 597 401 196 90 103 * 22 26 *
18 Mizoram 146 366. - 22 57 . 5 9 .
19 Nagaland 535 397 138 80 86 20 21 *

20 | Orissa 7283 6688 595 1171 1279 * 292 231 61
21 Punjab 3219 2858 361 536 484 52 134 126 8
22 Rajasthan 9554 10742 * 1555 1603 52 388 349 39
23 Sikkim 109 147 * 17 24 * 4 4 0
24 Tamil Nadu 7057 87086 * 1173 1215 . 293 206 87
25 Tripura 659 579 80 104 76 28 26 11 15
26 Uttarakhand 1294 1765 * 214 239 * 53 55 *
27 Uttar Pradesh 26344 20521 5823 4390 3690 700 1097 515 582
28 West Bengal 12101 10356 1745 1993 924 1069 498 349 149
29 Andaman and * 114 * 8 19 * 2 4 *

Nicobar islands

30 Chandigarh 18 14 4 3 | 0 3 0 2 *
31 Dadra & Nagar Haveli 50 38 12 7 6 1 1 1

32 Daman & Diu 21 22 * 3 3 0 0 1 *
33 Delhi 188 41 147 31 8 23 7 0 7
34 Lakshadweep 11 14 * 1 4 * 0 3 *
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1 2 3 4 5 6 7 8 9 10 11

35 Puducherry 65 77 * 10 39 * 2 4 *
India 168792 146036 20486 26022 13458 1&477 6491 4276 2337

Notts: The requirement is calculated on the basil affinal total and tribal population of Census, 2001 in rural areas using the prescribed
norms. All India shortfall is derived by adding state-wise figures of shortfall ignoring the existing surplus in some of the states. R:

Required; P: In Position; S: Shortfall; *: Surplus

Projects/Plans under
Regional Plan, 2021

1359. SHRI RAJENDRA AGRAWAL: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) the details of each of the projects/plans as
envisaged in the Regional Plan, 2021 for National Capital
Region alongwith their present status and Nodal Ministries/
Departments responsible for their implementation;

(b)  whether there have been any instances of laxity
on the part of Nodal Ministries/Departments and lack of
coordination and technical hurdles betwsen National
Capital Region Planning Board (NCRPB) and the State
Governments/implementing Agencies; and

{c)  if so, the detalils thereof alongwith the corractive
measures taken by the NCRPB to implement the Projects/
Plans within a stipulated time frame?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) to
{¢) The Regional Plan-2021 (RP-2021), prepared by the
National Capital Region Planning Board (NCRPB) aims to
promote growth and balanced development of the National
Capital Region (NCR). Major projects/plans envisaged in
the RP-2021 are given in the enclosed statement. NCRPB
as a coordination body has also taken up initiatives/actions
for the effective implementation of policies through
respective State Governments. Under the provisions of
NCR Planning Board Act, 1985, the policies and proposals
of the Regional Plan-2021 for NCR are to be implemented

by the participating State Governments/Agencies both

urban as well as rural and the Central Ministries/
Departments/Agencies concerned.

To supplement the State resources, the Board
sanctions loan assistance from its meagre resources to
the constituent State Governments and their development
agencies/Urban Local Bodies for selected infrastructure
development projects that are in compliance with the
policies of RP-2021. The projects are prepared and
implemented by State Governments and their implementing
agencies. Since the notification of the RP-2021 in
September, 2005, NCRPB has sanctioned loan assistance
for 91 infrastructure projects, which includes 33 transport
sector, 22 sewerage sector, 18 water sector, 12 power
sector, 4 land development sector and 2 social sector
projects.

The Board is following up implementation of the Plan
at various levels. In order to coordinate and monitor the
implementation of policies and proposals of the RP-2021

‘at the state level, a Steering Committee under the

chairmanship of Chief Secretary of the respective State
has been constituted. An Empowered Committee under
the chairmanship of Secretary, Urban Development,
Government of India has also been constituted to review
the progress and monitor the implementation at the central
level. These Committees deliberate on coordination and
other issues regarding implementation of the RP-2021
and resolve inter-state and inter-ministerial issues. One of
the major constraints for implementation of the RP-2021
is availability of resources with the respective implementing
agencies in Central Ministries and the constituent States.
The NCRPB makes all out efforts to raise additional
resources from multilateral agencies and other extra

budgetary sources.
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Statement

Summary of sector-wise policies & proposals of the

Regional Plan-2021 for NCR

-Sector

Transport

(i)

To provide efficient and economic rail and road based
transportation networks (including mass transport
systems) well integrated with the land use patterns,
to support balanced regional development in such
identified settlements. The main proposals reco-
mmended in the Plan are:

Road network

(a)

Western Peripheral Expressway

(b) Eastern Peripheral Expressway

(¢) Ghaziabad-Meerut Expressway

(d) Four laning of identitied National Highways
Rail network

(a)
(b)
(c)

Rapid Rail Transit Systeh'\
Orbital Rail Corridor

New Rail links - Rewari to Bhiwadi and Rohtak to
Hansi

Economic Activity and Policy Measures

(i)

(ii)
(i)

(iv)

Facilitate value-added high-tech service sector in
NCT-Delhi in the context of its emergence as a global
city in the world economy

Only high-tech industries in NCT-Delhi

Restrict number and size of government offices/ PSUs
in NCT-Delhi

Model industrial estates/special economic zones
(SEZs) should be developed outside NCT-Delhi

Rural Development

i)

Hierarchical system of rural settlements to
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(ii)

v)

(vi)

to Questions 114

be identified in Sub-regional Plans and District
Plans

Development proposals to be incorporated in these
plans and accordingly rural settlements to be
developed

The Sub-regional Plans to be a mosaic of District
and Master/Development Plans

Providing urban amenities/facilities in rural areas
such as housing, better sanitation, water supply,
communication system, social infrastructure etc., to
improve the quality of life in the rural areas. Also
provide better connectivity among various types of
settlements in the rural areas

Various programmes of the Ministry of Rural
Development to be incorporated in the Sub-regional
Plans and District Plans followed by the Action Plans
for their implementation by the constituent State
Governments and their agencies

State Governments and their agencies to identify
and promote dairy growth centres in rural areas while
preparing the Sub-regional Plans and District
Plans.

Power Sector

(i

(ii)

Power generation: Regional Plan has projected
additional power requirement of 23,345 MW by the
year 2021

Improvement in Transmission and Distribution.

Water supply

(i)

(ii)

(iif)

(iv)

Preparation of integrated regional scheme to augment
drinking water supply in the Region.

Construction of upstream reservoirs to store excess
water during monsoon for use in lean period.

Augment underground water resources through rain
water harvesting.

Protection of land from development for ground water
recharging areas through Master/Development Plans.
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v)
(vi)
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At least 2-5% area to be earmarked under water
bodies in the distribution of land uses.

Water charges to cover at least O & M cost.

Recycling of waste water for non-drinking purposes
to be promoted.

Sewerage

(1)

(i)

(i)

(iv)
v)

(vi)

Sewerage master plans for all towns

100% sewerage and treatment facilities in Metro and
Regional Centres

All other towns/villages to initially have low cost
sanitation

Land allocations in Master Plans for such facilities.

50% of the waste water to be recycled for non-
drinking uses.

Sewage cess to cover the O&M/replacement cost of
the system.

Solid Waste Management

(i)
(it)

(iif)

(iv)

Solid waste management plans for all towns.

Land allocations in Master/Development Plans for
SWM.

Emphasis on alternative technologies like compos-
ting, pelietisation etc. and recycling

Not more than 50% of solid waste to be disposed off
through sanitary tandfill.

Disaster Management

i)

ii)

i)

Vulnerability and risk assessment, prevention,
preparedness, response and post disaster manage-
ment pian for mitigation of the impact of naturat
hazards: earthquakes, floods, high winds and
fire.

Amendments in the respective acts, bye-laws and
development control regulations.

E€nforcement of National Building Code be given
priority by the participating States.
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Soclal Infrastructure

Uniform standards for social infrastructure.

Encouragement for private participation.

Provision for good quality education, medical facilities
outside NCT-Delhi in NCR.

Private and government institutions to be encouraged
to set up their branches in NCR towns.

Shelter

Public agencies to act as facilitators.
Reforms for easier acquisition of land.

Housing stock to be increased through foreign direct
investment (FDI).

Joint approach/venture between DDA/GNCTD with
the development authorities of the towns in NCR for
relocation of slums etc.

Environment, Heritage and Tourism

Land suitability analysis in master/ development
plans for landuse allocations.

Environmentally sensitive areas such as forests,
wetlands, water bodies etc. to be protected.

Protection and conservation of good agricultural
land.

Regular monitoring of air, water, noise & land
poiution by the respective state poliution control

‘boards.

Protection of identified natural and manmade heritage
sites for the protection of bio-diversity and culture.

Promote tourism as an important source of employ-
ment and preparation of tourism development plan.

Counter Magnet Areas

The Regional Plan 2021 has proposed to continue
the development of the following Counter Magnet
Areas selected in RP-2001:

(1) Gwalior-Madhya Pradesh
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(2) Patiala - Punjab
(3) Hissar - Haryana
(4) Kota - Rajasthan
(5) Barellly - Uttar Pradesh

These Counter Magnet Areas are proposed to be
developed through:

. Upgradation of physical and‘ social infrastructure.
. Strengthening of Regional linkage.
. Strengthening of economi¢ base.

Migration of people in Big cities

1360. SHRI NAVEEN JINDAL: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether there has been an increase in
migration of people to big cities in recent years;

(b) if so, the details thereof;

(c¢) whether the Government has analyzed the
reasons for migration; and

(d) if so, the details thereof and the measures
taken by the Government to contain it?

~ THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) Yes
Madam.

(b)  According to the Census of India figures, there
was a net increase of 1.29 in the percentage of people
migrating to million plus cities between 1991-2001.
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(c) and (d) The 11th Five Year Plan reports that
employment is a reason for rural urban migration. Other
reasons that can contribute are education or social factors
such as marriage. To increase employment opportunities
in rural areas, the Government has launched the National

Rural Employment Guarantee Scheme.
[Translation]
Exposure and Outstanding in Banks

1361. SHRI MUKESH BHAIRAVDANJI GADHVI: Will
the Minister of FINANCE be pleased to state:

~

(a) whether Bank Group-wise Aggregate Consoli-
dated Exposure and Outstanding of some big industrial
groups having dealing in Power and Telecom sector is
more than Rs,75,000 crores and Rs.50,000 crore as on
March 31, 2008 and March 31, 2009;

(b) if so, names of such industrial group(s) with
“Exposure” and "Qutstanding” as on 31st December, 2009
bank-wise;

(¢)  whether such a large outstanding is viewed as
‘dangerous' in the banking sector as these groups are
under scanner with the Enforcement Directorate; and

{(d) if so, the steps taken to warn various Banks for
considering further exposure to these industrial groups?

THE MINISTER OF STATE [N THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b} The
Data Reporting System of the Reserve Bank of India (RBI)
does not collect the requisite "data/information in the
manner desired. However, Bank group-wise exposure to
power and telecom industries is as under:

Banks' Exposure to Power and Telecom Industries

(Amounts Qutstanding in Rs. Crore)

Bank Group Banks' Exposure to Banks' Exposure to
Power Industry Telecommunications
Mar-08 Mar-09 Dec-09 Mar-08 Mar-09 Dec-09
1 2 3 4 5 6 7
Nationalised Banks 41,063 64,113 87,056 13,703 21,553 24,039
SBI Group 10,715 22,455 19,943 8,910 11,910 8,604
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1 2 3 4 5 6 7

Old Private Sector Banks 3,975 4,040 4,758 880 1,295 1,260
New Private Sector Banks 296 572 1,689 769 1,877 3,082
Foreign Banks 622 748 956 2,158 1,646 2,462
All SCBs 56,670 91,928 114,402 26,520 38,281 39,446

Source: Off-site returns.
SCBs- Scheduled Commaerclal Banks
Note: Exposure of SCBs excluding Reglonal Rural Banks

(c} and (d) All borrowal accounts are subject to
exposure norms pertaining to borrower and Group
exposure. Banks provide credit to industrial houses/
corporate in accordance with the Board approved policies
of the banks in line with the RBI guidelines issued from
time to time.

[English]
Inflation

- 1362. SHRI RAMESH RATHOD: Will the Minister of
FINANCE be pleased to state:

{a) whether the Government is ensuring that
farmer's interests are not sacrificed at the altar of inflation
management;

(b) if so, the complete details thereof;

(c)  whether the Government is reducing the trading
margins between the farm gate prices and retail prices,
rather than bringing the farm prices down; and

(d) if so, the details thereof and present status
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) In the
current financial year, inflation based on the consumer
price indices remains high in the range of 8.6-17.6 per
cent during May-2009 to January-2010, whereas the WPI
inflation remained negative from June, 2009 to August,
2009 and it was at 8.56 per cent in January, 2010. The

weighted contribution of food items (primary and |
manufactured products) was more than 55 per cent.
The Government has taken several measures to check
inflation in food items while protecting 'the interest of
farmers and bring down trading margins, which include:
reducing import duties to zero = for rice, wheat, pulses,
edible oils (crude) and sugar; reducing import duties on
refined & hydrogenated oils & vegetable oils; allowed
import of raw sugar at zero duty under open general
licence (OGL); two million tonnes of wheat and one million
tonnes of rice have been allocated to states for distribution
to retai! consumers over and above normal public
Distribution System aliocation; banned export of non-
basmati rice, edible oils and pulses (except, kabuii chana)
and imposed stock limit orders in the case of paddy, rice,
pulses, sugar, edible oils and edible oilseeds.

Minimum Support Prices (MSPs) have been
progressively increased, Iéading to increased acreage,
production, productivity and central procurement. For the
marketing season of 2010-11, the MSP of wheat was
increased from Rs 1080 to Rs. 1100 per quintal. In 2009-
10, for different grades of paddy, for Kharif marketing
season the MSP was increased from Rs. 850-880 to
Rs.95d-980 per quintal with a bonus of Rs 50 per quintal
for all varieties. In addition to the above, Government has
also taken initiatives such as the.National Rural
Employment Guarantee Scheme (NREGS); Integrated
Scheme of oilseeds. Pulses, oii Palm and Maize (ISOPOM),
National Food Security Mission (NFSM) and Rashtriya
Krishi Vikas Yojna (RKVY) to improve production and
productivity in agriculture.



121 Written Answears

Quality Standards In Blood Banks

1363. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether blood banks in the country are not
adopting quality standards and organized storage system
resulting in the spread of deadly viruses like HIV and
Hepatitis B through transfusions;

(b) If so, the facts and details thereof;

()  whether the Government proposes to launch
of programme to ensure quality control standards for blood:

(dy if so, the details thereof; and

(e) the steps proposed to be taken by the
Government to meet the shortage of blood in the blood
banks and to ensure availability of virus-free blood?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVED!): (a) and (b) No.

(¢) and (d) National Accreditation Board for
Healthcare Providers (NABH) has launched accreditation
programme for Blood Banks/Blood Centres and Trans-
fusion Services on January 25, 2008. The accreditation
programme strives to the quality and safety of collecting,
processing, testing and transfusion of blood products. The
basis for assessment of blood bank shall include
compliance with the accreditation standard and national
requirements. The accreditation programme assesses the
quality and operational systems comprehensively in place
with in the facility.

() The Government of India has taken the
following steps to make adequate arrangements of blood
in the blood banks and to ensure availability of viruses
free blood:

()  Augmentation of voluntary blood donation by
conducting 50340 Voluntary Blood Donation Camps
annually in the country.

(i)  As per the Drug & Cosmetics Act 1940 & Rules there
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under, it is mandatory for all licensed blood banks to
screen for HIV (AIDS), Hepatitis B & C, Syphilis and
Malaria.

[Translation]

Accelerated Urban Water Supply
Programme (AUWSP)

1364. SHRI GORAKH PRASAD JAISWAL: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the details of projects approved and
implemented under Accelerated Urban Water Supply
Programme (AUWSP) in various Sta‘es, particularly in Uttar
Pradesh;

(b) the details of funds released under AUWSP
during the last three years, State-wise;

() whether there is a slow progress in the
implementation of the Programme; and

{(d) if so, the steps taken by the Government to
expedite the work under the Programme?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
Water supply schemes for 1244 towns including 390 in
respect of Uttar Pradesh have been approved under the
Accelerated Urban Water Supply Programme (AUWSP).
The programme has been subsumed under the Urban
Infrastructure Development Scheme for Small and Medium
Towns (UIDSSMT). The details of the projects approved
and implemented under the programme are given in
Statement-|.

(b} The details of funds released under AUWSP
State-wise are given in Statement-Il.

() According to the information last received
from the State Governments, 1008 schemes out of 244
schemes (81%) have been completed/commissioned.
(Statement-I).

(d) The physical and financial performance of
AUWSP is reviewed through quarterly progress reports
submitted by the State Governments as well as review
meetings. ‘
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Statement-/
Accelerated Urban Water Supply Programme (AUWSP)
Financial Progress from 1993 to 2007-08
SI.No. State DPRs. Approved 8o far (Rs. In lakhs)
upto 2003-2004 -2004-2005 - Total Upto
Nos. Estt.cost Nos. Estt.cost . Nos. Estt cost X Plan
1 Andhra Pradesh 22 4365.85 20 4217.49 42 8583.34 361.30
2 Arunachal Pradesh 3 2963.62 - - 3 2963.62 303 53
3 Assam 18 5176.49 3 1494.70 21, 6671.19 857.24
4 Bihar 23 3160.57 10 1759.13 33 491970 307.37
5 Chhattisgarh 41 3516.66 1 127.17 42 3643.83 820.77
6 Goa 4 3562.35 - - 4 352.35 100.89
7 Guijarat 51 6297.10 19 3020.59 70 9317.69 1453.31
8 Haryana 34 6615.42 4 1062.47 38 7667.89 1791.04
9 Himachal Pradesh 12 2731.56 4 476.87 16 3208.43 824.53
10 J&K 5 1634.63 10 3926.95 15 5561.58 310.23
11 Jharkhand 9 1490.64 7 1744.15 16 3234.79 299.35.
12 Karnataka 35 9916.47 10 4637 71 45 14554.18 2445.69
13. Kerala 10 2296.36 3 1558.13 13 3854.49 611.76
14 Madhya Pradesh 128 3408.69 19 2466.27 147 15874.96 3707.05
15 Maharashtra 28 7729.98 9 384826 37 11678.24 2453.26
16 Manipur 24 2958.20 2 496.99 26 3455.19 905.11
17 Meghalaya 2 581.73 - - 2 581.73 290.87
18 Mizoram 8 1134.71 - - 8 1134.71 474.22
19 Nagaland 2 902.81 - - 2 902.81 365.98
20 Orissa 28 4850.89 7 2282.15 35 7133.04 1454.49
21 Punjab 11 781.06 5 444.30 16 1225.36 289.61
’ 22 Rajasthan 61 8810.76 11 360078 72 12411.54 2146.49
23 ‘Sikkim 2 451.56 - - 2 451.56 57.84
24 Tamilnadu 62 8823.22 31 1647.78 g3 10471.00 2548.80
25 Tripura 9 2353.99 3 1238.24 12 3592.23 658.35
26 Uttar Pradesh 367 29133.70 23 1696.05 390 30829.75 8188.68
27 Uttaranchal 19 3914.02 3 512.56 22 4426.58 1293.79
28 West Bengal 19 3484.38 3 201.48 22 3685.86 735.85
1037 139837.42 207 - 42450 22 1244 182287.64 36057.40
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Funds Released (Central Share) State Expdr. Month upto
share Reported  which
During During During During During During Total released progress
2002-03  2003-04 2004-05 2005-06 2006-07 2007-08 reported

385.90 492.57 1367.27 630.26 283.80 699.97 4221.00 3910.86 7231.65  Sept,07

0.00 124.16 113.27 0.00 10.88 0.00 551.84 492.10 2188.06 March,09
571.60 256.22 635.27 0.00 0.00 561.49 2881.82 2500.55 3913.22 July,07
419.05 386.05 219.87 687.69 392.95 46.87 2459.83 2258.82 4037.80 May,06
430.52 337.87 200.96 0.00 0.00 31.79 1821.91 2100.03 3744.32 Feb, 08

76.29 0.00 0.00 0.00 0.00 0.00 176.18 176.71 367.98  June,07
664.47 918.08 867.83 212.84 206.42 171.32 4584.27 5652.40 9362.87 Dec,09
579.94 469.71 '563.80 166.33 263.11 0.00 3833.92 3837.04 7746.61 Dec.,07
297.60 79.46 232,15 170.46 0.00 0.00 1604.20 3411.18 4998.78  Sept, 09

0.00 290.14 1198.68 876.90 0.00 95.06 2771.00 2653.31 5124.87  Sept., 07
445,97 0.00 417.83  18.08 339.87 96.18 1617.391 1648.42 3008.51  March,08

1066.35 1119.84 1060.73 953.99 148.16 493.32 7277.08 7399.63 21389.76 Dec.,09
268.21 268.21 231.55 0.00 316.98 0.00 1695.71 2236.25 3889.82  June, 08

1236.46 1509.09 822.68 0.00 150.31 149.79 7575.38 8369.34  16510.21 Sept 09
563.76 705.84 1104.19 0.00 727.65 234.42 5789.12 17137.24  21171.63  Sept., 09

174.80 269.36 254.07 0.00 0.00 124.25 1727.59* 2053.42 3656.76  March,08
0.00 0.00 0.00 0.00 0.00 0.00 290.87" 295.94 587.78  March,08
46.57 46.57 0.00 0.00 0.00 0.00 567.36" 582.57 1149.94  March,08
86.42 0.00 0.00 0.00 0.00 0.00 451.40* 807.60 1268.00 May,02
254.81 409.36 577.39 299.92 245.19 161.32 3402.48 3625.76 6951.63  March, 09
0.00 50.46 161.54 0.00 111.06 0.00 612.67 501.00 1232.18 March,08
568.48 1012.85 1545.97  31.77 788.96 111.23 6205.75 6205.75 11769.49 March,08
83.97 83.97 0.00 0.00 0.00 0.00 225.78 184.61 451.09  March,08
813.186 653.41 808.19 249.56 109.79 52.12 5235.03 | 5739.43  10914.16 Dec,08
241.66 213.43 309.53 63.56 240.55 69.04 1796.12 1468.1_5 3670.33  March,08
2426.09 2710.48 1664.93 0.00 272.83 151.85 15414 86 15263.04  28448.94 March,08
320.97 331.61 138.77  62.63 65.51 0.00 2213.28 2038.16 4328.80 March,09
184 95 417.62 103.43 0.00 0.00 0.00 1441.85 1288.53 . 2352.50 March,08

12185 00 13156.36  14600.00 4424.00 4763.02 3250.00 88445.78 103838.84 191458.69
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Statement-il

Accelerated Urban Water Supply Programmé (AUWSP) Funds released during the last three years

(Rs. in lakh)

SLNo.  Name of State '2006-07 - 2007-08 2008-09 2009-10 Total
1 2 a3 s 5 6 7

1. Andhra Pradesh 283.80 699.97 0.00 0.00 983.77
2. Arunachal Pradesh 10.88 0.00 0.00 0.00 10.88
3. Assam 0.00 561.49 0.00 0.00 561.49
4. Bihar 392.95 46.87 0.00 0.00 439.82
5. Chhattisgarh 0.00 31.79 0.00 0.00 31.79
6. Goa 0.00 0.00 0.00 0.00 0.00
7. Gujarat 296.42 171.32 0.00 0.00 467.74
8. Haryana 263.11 0.00 0.00 0.00 263.11
9. Himachal Pradesh 0.00 0.00 0.00 0.00 0.00
10. Jammu & Kashmir 0.00 95.08 0:00 0.00 95.06
11, Jharkhand 339.87 96.18 0.00 0.00 - 436.05
12, Karnataka 148.16 493.32 0.00 © 0.00 841.48
13, Kerala 315.98 0.00 0.00 0.00 316.98
14, Madhya Pradesh 150.31 149,79 0.00 0.00 300.10
1. Maharashtra 727.85 234.42 0.00 0.00 982,07
16, Manipur - 0.00 124,45 0,00 0.00 124,45
17. Meghalaya 0.00 0.00 0.00 0.00 0.00
18.  Mizoram 0.00 0.00 0.00 0.00 0.00
10, Nagaland 0.00 0.00 0.00 0.00 0.00
20. Orlssa 245.19 161.32 0.00 0.00 408,51
21. Punjab 111.06 0.00 000 0.00 111.08
22. Rajasthan 788.96 111.23 0.00 0.00 900.19

23. Sikkim 0.00 0.00 0.00 ' 0.00 1 0.00°
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1 2 3 4 6 6 7
24, Tamil Nadu 108.79 52.12 0.00 0.00 161.91
25. Tripura 240.55 69.04 0.00 0.00 309.59
26. Uttar Pradesh 272.83 151.85 0.00 0.00 ~ 424.68
27. Uttaranchal 65.51 0.00 0.00 0.00 65.51
28. West Bengal 0.00 0.00 0.00 0.00 0.00

Total 8013.24

Statement-lil
Centrally Sponsored Accelerated Urban Water Supply Programme (AUWSP)
Status of Schemes Completed/Commissioned/Partially Commissioned
SI.No. State Total No. Total No. Schemes Schemes
No. of schemes of schemes under Withdrawn
sanctioned completed/ progress
commissioned/
partially
commissioned

1 2 3 4 5 6
1 Andhra Pradesh 42 35 7 -
2 Arunachel Pradesh 3 2 1
3 Assam 21 5 16 -
4 Bihar 33 8 26 -
5 Chhattlsgarh 42 42 0 -
6 Goa 4 4 0
7 Qujarat 70 68 2 .
8 Haryana 38 38 0
8 Himachal Pradesh 18 16 1 .
10 J&KkK 15 7 8 -
11 Jharkhand 16 8 7
12 Karnataka 45 42 3 .
13 Kerala 13 7 6 -
14  Madhya Pradesh 147" 117 30 -
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12 | 3 4 5 6
15  Maharashtra | 37 34 3 : -
16  Manipur 26 18 8 -
17 Meghalaya 2 2 0 -
18 Mizoram 8 8 0 -
19 Nagaland 2 2 0 -
20 Orissa # 35 32 2 1
21 Punjab 16 9 7 -
22 Rajaslhan 72 57 15 -
23 Sikkim 2 2 0 -
24 Tamiinadu 93 93 0 -
25 Tripura 12 9 3 -
26 Uttar Pradesh 390 311 79 -
27  Uttaranchal 22 22 0 -
28 West Bengal 22 10 12 -

Total 1244

1008 235 1

# - 1 scheme viz. Gopalpur not to be implemented.

Upgradation of Basic Medical Facilities

1365. SHRI VIRENDER KASHYAP: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether proposals for upgradation of basic
medical facilities and maternity and neo-natal hospitals in
different States including Himachal Pradesh are pending
with the Government;

(b) if so, the details thereof;

{¢) the action taken by the Government thereon;
and

(d) the time by which these proposals of the
Government are likely to be given approval?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (d) Under National
Rural Health Mission (NRHM), the States/UTs prepare

their Annual State Project Implementation Plan (SPIP),

.detailing activities including upgradation of basic medical

facilities and maternity and neo-natal hospitals that the
States/UTs plan to implement in the coming year based
on their local needs and strategies.

The Annual State PIPs ars approved on annual basis
and the same have been approved for the year 2009-10
for all States and UTs.

If any independent proposals are received from the
States and found acceptable after examination by this
Ministry, the states are requested to include such proposals
in their State PIPs or in the Supplementary PIPs.

[English]
Energy Conservation

1366. SHR! SURESH KUMAR SHETKAR: Will the
Minister of POWER be pleased to state:
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(a) the details of steps taken by the Government
for energy conservation in the country;

(b) whether National Energy Conservation day
was celebrated recently;

(¢} if so, the details thereof; and

(d) the aims and objectives set for the energy
conservation on the occasion? '

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (8HRI BHARATSINH SOLANKI): (a) The Energy
Conservation Act 2001 was enacted in 2001 with the goal
of reducing energy intensity of the Indian economy. The
Bureau of Energy Efficiency was set up on 01.03.2002 to
facilitate the Implementation of the Act. The Ministry of
Power/Bureau of Energy Efficiency have formulated an
Action Plan for energy conservation/efficiency durlng the
11th Five Year Plan partigularly through demand side
measures. Eight national sechemes have been included
under this Action Plan. The overall target set by the
Government for the 11th Five Year Plan is 10,000 MW of
avoided capacity generation.

A brief over view of the various schemes along with
the sanctioned amounts and targeted avoided capacity Is
Indicated in the enclosed statement.

The schemes are implemented within the framework
of the Energy Conservation Act, 2001. The initiatives taken
have resulted in an avoided capacity generation of 2127
MW during the last two years i.e., 2007-08 and 2008-09,
The fuel savings are nearly 1% of the total fuel use in the
country.

Recently the PM's Council on Climate Change has
approved the framework document for the National Mission
on Enhanced Energy Efficiency (NMEEE).
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(b) and {(c) Yes, Madam. The National Energy
Conservation Day was celebrated on 14th December 2009
at Vigyan Bhawan, New Delhi. Shri Sushilkumar Shinde,
Union Minister of Power gave away Energy Conservation
Awards to industrial units and other organisations in
recognition of their achievements in the area of energy
cohservation. Representatives from 35 sectors including
industries, buildings, railways, state designated agencies,
aviation sector, manufacturers of BEE star labeled
appliances and municipalities participated in the awards
scheme.

In addition, 33 awards for children of the National
Painting Competition were also given by the Hon'ble
Minister. The National Painting Competition witnessed
participation of over 9.12 lakh children of classes IV, V
and Vi all over the country. The best 105 children were
invited to the National Competition held on 12th December,
2009 in Delhi.

Hon'ble Union Minister of Power released the energy
conservation potential assessment report of all states/ UTs.
The study has highlighted a saving potential of 75.4 billion
kWh through the implementation of energy efficiency
programmes in identified sectors.

The Hon'ble Minister also launched the Demand Side
Management website of the Bureau of Energy Efficiency
(BEE) developed in coordination and support of the French
Environment and Energy Management Agency (ADEME).
The Internet portal will help improve awareness by being
the platform to share best practices and tools to support
stakeholder's initiatives.

(d) The target of avoided capacity addition for
2010-11 as a result of energy efficiency programme is
2600 Mw,

Statement

Brief over view of the various schemes along with
targeted aveolded capacity

Sl. No. Name of Scheme

Sanctioned
Amount in Rs.

Target (avoided
capagcity) in MW

3 4

01. Bachat Lamp Yojana to promote energy efficient

and high quality CFLs in the household sector

48.00 4,000
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1

2

0z

03.

04.

05.

06.

07.

0s.

Standards & Labeling Programme to develop standards
for energy efficiency of end-use equipments and provide
informative . labels

Energy Conservation Building Code sets minimum energy
performance standards for new commercial buildings with

a connected load of 500 KW. Energy Efficiency is also
promoted in existing buildings through retrofitting.

Agriculture DSM & Municipal DSM targets replacement of

47.71

18.99

38.29

inefficient pump-sets, street lighting etc. in the agricultural and

municipal areas.

Energy Efficiency in Small & Medium Enterprises (SMEs)

to enhance energy efficiency in 25 energy intensive clusters 38.58

Capacity Building of State Designated Agencies (SDAs)
seeks to enhance their institutional capacities to facilitate
them in the implementation of Energy Conservation Act
in the respective states.

State Energy Conservation Fund to ensure sustainability
of energy efficiency implementation at the State level.

Awareness Campalign on Energy Conservation to creats
awareness amongst general public on the efficacy and
virtues of adopting a habit for energy conservation,

49.41

70.00

88.07

3,000

500

2000

500

2

Total

380.056 10000

Per Capital External Debt

1387, SHRI G, M, SIDDESHWARA: WIll the Minister
of FINANCE be pleased to state:

(a) the per caplta external debt of the country as
on 31 December, 2008; and

(b) the steps taken to reduce the same?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) As per the
latest estimates, India's per capita external debt stood at

Rupees 9,968 (US $ 207.5) as at end-September, 2009.

(b) India's external debt has been within
manageable limits as indicated by the external debt to

!

GDP ratio of 20.5 per cent and debt service ratio of 4.4 per
cent during 2008-08, This has been possible due to
external debt management policy that emphasizes on
ralsing sovereign loans on concessional terms with longer

maturities, regulating external commercial borrowings and

. thelr end-use, rationalising Interest rates on NRI deposits

and mbnltorlng long and shori-term debt.
New Direot Tax Code

1368, SHRI ASADUDDIN OWAISI:
SHRI VARUN GANDHI:
SHRI D.B. CHANDRE\GOWDA:
Will the Minister of FINANCE be pleased to state:

(@) whether the process of consultation on the
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draft Direct Tex Code (DTC) has been completed by the
Government;

(o) if so, the views that came forward for and
against the new tax code and if not the reasons therefor
alongwith the time by which a final decision is likely to be
taken in thig regard;

(¢) whether private schools, colleges, coaching
centres and other institutions which have not so far paid
income tax or service tax will come into the tax net;

(dy If so, the detalls thereof and if not the reasons
therefor; and

(e) the steps takap by the Government to include
maximum number of people under the tax net ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) Yes
Madam. The process of consultation on the draft Direct
Taxes Code (DTC) which was released in August, 2009
has been completed. A number of suggestions have been
received from members of the public which are being
examined.

(¢) and (d) Private schools, colleges, coaching
centras and other institutions are currently subject fo tax
under the Income-tax Act, 1861. They are also proposed
to be taxed under the DTC, DTC would not have any
Impact on levy of service tax.

(e) The Direct Taxes Code proposes to Include
maximum number of people under the tax net through a
strategy of:

()  moderate tax rates,
{1 removal of exemptions and deductions; and
(Il Increased voluntary compilance.

Foreign Exchange

1389. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of FINANCE be pleased to state:

(a) the total amount of foreign exchange available
in the country;
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(b) the names of the countries whose currencles
are avallable In the Foreign Exchange Reserve of the
country;

{c) the amount invested by Reserve Bank of India
(RBI) during the last three years from the said reserve;
and

(d) the steps taken to meet the problems posed by
the current economic situation, especially inflation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The Foreign
Exchange Reserves comprising Foreign Currency Assets
(FCA), Gold, Special Drawing Rights and Reserve Tranche
Position with International Monetary Fund stood at US $
278.7 billion as on' February 19, 2010.

(b) The foreign currency assets are maintained in
major international currencies like US dollar, Euro, Pound
sterling, Australian dollar and Japanese yen.

(¢} In line with the principles of preserving the
long-term value of the reserves In terms of purchasing
power and minimizing risk and volatility in returns, the
Reserve Bank of Indla holds forelgn currency assets (FCAs)
in 'major convertible currency Instruments. These Include
deposits of other-country central banks, the Bank for
International Settlements (BIS) and top-rated foreign
commerclal banks, and In securities representing debt of
soverelgns and supranational Institutions with residual
maturity not excbedlng 10 years, to provide a strong blas
towards capltal preservation and liquidity,

(d) The Government is seized of the problems
posed by the current economic situation, especially
Inflation and has taken both flscal and administrative
measures to moderate price rise which, inter alla, include:
reducing Import duties to zero — for rice, wheat, pulses,
edible olls, maize, butter and ghee; reducing import dutles
on refined and hydrogenated olls and vegetable olls to
7.5%; allowing Import of raw sugar at zero duty under
O.G.L. up to 31.12.2010; removing levy obligation In
respaect of imported raw sugar and white/refined sugar;
banning export of non-basmati rice, edible oils and pulses
(except kabuli chana); imposing stock limit orders in the
case of paddy, rice, pulses, sugar, edible oils and edible
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oilseeds upto 30.09.2010; suspension of futures trading in
rice, urad and tur by the Forward Market Commission upto
2009-10; suspension of futures trading in sugar upto end
of June 2010; permitting the public sector undertakings
(namely, STC, MMTC, and PEC) and NAFED to import
and sell pulses to augment supply with losses, if any, up
to 15% to be reimbursed by the Government; and
distribution of imported pulses through PDS at a subsidy
of Rs.10 per kg to State Governments.

Besides, State Governments have been requested,
inter-alia, to lift surplus stocks allotted to them and
strengthen the public distribution system to bring down
the inflation.

Public-Private Partnership in
Renewable Energy Sector

1370. SHRI AMARNATH PRADHAN: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government has encouraged

Public -Private Partnership to generate energy by using

solar, wind, tidal waves and Bio-gas;

(b) If so, the detalls thereof; and

(¢) the financial allocation and total investments
made for the purpose during the Eleventh Five Year Plan?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Projects
for generation of energy/power from the renewable energy
sources solar, wind etc. have so far been set up mainly
in private sector, with some in state sector. Presently,
projects are not as per the format developed by the Ministry
of Finance for a public-private partnership.

The Central Government is encouraging the projects
through a mix of fiscal and financial incentives and other
policy/regulatory measures aimed at attracting private
investment. These include capital/interest subsidy,
accelerated depreciation and nil/concessional excise and
customs duties. Under the Electricity Act 2003, it has been
made obligatory upon State Electricity Regulatory
Authorities to fix a minimum percentage for purchase of
electricity frdm renewable sources taking into account local
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factors. Preferential tariff for grid interactive renewable
power is being given in most potential States following the
provisions.made under the National Electricity Policy 2005
and National Tariff Policy 2006. Normative guidelines by
CERC for fixation of such preferential tariffs have been
issued recently.

(¢)  An allocation of Rs. 7800 crore was approved
for providing financial support for setting Up of varlous
grid interactive renewable power generation projeets
during the Eleventh Five Year Plan perlod. A capacity ef
5531 MW has been set up so far during the plan period
up to 31.1.2010, involving total investment to the tune of
Rs.30,000 crore. Out of this around Rs.300 crore has
been provided as Central Financial Assistance/Subsidy
towards some of the projects and the balance has been
met largely by private investors/developers, backed with
fiscal incentives/concessions and preferential tariffs,

[Translation]
One Time Settlement Scheme

1371. DR. VINAY KUMAR PANDEY: Will the Minister
of FINANCE be pleased to state:

(a) whether the date fixed for completion of One
Time Settlement (OTS) of farmers debt I.e. 31st December,
2009 has been adhered to by the Government;

(b) if so, the details thereof and if not the reasons
therefor;

(¢) the time for completion of OTS;

(d) whether the Government intends to extend/
has extended the last date i.e. 31st December, 2008 of
OTS Scheme: and

(e) if s0, the details thereof and steps taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY QF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (e) The
Government of India had extended the last date of the
One Time Settlement (OTS) Scheme for 'other farmers'

‘under Agricultural Debt Waiver and Debt Relief Scheme

(ADWDRS) 2008, upto 31 December, 2009.
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The budgst speech 2010-11 proposes to extend the
last date for payment of dues by 'other farmers' upto 30
June, 2010.

[English]
Review of Bourses Structure

1372. SHRI PONNAM PRABHAKAR: Will the Minlster
of FINANCE be pleased to state:

(a)  whether the Securities and Exchange Board of
India (SEBI) panel is reviewing bourses structure;

(b) if so, the details thereof and reasons therefor;
and

(¢) the achievement made in this direction as on
date?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The
Securities and Exchange Board of India (SEB!) has
apbroved a proposal to constitute a Committee to review
the ownership structure and governance of securities
market infrastructure institutions.

(b) The Commitiee has been constituted to review
and make recommendations on issues, which, inter-alia
include:

(i} Ownership Structure of Stock Exchanges and
Clearing Corporations,

(i) Board Composition of Stock Exchanges and Clearing
Corporations,

(iii} Listing and Governance of Stock Exchanges and
Clearing Corporations,

(iv) Balance between Regulatory and Business Functions
of Stock Exchanges and Clearing Corporations, in
the context of their ‘for profit' status.

(v} Relationship between Stock Exchanges and Clearing
Corporations,

(vi) Relationship between Stock Exchanges and
Technology Providers, and
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(vil) Compestition Policy for Stock Exchanges and Clearing
Corporations.

(¢) The Committee has been constituted recently
on February 8, 2010, The first meseting of the Committee
le scheduled to be held on March 15, 2010.

[Translation]
Urban Local Bodies Reforms Programme

1373. SHRI NARENDRA SINGH TOMAR: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the names of various Action Plans under
Urban Local Bodies (ULBs) reforms programmes;

(b) the number of proposals under these Action
Plans received from the State Governments including
Government of Madhya Pradesh alongwith the action taken
on these proposals during each of the last three years and
the current year;

{c) whether a number of proposals are pending
with the Union Government;

(d) if so, the reasons therefor;

(e} the time by which the pending proposals are
likely to be disposed;

() ~ whether more hew cities are proposed to be
included under Jawaharlal Nehru National Urban Renewal
Mission(JNNURM) and proposals in this regard are also
received from State Governments; and

(g) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) The
main thrust of the urban renewal under Jawaharlal Nehru
National Urban Renewal Mission(JNNURM) is to ensure
improvement in urban governance so that Urban Local
Bodies (ULBs) and parastatal agencies become financially
sound with enhanced credit rating and ability to access
market capital for undertaking new programmes and
exbansion of services. To achieve this objective, State
Governments, Urban Local Bodies and parastatal agencies
are required to accept implementation of an agenda of
reforms which broadly fall into two categories:
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(i) Mandatory reforms
(i)  Optional reforms.

The State Governments and the ULBs including
parastatal agencies where necéssary would execute
Memorandum of Agreement (MoA) with Government of
India indicating their commitment to implement identified
reforms. MoA would spell out specific milestones to be
achieved for each item of reform. Signing of MoA will be
a necessary condition to access Central assistance.

The State level mandatory reforms include transfer
of functions listed under the Twelfth (12) schedule of
constitution to ULBs, Constitution of District Planning
Committee and Metropolitan Planning Committee (where
ever necessary), Reform in Rent Control, Stamp Duty
rationalization to 5%, Repeal of Urban Land Ceiling and
Regulation Act (ULCRA), Enactment of Community
Participation Law and Public Disclosure Law.

The ULBs level mandatory reforms includes e-
Governance set up, Shift to Accrual based Double Entry
Accounting, Property-Tax (85% coverage and 90%
collection efficiency), 100% cost recovery (Water Supply
and Solid Waste), Internal Earmarking of funds for services
to Urban Poor and provision of Basic Services to Urban
Poor.

The Optional Reforms at ULB level includes
Introduction of Property title certification, Revision of
Building Bye-laws—streamlining the Approval Process,
Revision of Bye-laws for Rain water harvesting, Earmarking
25% developed land for Economically Weaker Section
(EWS)/Lower Income Group (LIG), Simplitication of legal
‘and procedural framework for conversion 6f agricultural
land to non-agricultural purposes, Introduction of
computerized process of registration of land and property,
Bye-laws on reuse of recycled water, Administrative
Reforms, Structural Reforms and Encouraging Public
Private Partnership (PPP).

(b) MoA has been signed with all the 65 Mission
Cities (except Porbandar) setting out the timelines for
implementation of abovementioned reforms. 4 Mission
cities of Madhya Pradesh namely, Bhopal, Jabalpur, Indore
and Ujjain have also signed MoA for implementing these
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reforms. The States/ULBs are at various stages of
implementation of reforms as per the timelines in the
respective MoAs.

(c) to (e) MoA regarding Porbandar is under
negotiation.

(f) and {g) The hundred days agenda of the Ministry
refers to concerted effort to include cities with population
of 5 lakh and above as per 2001 census as Mission city
under JNNURM.

Natlonal Bullding Code

1374. SHRI HANSRAJ G. AHIR: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the National Building Code is
proposed to be implemented so as to ensure the safe
construction of buildings;

(b) if so, whether the said building code has been
drafted for implementation; )

(¢) if so, the salient features thereof;

(d) whether the Government has fixed any time
frame for its implementation; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
National Building Code of India - 2005 has been prepared
by Burea! of Indian Standards under the Ministry of
Consumer Affairs to serve as a model for ensuring safe
construction of buildings.

(o) The National Building Code — 2005 is
recomrhendatory in nature and the various agencies are
expected to use the code for guidance, so as to ensure
safe construction of buildings.

(¢) The National Building code-2005 is divided
into eleven sections, which deal with prerequisites for
applying provisions of the code; Definitions; administration,
development control rules and general building require-
ments, fire and life safety; building materials; structural
design; construction practices and safety; building services;
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plumbing services; landscaping signs and outdoor display
structures.

{(d) and (e) Do not arise as the National Building
Code-2005 is recommendatory in nature and the matter Is
a State subject,

[English]
Sugar Industry

1375. SHRI PRATAPRAO GANPATRAQC JADHAQ:
WiIll the Minister of FINANCE be pleased to state:

{a) whether some sugar lobbies have requested
for the inclusion of sugar industry within the scope of
priority sector lending; and

(by if so, the details thereof and the response of
the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
Department of Food and Public Distribution in the Ministry
of Consumer Affairs, Food and Public Distribution, had
received pre-budget proposals from National Federation
of -Cooperative Sugar Factories Ltd., an apex body of
Cooperative Sugar Industry. The proposal, inter-alia,
includes that the credit allowed to sugar mills by banking
sector may be classified as priority sector advance and
the maximum rate of interest charged from sugar mills
should be reduced to 9%. The Departme'nt of Food and
Public Distribution has forwarded the proposal to Ministry
of Finance for appropriate action.

The proposal will be examined in consuitation with
Reserve Bank of India.

Cases of Bronchitis

1376. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether a large number of persons particularly
children are suffering from bronchitis and other respiratory
ailments in the country;

(b) if so, the details thereof indicating the number
of*such. patients in the country, State/UT-wise;
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(c) whether there is lack of specialization and
research facilities in the field of respiratory and chest
related diseases in the country; and

(d) if so, the details thereof and corrective
measures taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) As per the ICMR
task force study on Asthma, approx 35-40 millions persons
suffer from chronic bronchitis and asthma in the country &
State/UT-wise figures are .not maintained.

{(c) and (d) There is shortage of specialists in the
country, specially in Tuberculosis and respiratory diseases.
In order to Increase the number of Post "Graduate (PG)
seats in various specialties, the Central Government
has revised the teacher student ratio from 1 :1to1:2to
enable the medical colleges to increase seats in
postgraduate medical courses. As a result of these revised
norms, approximately 4000 PG seats are envisaged to be
added in the medical colleges/institutes.

REPO and CRR Rate

13877. SHRIMATI PARAMJIT KAUR GULSHAN: Will
thé Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India (RBI) has
proposed to raise REPO and Cash Reserve Ratio (CRR)
rate;

(b) if so, the details thereof;

(¢) whether this raise is likely to affect inflation,
economic growth and increase in rate of interest by banks;
and

(d) if so, the details thereof and rationale behind
such a move?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) In
its 3rd Quarter Review of Monetary Policy-2009-10, the
Reserve Bank of India (RBI) had proposed to raise the
Cash Reserve Ratio (CRR) Rate of Scheduled Banks by
75 basis points from 5% to 5.75% in two phases i.e. 50
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basis points w.e.f. 13th February. 2010 and 25 basis points
w.e.f. 27th February, 2010. However, no change was
effected in the Repo rate which was retained at 4.75%.

{c) and (d) As a result of the CRR increase, about
Rs. 36,000 crore of excess liguidity will be absorbed from
the system. The expected outcome of the RBI's Monetary
Policy actions are:

l. Reduction in excess liquidity will help anchor
inflationary expectations.

ii. The economic recovery process will be supported
without compromising price stability.

iii. The calibrated exit will align policy instruments with
the current and evolving state of the economy.

Emergency Serices in CGHS Dispensaries

1378. SHRIMATI SUSHILA SAROJ: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to refer
to the reply given to Unstarred Question No. 2540 dated
December 4, 2009 and state:

(@) the reasons for which the emergency services
are available only at six Central Government Health
Scheme (CGHS) dispensaries in Delhi;

(b) the reasons for four CGHS dispensaries out of
the six being located in two compact area of 5§ kms radius
and similar is the case of rest two locations in Delhi; and

(c) the corrective steps proposed to be taken by
the Government to provide such services in other parts of
Delhi?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (c) it was observed
that the attendance of patients in the night shifts was so
low that it was difficult to justify the operation of emergency
night shifts. Coupled with this was the crunch in the
availability of adequate man power to operate the
dispensary in the morning shifts. It was decided to close
down operation of emergency night shifts in CGHS
dispensaries in phased manner and redeploy the staff in
operating the morning shifts. Initially 44 dispensaries were
providing emergency services, which was brought down
to 20, which has further, now, being reduced to 6.
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In case of emergency, CGHS beneficiaries can take
treatment in any hospital and claim reimbursement.

Diploma Courses In Medical Sclences

1379. DR. K.8. RAO:
SHRI RAJAIAH SIRICILLA:
DR. VINAY KUMAR PANDEY:
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government proposes to start
diploma courses in medical sciences below MBBS and
also to reduce the duration of degree in medical sciences;

(b) if so, the details thereof;

(¢) whether any assessment on the requiremer{t
of such diploma holders in the primary health care centres
particularly in rural areas has been made by, the
Government;

{d) if so, the details thereof;

(e) whether any proposal regarding provision of
free coaching classes for pd’or students for their better
performance in medical examination is being considered
by the Government; and '

(f)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRT DINESH
TRIVEDI): (a) to (d) The Government has received from
the Medical Council of India a scheme of the course titled
"Bachelor of Rural Health Care" & not "Bachelor of Rural
Medical and Surgery (BRMS)" on 26th February, 2010,
which is yet to be examined.

In order to provide trained manpower in sub-centres
only for treating minor ailments, the Government in
consultation with the Medical Council of India is in the
process of considering the introduction of a short-term”
rural medical course. The objectives are to provide trained
persons in rural villages to/p'r/ovide treatment for minor
ailments, early diagnosis, stabilization & referral and
promoting public health activities and to reduce
dependence of rural population on unqualified persons.

(e) No.

(f) Does not arise.
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[Translation]
Inconvenience to ATM Card Holders

1380. DR, CHARAN DAS MAHANT: While the Minister
of FINANCE be pleased to state:

(a) the detalls of instances whersin the Automated
Teller Machines (ATMs) of various banks lncludlhg State
Bank of India (SBI) remain out of order or short of cash
causing inconvenience to ATM card holders, State-wise
and bank-wise during the last one year and till date; and

(b) if so, the details thereof and the corrective action
taken by the Government in this regard?

THE MINIST EH OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) As
per the information made available by Public Sector banks
including State Bank of india (SB!), very few ATMs remain
out of order or short of cash for a brief spell of time. All
ATMs are monitored on 24x7 basis so as to ensure high
avallability to the customers and any break down notice is
rectified at the earliest.

[English]

Utllization of Funds for
Educational Purposes

1381. SHRI JAYARAM PANGI: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether all the State Governments have utilized
the funds sanctioned by the Union Government for the
educational purposes'of Scheduled Tribe (ST) students

properly;

(b) if so, the details of funds allocated and utilized
during each of the last three years till date, State-wise;

(¢) whether the Union Government has received
any complaints about the non-payment of hostels fees and
other fees to ST students, who are pursuing education;

(d) if so, the details thereof and the action taken by
the Union Government in this regard; '

(e) If not, the reasons therafor;

()  whether absence of proper grievance mecha-
nism has proved as deterrent to lodging of complaints;
and

(@) If so, the detalls thereof and reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. TUSHAR CHAUDHARY): (a) and
(b) Releasing of funds to State Governments and
utilization thereof Is an on-going procsss. The Ministry
releases the funds under the following schemes to State
Governments for educational proposes:

(i) Post Matric Scholarship for ST students
(i) Hostels for ST girls and boys

(i) Establishment of Ashram Schools in Tribal Sub Plan
Areas.

(iv) Upgradation of Merit of ST students.

As per the provisions, the utilization certificates of
non-recurring grant beéome due after 18 months and for -
recurring grant after 12 months. The grants-in-aid released
under these schemes during last three years and amount
utilized by State Governments as reported till date is
enclosed In statement-|

Apart from this Ministry also administers a schemie
called grant under Article 275 (1) of the Constitution of
India for raising the level of administration in Scheduled
areas for the weltare of Scheduled Tribes. Under this
scheme grant is also used for setting up of "Eklavaya
Model Residential Schools" for providing quality education
to ST students from class VI to Xil. The grant-in-aid
released to State Governments under this scheme and
cumulative unspent balances with State Governments
during the last three years and till date are given in the
enclosed statement-|l.

'(c) No, Madam.
(d) and (e) Do not arise.
W No, Madam.

(g) Does not arise.
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Statement-|
The details of funds released and funds utilized under the Scheme of Pbst Matric Scholarship
for ST students during the last three years and current financial year i.e. from 2006-07 to 2009-10
(Rs. In lakh)
7
2008-07 2007-08 2008-09 2009-10
SI.No. Name of State/UT Funds Funds Funds Funds Funds  Funds Funds *Funds
Released Utilized Released Utilized Released Utilized Released  Utillzed
1 2 3 4 5 6 7 -8 8 10
1 Andhra Pradesh 4403.27 4403.27 2284.30 2284.30 1662.13 1662 13  831.00000
2 Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 0.00000
3 Assam 2360.46 2360.48 1857.14 1857.14 1896.18 1896.18 2610.12155
4 Bihar 0.00 0.00 0.00 0.00 170.00 0.00 0.00000
-5 Chhattisgarh 853.71 853.71 130.24  130.24¢  160.28 150.00  3756.95000
6 Goa 70.45 70.45 13.80 13.80 18.96 11.86 54.26000
7 Gujarat 910.67 910.67 31597 31697  387.36 387.36  3046.63000
8 Himachal Pradesh 0.00 0.00 59.72 28.02 10.00 10.00 0.00000 h
9 Jammu & .Kaéhmir 200.00 200.00 43.44 24.42 0.00 0.00 0.00000
10  Jharkhand 461.07 461.07 107.97 107.97 1 058.48 1032.48 1267.00000
11 Karnataka 1178.00 1178.00 456.87 456.87 1053.97 1053.97 18>63.63000
12  Kerala 311.42 311.42 29.79 29.79 298.03  269.74 284.40000
13 Madhya Pradesh 2092.41 2092.41 583.41 58341 1228.18 1228.18 3236.50000
14  Maharashtra 750.00 750.00 2155.56 2155.56 2500.00 2500.00 1250.00000
15  Manipur 1316.45 1316.45 1438.78 1429.46 1912.68 1861.08 2163.28000
16  Meghalaya 550.00 550.00 2435.72 2160.40 1342.12 1342.12 672.00000
17 Mizoram 1153.02 1153.02 1370.20 1370.20 1421.18 1414.32 1571.26000
18- Nagaland 2694.79 2694.79 1593.50 1593.50 1467.27 1467.27 1866.77068
- 19  Orissa 1410.34 237.43 95.97 85.10 461.75 239.08 566.79000
20 Rajasthan 3496.74 . 3496.74 4616.62 4616.62 4654.00 4596.68 1661.51000




11 Karnataka 170.79 170.79  150.00 150.00 . 125.01 125.01 250.000
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1 2 3 4 5 | 6 7 8 9 10
21  Sikkim 9.63 9.63 25.63 23.19 25.13 25.13 37.88000
22 Tamil Nadu 75.68 75.53 4,78 4,76 2.50 2.50 72.34000
23  Tripura 348;18 348.18  294.89  294.89  433.19 423.50  538.25700
24  Uttar Pradesh 93.68 25.00 7.50. 0.00 0.00 0.00 0.00000
25  Uttrakhand 312.26 312.26 32.356 32 35 230.62  222.77 188.98000
26 West Bengal 447.92 447,92 44,79 44.79 389.28 389.28 603.80000
27 A &N, Islands 3.42 342 4.45 4 45 3.00 3.00  0.00000
28 Daman & Diu 0.00 0.00 0.00 000 0.14 | 0.00 1.73000
Total ~ 25503.41 24261.82 20003.45 19647.27 22586.31 21088.72 24663.88923
*UCs for funds released in 2009-10 are not yet due.
The details of funds released and funds utilized under the Scheme of Hostels for ST Girls/Boys during
the last three years and current financial year l.e. from 2006-07 to 2009-10
(Rs. in lakh)
2006-07 ) 2007-08 2008-09 " 2009-10
SIl.No. Name of State/UT Fuﬁds Funds Funds Funds Funds  .Funds Funds *Funds
Universities " Released Utilized Released Utilized Released Utilized Released Utilized
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 120.00 0.00 0.00 0.00 0.00 000 0.000
2 Arunachal Pradesh . 180.07 . 0.00 0.00 0.00 0.00 0.00 0.000
3 Assam 0.00 0.00 0.00 0.00 601.39 ‘0.00 0.000
4 Bihar 0.00 0.00 0.00 0.00 0.00 0.00 0.000
5 Chhattisgarh 165.00 165.00 0.00 0.00 803.83 803.83 830.830
6 | Goa 0.00 0.00 0.00 0.00 | 0.00 0.00 0.000
7 Gujarat 0.00 0.00 0.00 0.00 0.00 0.00 0.000
8 Hihachal Pradesh 82.39 82.39 48.75 48.75 200.00 200.00 236.030
9 Jammu & Kashmir 204.99 0.00 0.00 0.00 0.00 0.00 0.000
10 Jharkhand 250.16 250.16 224.35 224.35 128.69 . 97.70 259.170
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1 2 3 4 5 8 7 '8 9 10
12 Kerala 0.00 0.00 0.00 0.00 0.00 0.00 ” 1300.000
13  Madhya Pradesh 305.00 305.00 000 0.00 256.00 255.00 0.000
14  Maharashtra 0.00 0.00 0.00 0.00 889.56 0.00 0.000
15  Manipur 123.51 123.51  564.61 564.61 0.00 0.00 0.000
16 Meghalaya 200.00 200.00 0.00 | 0.00 0.00 0.00 0.000
17  Mizoram 0.00 0.00 0.00 0.00 0.00 0.00 0.000
18 Nagaland 221.09 221,09 186 50  186.50 87.50 0.00 0.000
19  Orissa 56.50 56.50 1197.00 1187.00 8l7.60 35.34 0.000
20 Rajasthan 190.50 190.50 0.00 0.00 1240.53 141.09 0.000
21 Sikkim 0.00 0.00 0.00 0.00 0.00 0.00 0.000
22 Tamil Nadu 0.00 0.00 0.00 0.00 0.00 0.00 0.000
23  Tripura 0.00 0.00 228.79 228,79 1380.90 554.19 664.000
24  Uttar Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 0.000
: 25  Uttarakhand .0.00 0.00 0.00 0.00 100.00 | 0.00 0.000
26  West Bengal 0.00 0.00 0.00 0.00 000 0.00 10.030
27 A. & N. Islands 0.00 0.00 0.00 0.00 0.00 0.00 0.000 ‘
28 Daman & Diu 0.00 0.00 0.00 0.00 0.00  0.00 0.000
29 D&N Haveli 0.00 0.00 600.00 0.00 0.00 0.00 0000
30  University of 0.00 0.00 195.00 195.00 73.73 0.00 0.000
Hyderabad
31 Rajiv Gandhi 0.00 0.00 145.00 0.00 0.00 0.00 0.000
University,
Arunachal Pradesh
32 JNU/MIT, Delhi 440.91 440.91 0.00 0.00 0-.00 0.00 0.000
33  Delhi University 100.00 100.00 160.00 160.00 0.00 0.00 500.000
34  Punjab University, 0.00 0.00 0.00 0.000
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1 2 3 4 5 6 7 8 9 10

35 - The English and 0.00 0.00 0.00 0.00 526.27 0.00 0.000
Foreign Language '
University, (Shillong
Campus), Hyderabad
(AP) ‘

Total 2810.91  2305.85 3700.00 2955.00 6500.00 2212.16 4050.060

“UCs for funds released in 2009-10 are not yet due.

The details of» funds released and fqnds utilized under the Scheme of Ashram Schools in TSP Areas
during the last three years and current financial Year i.e. from 2006-07 to 2009-10

(Rs. in lakh)
2006-07 2007-08 2008-09 2009-10
SI.No. Name of State/UT Funds Funds Funds Funds Funds Funds Funds *Funds

Released Utlllzed Released Utilized Released Utilized Released  Utilized

1 2 3 4 5 6 7 8 | 9 10

1 Andhra Pradesh 0,00 0.00 000 0.00 0.00 000 0

2 Arunachal Pradesh 0.00 0.00 0.00 0.00 | 0.00 - 0.00

8  Assam 0.00 0.00 0.00 0.00 0.00 000 0

4  Blhar ' 0.00 0.00 0.00 0.00 0.00 0.00 0
6  Chhattisgarh 112,76 112,76  558.00 558 886.80  886.80 0

6 Goa 0.00 0 000 0 0.00 0 0

7  Gujarat 156.62  156.52 117.39  117.39 0.00 0.00 0

8 Himachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 0

9 ' Jammu & Kashmir 0.00 0.00 000 0.00 000 0.00 0

10  Jharkhand 0.00 0.00  250.00 0,00 0.00 0.00 0

11 Karnataka 400.00 400  100.00 100 153.13  153.13 29.62

12  Kerala 0.00 0 0.00 0 0.00 0 {236.04

13 Madhya Pradesh 624.01  624.01 673.8.1 673.81 000 - 0 1099.89

14  Maharashtra 256.71 256.71  300.80 300.80 940.07  500.00 0
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1 2 3 4 5 6 7 8 9 10

16  Manipur 0.00 0.00 0.00 0.00 . 0.00 0.00 0
16 Meghalaya 0.00 0.00 000 0.0 0.00  0.00 0
17 Mizoram 0.00 000 000 000 . 000 0.0 0
18 Nagaland 000 000 000 000 000 0.0 0
19 Orissa 0.00 000 0.00 000 102000 102000  1500.00
20  Rajasthan 0.00 0.00  0.00 0.00 0.00  0.00 0
21 Sikkim 0.0 0.00  0.00 0.00 0.00 0.0 0
22 Tamil Nadu 0.00 0.00  0.00 0.00 0.00 0.0 0
23  Tripura 0.00 0.00 0.00 . 0.00 0.00 0.00 o]
24 Uttar Pradesh 0.00 0.00 0.0 0.00 0.00  0.00 23445
25  Uttarakhand 0.00 0.00 000  0.00 000 000 0
26 West Bengal 0.00 000  0.00 0.00 0.00  0.00 0
27 A &N. Islands 0.00 0.00 0.0 0.00 0.00 0.0 0
28 Daman & Diu 0.00 0.00  0.00 0.08 0.00  0.00 0
Total 1550.00  1550.00 2000.00 1750.00 3000.00 2559.93  4100.00

*UCs for funds released in 2009-10 are not yet due.

The details of funds released and funds utilized under the Scheme of Upgradation of Merit
during the last three years and current financial Year i.e. from 2006-07 to 2009-10

(Rs. in lakh)
2006-07 2007-08 2008-09 2009-10
SI.No. Name of State/UT Funds Funds Funds Funds Funds Funds Funds *Funds

Released  Utilized Released Utilized Releassed Utilized Released  Utilized

1 2 3 4 5 - 6 7 8 9 10
1 Andhra Pradesh 3.60 - 3.60 @ 12,60 12.60 0.00 ' 0.00 0
2. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 . 0.00 0
3 Assam | 0.00 0.00 9.00 9.00 0.00 - 0.00 0

4 Bihar 0.00 ' 0.00 - 0.00 0.00 0.00 0.00 0
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1 2 3 4 5 6 7 8 8 10,
5 Chhattisgarh 36.30 36.30 21.00 21,00 0.00 0.00 37.54
6 Goa 0.00 0.00 0.00 0.00 9.00 0.00 0
7 Gujarat 3.70 233 7.90 0.00 0.00 0.00 0
8 Himachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 0
9 Jammu & Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 0
10  Jharkhand 11.70 11.00 0.00 0.00 3.06 0.00 0
11 Karnataka 6.60 6.60 6.15 0.00 0.00 0.00 0
12  Kerala 3.95 3.95 0.00 0.00 0.78 0.00 0
13 Madhya Pradesh 51.60 51.60 25.80 25.80 33.54 33.54 0
14  Maharashtra 4.18 0.00 14.55 000 000 0.00 0

| 15 Manipur 000 0.00 0.00 000 0.00 0.00 0
16 Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00° 0
17 Mizoram 0.00 0.00 0.00 0.00 0.00 0.00 0
18 Nagaland 0.00 0.00 0.00 0.00 0.00 0.00 0
19  Orissa 10.20 10.20 20.40 17.38 17.94 0.00 0
20 Rajasthan 0.00 0.00 6.00 6.00 2.87 ' 2.07 6.22
21 Sikkim 2.40 2.40 2.40 2.40 3.12 3.12 3.12
22  Tamil Nadu 000 0.00 0.00 0.00 0.00 , 0.00 0
23  Tripura 3.84 3.84 2.40 2.40 3.12 3.12 3.12
24  Uttar Pradesh 1.80 0.00 0.00 0.00 0.00 ' 0.00 0
25  Uttarakhand 0.00 0.00 0.00 0.00 0.00 0.00 0
26  West Bengal 10.13 10.13 7.68 2.52 8.88 0.00 0
27 A & N. Islands 0.00 0.00 0.00 0.00 0.00 0.00 0
28 Daman & Diu 0.00 0.00 0.00 '0.00 0.00 0.00 0_
29 Dadar & Nagar Haveli 0.00 0.00 2.40 0.00 0.00 0.00 0

Total 150.00 141.95  138.28 99.10 73.30 41.85 50.00

*UCs fot funds released in 2009-10 are not yet due.

]
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Statement-ll

Amount of funds released and unspent balances under the scheme
of Article 275 (1) of Constitution from 2006-07 to 2009-10

(Rs. in lakh)
Sl.No. States A 2006-07 2007-08 . 2008 - 09 2009-10
Release Cumulative Release Cumulative Release Cumulative Total
Unspent Unspent Unspent Release
Balance Balance Balance - (as on
26.02.2010)
1 2 7 3 4 5 6 7 8

1 Andhra Pradesh 2830.31 0.00 2453.03 529.28 1863.44 1437.14 1946.20

2 Arunachal Pradesh - 322.52 0.00 544.29 0.00 308 68 308.68 0.00
3  Assam 1514.17 0.00 1192 63 2.86 1444.88 628.36 1240.77
4 Bihar 293.00 0.01 31920 108.21 000 108.21 96.00
5 Chhattisgarh 4131.86 7.68 30900.44 7.98 3211.43 639.62 283.4:.80
"8 Goa 62.00 62.00 68.46 130.46 7.00 187.46 0.00
7 Gujarat 3964.38 0.00 3652.68 0.00 2372.77 0.00 4783.00
8 Himachal Pradesh  330.33 0.00 166.43 0.00 148.32 0.00 180.00
8 Jammu & Kashmir  427.00 293.44 286.61 231.82 193 66 250,03 0.00
10 Jharkhand 3244.15 0.00 3060.27 0.00 1852 43 1852,43 3730.00
11 Karnataka 1526.87 0.00 1458.05 0.00 1498.37 151.64 1823.00
12 Kerala 487.19 0.00 101.52 0.00 159.42 0.00 134.92
13 Madhya Pradesh  6052.44 0.00 | 5973.00 0.00 6466.80 0.00 6435.00
14 Maharashtra 2508.35 0.00 3610.310 111.00 2441.45 217717 2000.00
1 5' Manipur 411.00 0.00 311.96 0.00 32444 0.00 352.50
16  Meghalaya 0.00 167.00 773.02 288.68 155.33 414.01 0.00
17  Mizoram 384.17 0.00 409 79 0.00 403.57 50.29 441,00
18  Nagaland 812.22 0.00 866.170 0.000 200;00 0.00 576.59

19  Orissa 4028.11 0.00 4176.84 0.12 4129.73 0.12 7026.00

\
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1.2 7 '3 4 5 6 7 8

20 Rajésthan 3160.00 0.00 3168.91 ‘ .1485.00 3107.04 4467.19 1500.00

21 Sikkim 50.99 0.00 101.50 0.00 65.00 34.29 149.20

22 Tamil Nadu 477.62 0.00 0.00 0.00 291.39 192.64 342.00

23  Tripura 570.32 0.00 485.04 0.00 434.88 0.00 780.00

24  Uttar Pradesh 0.00 84.21 499.12 215.63 391.28 606.91 0.00

25  Uttarakhand 249.00 34.51 107.81 10.04 20.00 30.04 120.00

26  West Bengal 2151.00 0.00 2151.620 0.000 2489.09 2489.09 2320.00
Grand Total 40000.00 648.86 39027.69  3121.07 33978.41 16975.31 38809.98

Note:-UCs for funds released In 2009-10 are not yet due.

Streetscape of Roads

1382. SHRI CHAUDHARY LAL SIGNH: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether there is any proposal for streetscape
of roads around Commonwealth Games venues;

(o)
(0)

If s0, the detalls thereof;
the funds earmarked for the purpose; and

(d} the steps-taken/being taken by the Government
for the early completion of streetscape of roads before the
Commonwealth Games?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) Yes,
Madam,

(b) and (¢) The Municipal Corporation of Delhl has
reported that it has undertaken a total of 20 road
improvement/widening/ streetscaping projects for Common-
wealth Games-2010 at' a total cost of approxi-mately
Rs.106.21 crore at various locations under its jurisdiction.
The New Delhi Municipal Corporation has informed that
it has undertaken a total of 10 road improvement/widening/
streetscaping projects for Commonwealth Games-2010 at
a total cost of Rs.21.55 crore at various locations under its
jurisdiction. The Government of National Capital Territory

of Delhl has Informed that it has undertaken a total of 26
road improvement/widening/streetscaping projects for
Commonwealth Games-2010 at a total cost of Rs.80 crore
at varlous locations in Delhl. The Delhi Development
Authority has Informed that it has undertaken streetscaping
of NH-24 near Games Village at a cost of approximately
Rs. 3 crore. The Central Public Works Department Is
improving the road around Jawahar Lal Nehru Stadium
aesthetically with provision of multl utllity zone, proper
footpath and street furniture etc.

(d) The agencies have Informed that all the
projects are progressing as per schedule. Regular
monitoring at various levels in Government Is being
undertaken to ensure that the projects are completed on
time.

Shortage of Staff In
CGHS Dispensaries

1383, SHRI A. SAMPATH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a)  whether the Governrﬁent has received
complaints regarding the shortage of staff and insufficient
infrastructural facilities in the CGHS dispensaries; and

(b} if so, the details thereof and the action taken
to strengthen the CGHS during the last three years?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) The complaints
are generally for engaging more specialists, doctors, other
paramedical staff and to provide better medical facilities to
CGHS beneficiaries. The Govt. of india had taken various
steps Action taken by the CGHS during the last three
years are as under:

1. Computerization of CGHS.
2. Creation of new posts.

3.  Where ever it was felt that regular appointments

' would take time, CGHS has filled up vacancies in
many cadres on contract basis. Pending recruitment
on regular basis by the UPSC, retired doctors were
appointed on contractual basis out of which
contractual appointment of 43 doctors has been
extended for a further period of one year.

4. Opening of in house lab for diagnostic facilities under
PPP Mode! in R.K. Puram, New Dalhi.

, 5. Outsourcing of house-keeping, sanitation and security
in CGHS wellness centres.

6.  Introduction of Prevent_ive Health Check up as a pilot
study in South Zone, Delhi.

7. Introduction of CGHS Help line where beneficiary
can get desired information by calling Central No.
011 - 66667777 and also get the grievances
redressal from the concerned by calling the helpline.

Rajiv Gandhi‘Scheme for Empowerment
of Adolescent Girls

1384, SHRI HARISHCHANDRA CHAVAN: Will the

Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

{a) whether the Government has mooted the Rajiv
Gandhi Scheme' for Empowerment of adolescent Girls;

(b) if so, the salient features thereof;

(c) the number of girls likely to be benefited
therefrom;
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(d) the time by which the aforesaid séheme is
likely to be implemented; and

{e) the expenditure likely to be Incurred therson?

THE MINISTER OF STATE IN THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH) : (a) to (e) The Ministry of Women and
Child Development has formulated a scheme namely, Rajiv
Gandhi Scheme for Empowerment of Adolescent Girls -
(SABLA) with universal coverage to address the problems
of adolescent girls (11-18 years). SABLA would be a
merger of existing schemes Kishori Shakti Yojana (KSY)
and Nutrition Programme for Adolescent Girls (NPAG) with
content enrichment. The scheme iIs awaiting approval of
competent authority.

An indicative allocation of Rs.4500 crore has been
made for the scheme in the remaining period of X| Five
Year Plan.

National Commission for STs

1385, SHRI HARIBHAU JAWALE: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

{a) whether any proposal is under consideration
or pending with Government for sanctioning of additional
& upgradétion of existing posts in the National Commission
for Scheduled Tribes (NCST);

(b) if so, the details thereof and action taken
thereon;

{¢) ‘whether the Government proposes to establish
new Regional Offices of the NCST; and

(d) if so0,.the details t_hereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. TUSHAR CHAUDHARY): (a) to (d)
The National Commission for Scheduled Tribes (NCST)
has submitted a proposal for sanctioning additional 481
posts at various levels (in addition to the present
sanctioned strength of 125 posts) including upgradation of
4 existing posts. The Commission has also proposed
creation of four new Regional Offices at Hyderabad (Andhra
Pradesh), Nagpur (Maharashtra), Shimla (Himachal
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Pradesh) and Ahmedabad (Gujarat) in addition to its
existing Reglonal Offices located at Bhopal, Bhubaneswar,
Jaipur, Ralpur, Ranchi and Shillong with a view to ensure
the presence of the Commission In the Fifth Schedule
Areas. The Ministry has started examination as per the
established procedure.

Intercity Rall Corridors in National
Capital Region

1386. SHRI PRADEEP MAJHI: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Union Government proposes to
set up eight intercity rail corridors in National Capital
Region (NCR);

(b) if so, whether any survey and detailed project

reports have been prepared by the Government in this
regard;

{c) if so, the details thereof, and

~ (d) the expenditure likely to be incurred in the
said projects?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) No,
Madam. However, National Capital Region Planning Board
conducted a study on "Integrated Transportation Plan for
NCR" which has identified the need for eight rail corridors
to be developed as Regional Rapid Transit System for
facilitating the movement of commuter travel in NCR.

(b) No, Madam.
(c) and (d) Does not arise.
Medical Equipment

1387. SHRI S.R. JEYADURAI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the 90 per cent of the Medical
Equipment being used in India are imported from
developed countries; and

(b) if so, the details thereof and the reasons
therefor?

PHALGUNA 14, 1951 (SAKA)
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) and (b) 'Medical equlpments' are not
regulated under the provisions of the Drugs and Cosmetics
Act, 1940 and the Drugs and Cosmetics Rules, 1945
made thereunder by the Central Drugs Standard Control
Organisation (CDSCO). Howsver, 14 'medical devices' are

' regulated under the provisions of the Drugs and Cosmetics

Act, 1940 by the CDSCO. As per a report published in the
Express Pharma, a fortnightly web based journal for
pharma professionals, the Indian market for medical
equipments is valued at around US$1908 million in 2609,
About 75% of the medical devices market comes from
import.

Setting up of Local Area Banks

1388. SHRI G.S. BASAVARAJ: Wili the Minister of
FINANCE be pleased to state:

(a) whether the Raghuram Rajan Committee has
recommended for the setting up of Local Area Banks -
(LABs) in the country;

(b) if so, the details thereof;

(¢) whether the Reserve Bank of India has given
in-principle approval for setting up of LABs with jurisdiction -
over three contiguous districts;

(d) if so, the details thereof; and

(e) . the steps being taken by the Government in
this regard?

' THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
Raghuram Rajan Committee has, inter alia, recommended
to allow more entry to private deposit-taking small finance
banks to bring local knowledge to bear on the products
that are needed locally. The LABs are also expected to
offer an entry point into the banking system, which some
entities can use to eventually grow into Iérge banks.

(c) to (e} Licensing of LABs was allowed in 1996
and, accordingly, RBI gave permission for six LABs to be
set up of which 4 are still operating in the country.
Subsequently, a review group was constituted by R8I

~ which found that LABs had not made any significant impact

on the local communities in their areas of operation. The
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Group also concluded that the LAB model itself has
fundamental weaknesses that attracts concentration risk
due to the operations of these banks being restricted to a
small areas of operation of three contiguous districts. Based
on the recommendations of the Group in 2002 and with
the concurrence of the Government of India it was decided
. that no new LABs would be licensed till the existing LABs
were placed on sound footing.

Environmental Clearance for
Power Projects

1389. SHRI M.B. RAJESH: Will the Minister of POWER
be pleased to state:

(a) the details of power projects awalting egviron-
mental and forest -clearance In the country at present,
project-wise and State-wise;

(b) whether a number_of power projects delayed
by more than three years due to environmental and forest
clearance,;
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{c) if so, the details thereof, project-wise and State-
wise; and

(d) the steps taken or proposed to be taken by the
Government for to ensure speedy clearance of these
projects?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): (a) Fifteen nos.
of Hydro Electric Projects, which have been accorded
concurrence by the Central Electricity Authority (CEA), are
pending at Developer/State Government/Centre Gowt, level
for want of environment arid/or forest clearance. Project-
wise and State-wise details are given in the enclosed
statement-.

Further fifteen nos. of thermal power projects are
awalting environmental clearance. Project-wise and State-
wise detalls are given In the enclosed statement-ll.

(b) and (c) The following eight nos. of Hydro Electric
projects have been pending for Environment and/or Forest
clearance for over 3 years:

Sl Name -of Project/ Sector Installed State
No.  Capacity(MW)
1. Tipalmukh/ JV (NHPC, SJVNL & 1500 Manlipur
Govt. of Manlpur)
2. Loktak Downstream/Central 66 _ Manlpur
3. . leahg/ Central 3000 Arunachal Pradesh
4, ' Matnar/State 60 Chhattisgarh
5. | Kotlibhel-IA/Central 186 Uttarakhand
6. Kotlibhel-1B/Central 320 Uttara_khand
7. Kotlibhel-Ii Central 530 Uttarakhand
8. lsaﬁaldul/Centfal 1000 _ Jammu & Kashmir

Further, Sikka thermal power project extension unit
(2x250 MW) in Gujarat had been delayed for more than
three years due to forest clearance pending since
February, 2002. The first stage forest clearance has now
been received from the Ministry of Environment & Forests
(MoEF) on 6.01.2010. ‘

(d)  Project developers are pursuing the matter at

" the appropriate level to get the clearances expedited. The

Ministry of Power is also regularly reviewing the status of
Environment and Forest Clearances for.-power projects
and are taking up the matter with MoEF for expeditious
clearance.
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\
List of Hydro Electric Projscts for which Environment/.
Forest Clearance Is pending

to Questions 174

SI,  Name of Project/ Installed Capaclty State Environment clearance

Forest clearance

No.  Sector (MW) pending at pending at
1 Singoll Bhatwari/Private a9 Uttarakhand cleared Project Developer/State
Govt.
2 Tipaimukh/ JV (NHPC, 1500 Manipur cleared Project Developer/
SJVNL & Govt. of State Gowt.
Manipur)
3 Loktak Downstream/ 66 ‘Manipur Project Developer/ Project Developer/State
Central State Gowt. Gowt.
4 Dlbang/ Central 3000 Ar. Pradesh Project Developer/ Project Developer/State
State Gowt, Govt. -
5 Dibbin/ Private 120 Ar. Pradesh Project Developer/ Project Developer/State
State Gowt. Govt.
6 Lower Slang/Private 2700 Ar. Pradesh Proje'ct Developer/ Project Developer/State
State Gowt. Gowvt,
7 Gund’ia( Stgte , 400 Karnataka Centre/State Project Developer/State
: Gowvt.
8 Mathar/State 60 Chhattisgarh Project Developer/ Project Developer/State
State Govt. Gowt.
8 Alaknanda/Private 300 Uttarakhand cleared Centre
10  Kotlibhel-lA/Central 195 Uttarakhand ~ cleared- Centre
11 Kotlibhel-IB/Central 320 Uttafakhand cleared Centre
12~ Kotlibhel-ll/Central 530 Uttarakhand cleared Centre
13 Pakaldul/Central 1000 J&K cleared Centre
14 Rupsiyabagar 261 Uttarakhand cleared Centre
" Khaslyabara/
Central
15 Demwe Lower/ 1750 Ar. Pradesh cleared Centre

Private




Statement-i

List of Thermal Projects for which Environment Clearance is pending

Sl. No. Name of the Project/ Sector Installed Capacity State Status of Environmental Clearance

1 2 3 4 5

1 Kineta Coal based TPP near 1980 Andhra Pradesh Awaiting report of committee set up under the
Thammanipatnam chairman CPCB. For review of siting guidelines
M/s Kineta Power Pvt. Ltd., Private and coal linkage issue '

2 'Rayalseema TPP Stage 1V 600 MW Andhra Pradesh In the 65th meeting held on 12th and 13th
M/s APGENCO State Feb.,2010, the Committee decided that on

‘ submission of Information as sought, the proposai
can be considered at a later stage. Accordingly the
matter was dropped.

3 Gas based Project expansion at 1200 MW Andhra Pradesh Was placed in the 62nd Meeting held during
Samalkot Power Station (SPS) 11-12 Jan, 2010. Additional information has
in IDA Peddapuram Industrial Estate been sought (Including water and Gas linkage)
M/s Reliance Infrastructure Ltd Private from the PP.

4 Coal based TPP near Painampuram, 2x660 Andhra Pradesh In the 64th meeting of EAC held on 30th
Varakavlipudi Villages, SPS Nellore Jan.,2010, Additional information has been
.M/s NELCAST Energy Corporation Ltd., sought from the PP.

Private

5 Gas Based CCPP at IDA, Sawalkot 3x350 MW Andhra Pradesh EAC has recommended grant of EC to this
M/s Gautami Power (Samalkot) Pvt. Lid. project. However details regarding gas linkage
Private _ have been sought from PP.

6 Coal based TPPD District: Raigarh 2x300 MW Chhattisgarh EAC has sought additional information from the
M/s Korboa West Power Co. Ltd. Private. PP. A report was also sought from R.O. Bhopal

w.r.t. a complaint against the project. The report
indicates violation of notification. Matter being
placed In 66th meeting of EAC.

7 Thermal Power ‘P'roject at Salka in 2x660 MW Chhattisgarh EAC has recommended grant of EC to this
District: Surguja M/s IFFCO project. Details of coal block have been sought
Chhattisgarh Power Ltd., Joint Venturé¢- from PP.

~ Amarkantak TPP Expansion. (Unit V) 660 MW Chhattisgarh Awaiting report of committee set up ynder
8 near Patadi District: Korba

M/s Lanco Amarkantak Power Pvt. Ltd.

chairman CPCB. For review of sitting guidelines
and coal linkage issue. )
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9 TPP in District: Sidhi M/s Aryan Coal 1200 MW Madhya Pradesh In the 65th meeting held on 12th & 13th, Feb.,
Benefications Pvt. Lid., Private 2010. Neither the project proponent nor its
representative was present In the Meeting. The
Committee therefore decided and recommended
that the proposal be de-listed from the pending
list.
10 TPP and Cement GrindingUnit of 2x660 MW ~ Madhya Pradesh EAC has recommended for grant of EC to this
2.0 TPA at Nigri District: Singrauli project.
M/s Jaiprakash Power Ventures Ltd.
Private '
11 Phase-2 TPP in Warora District: 1X300 MW Maharashtra Considered in the 65th Meeting of EAC held on
Chandrapur Feb 12th & 13th, 2010. EAC has recommended
M/s Emco Energy Lid., Private grant of EC to this project.
12 Coal based TPP at Sinnar Dlstrict: 2x660 MW Maharashtra Considered in the 65th meeting held on Feb.,
Naslk 12th & 13th, 2010. 1110 EAC has agreed for
M/s indiabulls Rcaltech Ltd. Private change in configuration from 2x660 to 5x270
and reiterated the same TORs for revised
< configuration. The PP has been advised to
comeback for EC subsequently for
comprehensive proposal.
13 CPP & 200 TPH capacity Coal 2x27 MWV Orissa EAC In Feb. meeting suggested that the coal
beneficiation plant at Rajgangpur washery shall go separately to the Coal Sector
District: Sundergarh (as applicable) and the CTPP to the State
M/s OCL India Ltd. Private Committee and, therefore, decided that the
matter be dropped and proponent accordingly
informed. The TORs issued and the public
hearing conducted by the project proponent
however may remain valid.
14 TPP in District: Nagapattinam 2x500 MW Tamil Nadu EAC In the 62nd meeting heid on Jan.,
M/s Patel Power Ltd. Private 1th & 12th, 2010 has recommended grant of EC.
15 Kashipur Gas Based CCPP at 225 MW Uttaranchal EAC has recommended grant of EC to this

Khaikhera, Ké;shlpur Tehsil,
District: Udhamsingh Nagar

M/s Sravanthi Energy Pvt Limited Private

project
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Standards of Packaged Food
and Beverage Items

1390. SHRI NEERAJ SHEKHAR:
SHRI ANAND PRAKASH PARANJPE:
SHRI VARUN GANDHI:
SHRI RUDRA MADHAB RAY:
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the reasons for not yet notifying the Rules and
Regulations of the Food Safety and Standards Act, 2006
and the time by which these are llkely to be notifled; -

(o) whether processed and packaged food and
beverage items like energy drinks, probiotic products etc.
are being sold in the country without being governed by
any food standards;

(¢) if so, the details thereof and the reasons
therefor,;

(d) whether the Government proposes to bring in
higher safety and quality control for these food and
beverage items and to introduce quality stamp for probiotic
and organic products; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) The Food Safety and Standards Authority of
India (FSSAI) established in September, 2008 has
- circulated draft rules and regulations in December, 2009
to all stakeholders ihcluding industry and State

. Governments for consultation before final notification

following the laid down procedures.

(b) and (c¢) Food items like energy drinks and
probiotic dairy products fall in the category of proprietary
food (non-standardized) defined in Prevention of Food
Adulteration Rules, 1955 and have to comply with the
requirements laid down in the Prevention of Food
Adulteration Act, 1954 and Rules, 1955.

(d) and (e) Setting standards for new food items, like
probiotics and organic products, and review of existing
standards under Adulteration Rules 1955 is a continuous
and ongoing process. ‘
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[Translation]
Production of Blo-Dlesel

1391, SHRI JAGDANAND SINGH:
DR. SANJAY SINGH:
SHRI S, ALAGIRI:
SHRI JAI PRAKASH AGARWAL:
SHRI PURNMASI RAM:
SHRI KODIKKUNNIL SURESH:
SHRI ANURAG SINGH THAKUR:

* SHRI E.G. SUGAVANAM:
Wili the Minister of NEW AND RENEWABLE ENERGY
be pleased to state: ‘

(a) whether alternative fuels like ethanol and bio-
diesel have a number of advantages over the conventional
fuels;

(b) if so, the details thereof and the percentage of
bio-diesel production in comparison to total consumption
of bio-diesel in the country at present; .

 (¢)  whether the Government proposes to take steps
to promote community participation and entrepreneurship
through greater participation of local institutions included
in the process of bio-fuel development;

(d) if so, the details thereof and if not, the reasons
therefor; : )

(6) whether the Government proposes to constitute
a National Bio-fuel Development Board; and

(f) if so, the details thereof alongwith the recent -
initiatives, research and development and other measures
taken by the Government for the production and promotion
of bio-fuels on a large scale?

" THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FARCOQ ABDULLAH): (a) and (b) Ethanol
and Biodiesel are alternate fuels derived from locally
available biomass feedstocks and hence provide a greater
degree of energy security and employment while
stimulating rural development. Biodiesel and ethanol are
less poliuting on account of lower emissions and have
potential to reduce foreign exchange out go on import of
fossil fuels.
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Biodiesel is currently not being produced commercially
for blending with diesel.

(¢) and (d) Cultivators, farmers, landless labourers,
cooperatives, Self Help Groups, Gram Panchayats, Gram
Sabhas, etc. will be involved in undertaking plantations
that provide the feedstock for biodiesel and ethanol. Local
communities and entrepreneurs will be involved in local
production and processing of biodiesel, apart from State
Agencles and Oil Marketing Companies.

(e) and (f) There Is no propesal to constitute a
National Bio-fuel Development Board. However, the setting
up of a high level National Biofuel Coordination Committee
has been approved.

intensive R&D work has been initiated on develop-
ment of superior genotypes of Jatropha having high seed
productivity and oil content for production of bio-diesel.
Efforts have also been initiated to develop coordinated
R&D projects on second generation biofuels such as
production of ethanol from agricultural wastes/ residues
and biodiesel from algae.

[English]
Rules for Annual Increment

1392. SHRI NISHIKANT DUBEY: Will the Minister of
FINANCE be pleased to state:

(a) the rules regarding entitlement of next annual
increment as on 1 July every year for the permanent
employees of the Government of India who have put in
more than 10 years of service;

(b) whether the permanent employees of the
Government of India who have been serving for more than
15 years and are working as Civil Switch Board Operators
in the Army, Navy and Air Force Exchanges and attended
duty for more than 180 days from 1.7.08 to 30.6.09 are
entitled to draw their Annual Increment as on 1 July, 2009;

(c) if not, the reasons therefor; and

(d) the steps taken/proposed to be taken to restore
annual increment to these affected employees?

PHALGUNA 14, 1931 (SAKA)
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) After
implementation of the recommendations of the Sixth Pay
Commission, there is a uniform date of annual increment,
viz. 1st July of every year in respect of all Government
employees. Employees completing 6 months and above
in .the revised pay structure as on 1st of July will be
eligible to be granted the increment.

(b) to (d) Grant of Annual Increments to permanent
Defence Clvllian employees including Clvllian Switch
Board Operators in the Army, Navy and Alr Force
Exchanges is regulated as per the extant orders of the
Government on the matter. No separate orders are Issued
in respect of these employess.

Implementation of Investment
Commission Recommendations

1393. SHRI NAMA NAGESWARA RAO: Will the
Minister of FINANCE be pleased to state:

(a) the details of recommendations of the Invest-
ment Commission implemented and not yet implemented
separately;

{b) whether some recommendations of the Invest-
ment Commission have not so far been implemented;

(¢) if so, the reasons for not implementing the
recommendations item-wise;

(d)  whether any steps being taken/proposed to be
taken to expedite the implementation of the recommen-
dations;

(e) if so, the details thereof; and
() if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (f) The
information is being collected and will be laid on the table
of the House.

Child Protection

1394. SHRI BASU DEB ACHARIA:
Sk. SAIDUL HAQUE: .
. Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state:
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(a) the parcentage of Plan expenditure Incurred
for child protection during the last three years and the
eurrent year, year-wise; and

(b) the concrete steps taken or proposed to be
taken by the Government against the sheer pervasiveness
of child abusse in our soclety?

THE MINISTER OF STATE OF THE MINISTRY
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) Ministry of Women and Child
Development was implementing the following Plan
schemes prior to 2009-10 for children who are in need of
care and protection and children in conflict with law, in the
country.

i. A Programme for Juvenile Justice,
ii.  An Integrated Programme for Street Children,

iii.  Scheme of Assistance to Homes for Children (Shishu
Greh) to Promote In country Adoption; and

iv.  Scheme for Welfare of Working Children in Need of
Care and Protection.

The following plan schemes are being implemented
in the current financial year 2009-2010:

’ Integrated Child Protection Scheme; and

*  Scheme for Welfare of Working Children in Need of
"Care and Protection.

Percentage of expenditure uhder above schemes of
the Ministry with respect to total Plan expenditure of the
Ministry is 0.781 in 2006-07; 0.720 in 2007-08; 0.640 in
2008-09 and approximately 0.598 in current year, 2009-
2010.

(b)  The issues relating to chiid abuse are being
addressed by the Government through policies, legisla-
tions, plans, schemes and programmes which include
National Policy on Children 1974, National Charter for
Children 2003, Juvenile Justice (Care and Protection of
Children) Act 2000 and its amendment in 2006, Child
Labour (Prohibition and Regulation) Act 1986, National
Plan of Action for Children 2005, Integrated Child Protection
Scheme, Scheme for Working Children, etc. The National
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Commission for Protection of Child Rights, a statutory
body sot up In Maroh, 2007, also Inquires into the
complaints of violation of ohiid rights.

[Transiation]
Shortage of Coal and Gas

1395. SHRI A.T. NANA PATIL:
SHRI DANVE RAOSAHEB PATIL:
Will the Minister of POWER be pleased to state:

(a) - the total demand and supply of coal and gas
in various power plants in the country during the last three
years and the current year;

(b) whether a number of power plants in the
country are facing shortage of coal and gas;

(¢) if so, the details thereof, State/UT wise;

(d)  whether several coal-based power plants have
been closed down due to shortage of coal and some of
these plants are generating power below their installed
capacity; and

(e) if so, the detalls thereof and the concrete
measures taken by the Government to meet the shortage
of .coal and gas in these plants?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): (a) Total demand
and supply (receipt) of coal and gas during the last three
years and the current year are given in the enclosed
statemenit-l and || reépectively.

(b) and (c) Yes, Madam, a few power stations are
facing shortage of coal and gas and have reported
generation loss due to shortage of coal and gas. State-
wise/Station-wise details of generation loss reported by
the Power Utilities/Stations due to shortage of coal and
gas are enclosed in statement-ill and IV respectively.

(d) Even though, power plants have not reported
being closed down due to shortage of coal, some of the
power stations have reported generation loss aggregating
13,667 Million Unit during the period April, 2009- January,
2010 due to shortage of coal. State-wise/ power station-
wise details of the same are given in the enclosed
statement-lll.
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(¢) The measures taken/being taken by Govern-

ment to meet the shortage of coal and gas include the
following:

The coal supply position to thermal power stations
is rigorously monltored by Central electricity Authority,
Ministry of Power as well as an Inter-Ministerlal Sub-
Group comprising representatives from Ministry of
Coal, Ministry of Rallways, Ministry of Power and
Central Electricity Authority (CEA) with a view to
optimize coal supply to the plants having stock less
than 7 days.

The coal production and supply to thermal power
stations in the country is reviewed by the Infra-
structura Constraints Review Committee, headed by
Secretary (Co-ordination) in the Cabinet Secretariat
to address the constraints in coal production,
transportation, unioading, etc.

Fuel Infrastructure Committee, under the Chair-
manship of Member (Power}, Planning Commission,
periodically reviews the status of supply of fusl to
power stations in the country.

In order to bridge the gap between the requirement
of coal and its availability from the domestic sources
during the current financial year (2009-10), the Power
Utilities have been advised to import 28.7 Million
Tonne coal and approximately 18.965 Million Tonne
coal has been imported by April, 2009 to January,
2010.

Ministry of Coal is being insisted upon to enhance
the production of coal in the country.

PHALGUNA 14, 18561 (SAKA)
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Towards ensuring long term fuel security, Ministry of
Coal has been requested to aliocate new coal blocks
to power utllities for captive mining.

Out of total allocation of 81.61 mmsemd from KG D-
6, 43.165 mmscmd has been allocated o power
sector by the EGoM - 31,185 mmscmd on firm basis
and 12.00 mmsemd on fall back basis has been
made for captive power plants from KG D-8.

While allocation of RIL gas from KG basin (D-6), the
power sector has been given priority.

Ministry of Petroleum & Natural Gas (MOP&NG) is
taking necessary steps to augment production of
natural gas from the gas fields/wells.

MOP&NG is taking necessary steps to increase
availability of gas from domestic sources by awarding
gas blocks for Exploration & Production (E&P) under -
the New Exploration Licensing Policy (NELP).

MOPA&NG is encouraging import of gas in the form of

Liquefied Natural Gas (LNG) through international - ..

pipelines projects.

In order to explore and produce new sources of
natural gas from coal bearing areas, government
has formulated a Coal Bed Msthane (CBM) Policy
providing attractive. fiscal and contractual framework
for exploration and production of CBM in the country.

Government is encouraging Under Ground Coal
Gasification (UGCG) and coal liquification and
ihvestﬁ'aent by private .entrepreneurs in development
of these frontier technologies.

Statement-|
Coal Demand and Receipt during the last 3 Years and the Current Year

(Figures in Million Tonne)

Years Annual Domestic . Import Total
Require- Coal Coal % Coal Coal % Coal Coal %
ment  Linkage Receipt Receipt Linkage Receipt Receipt Linkage Receipt Receipt
1 2 3 _ 4 5 6 7 8 9 10 11
2006-07 332 329.92 293.64 83.0 8.64 9.66 111.8 . ~ 338.56 303.30 89.6
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1 2 3 4 5 6 7 8 9 10 11
2007-08 340 359.50 318.53 88.6 10.23 10.15 g99.2 369.73 328.68 88.9
2008-09 378 373.57 342.62 91.7 21.33 16.06 75.2 394.90 358.68 80.8
2009-10 404 295.53" 290.27 98.2 23.92** 18.24 76.2 319.45  308.51 96.6

(Apr 09-Jan 10)

* Annual Contracted Quantity (ACQ) In case of CIL and SCCL l.e. 81.3% of ACQ of 313 Million Tonne (MT) and 30 MT respectively
** Pro-rata quantity of annual programme of 20 MT,

Statement-]]

Gas Requirement and Average Gas Supply to Power Stations in the country
during the Last 3 years and the Current Year

Sl. No. Year Capacity at the end of Gas Required* Average Gas Supplied
the Year (MW) (MMSCMD) {(MMSCMD)

1 2006-07 12,444.42 61.18 35.10

2 | 2007-08 13,408.92 65.67 38.14

3 2008-09 13,599.62 66.61 37.45

4 2009-10 15769.27 78.09** 54.14

{Apr 09-Jan.10) (As on 31.1.2010) (As on 31.1.2010)

MMSCMD - Million Standard Cubic Meters per day

* Normative gas requirement at 90% PLF taking GCV of gas = 9000 kCal/SCM (except for Ramgarh CCGT for which GCV |s 4150
K Cal/SCM), station heat rate - 900K.Cal/kWh for open cycle and 2000 K. Cai/kWh for combined cycle.
** For the period April 09 ~ January 2010

Statement-lll

Generation loss due to shortage of coal for the year 2009-10 (April, 2009-Janunary, 2010)

Region /State Power Station Reported Generation Loss

(Million Unit)
1 v 2 3
Northern Region
U. P. Unchahar (NTPC) 0.300
Wéstern Region
Chhattisgarh Korba STPS (NTPC) - 4.100
Sipat STPS (NTPC) 142.500
Gujarat Gandhi Nagar 5.044
Wanakbori 1491.000
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1 2 3
Maharashtra Bhusawal 155.462
Chandrapur 88.425
Khaparkheda 356.405
Koradih 12.768
Nasik 146.189
Parli 411.658
Paras 49.626
Southern Region
Andhra Pradesh Simhadri (NTPC) 1.300
‘Tamil Nadu Ennore 65.748
Mettur 18.146
Eastern Region
Bihar Barauni 39.520
| Kahalgaon (NTPC) 3685.400
Orissa Talcher TPS (NTPC) 0.100
Talcher STPS (NTPC) 1094.000
West Bengal . Mejia (DVC) 2635.220
Bakareshwar 193.679
Bandel 64.107
Durgapur (DPL) 136.600
Kolaghat 638.551
Sagardighi 139.376
Santaldih 1.198
Farakka STPS (NTPC) 2090.400
Total 13666.822
Statement-lV
‘Name of State Name of Power Installed Sector Reported
Station Capacity Generation
(MW) Loss (MUs)
1 2 3 4 5
Rajasthan | Dholpur CCPP 330.00 State 0.38
Ramgarh CCPP 113.80 State
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1 2 3 4 | 5
~ Uttar Pradesh  Auraiya CCPP 663.36 Central 19.10
Gujarat Gandhar CCPP 657.39 Central 0.77
Dhuvaran CCPP 218.62 State 24.30
Utran CCPP 518.00 State 4.28
Baroda CCPP 160.00 Private 0.45
Maharashtra Ratnagiri CCPP Il 740.00 Central
Uran CCPP 912.00 State 1368.02
Andhra Pradesh Godavari CCPP 208.00 Private 15.07
Jegurupadu CCPP 455,40 Private 4,57
Kondapalli CCPP 350.00‘ Andhra Pradesh 251.03
Peddupuram CCPP 220.00 Private 34,20
Vemagiri CCPP 370.00 Private 98,08
Puducherry Karaikal 32.60 State 9.24
Tamil Nadu Kovikalapal CCPP 107.00 State 174,87
Valuthur CCPP 186.20 State 41,70
Valantarvy CCPP 52.80 Private 56.08
Assam Kathalguri CCPP 281.00 Central 73,65
Lakwa GT 120.00 State B2.45
Namrup GT 73.00 State - 11.67
Namrup 8T 24.00 State 0.70
Namrup WHP 22.00 State 0.10
DLF Assam GT 24.50 Private 56.42
Grénd Totaf - ' '

2398.80

Demand of Capitation Fees

1396. SHRIMATI MEENA SINGH:
SHRI RADHA MOHAN SINGH:
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has received
complaints against various medical colleges including
Balaji Medical College in Chennai regarding demand of
capitation fees from the students for admission in the
colieges;

(b) if so, the details thereof, State/UT wise,

(¢)  whether the Government has conducted any
inquiry in this regard;

(d) if so, the details thereof and the action taken
by the Government against those found guilty; and

(8) the further corrective measures taken or
proposed to be taken by the Government to stop such
practices?

THE MINISTER OF STATE IN THE MINISTRY OF
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HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) and (b) Ministry of Health & Family Welfare
has received complaints against Balaji Medical College,
Chennal & Sri Rama Chandra Medical Coilege, Chennal
regarding demand of capitation fees.

{¢) to (e) No Inquiry was conducted by the Ministry
of 'Health & Family Welfare, However, a two member
Inquiry Committee set up by Medlcal Councll of Indla has
interalla suggested that Medical Colleges In the State
should secure names of meritorious students from the
merit list prepared by the State Government on the basls
of common entrance test,

[English]
Target Fixed for Eleventh Five Year Plan

1397. SHRI RAMKISHUN: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) the proposed target fixed to be achleved during
the remaining period of eleventh Five Year Plan and bring
Scheduled Tribes at par with others in the country; and

(b) the stepe being taken to achieve the target?

THE MINISTER OF STATE IN THE MINISTRY QOF
TRIBAL AFFAIRS (DR, TUSHAR CHAUDHARY): (a)
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Physical targets are fixed keeping in view the allocation of
funds under a particular scheme. In order to bring the
Scheduled Tribes at par with others in the country, an
amount of Rs.3206.5 crore has been earmarked under the
Annual Plan allocation for the year 2010-11 for implemen-
ting various Schemes/Programmes for the welfare of the
Scheduled Tribes. The physical targets fixed for some of
the important schemes of the Ministry for the year 2010-11
have been indicated In the enclosed Statement annexed.
For the year 2011-12, the allocation of plan funds is likely
to be done by the last quarter of 2010-11.

(b} = Monltoring is undertaken as an ongoing activity
to ensure that these Schemes/Programmes are effectively
implemented and targets laid down are achieved. Moni-
toring of the programmes under Implementation inciuds,
inter-alia, Interaction with the State Governments to ensure
timely submiseion of proposals, review of the physical and
financlal progress by undertaking field visits, convening
meetings, obtaining periodic progress reports, and refining
scheme guldelines to make them user friendly. Steps are
also taken to Increase awareness about various schemes
under Implementation. This s done through Annual
Reports, Citizen's Charter, website of the Ministry,
publication of Pamphiets giving Scheme-wise detalls,
meatings and conferencaes held from time to time, periodic
release of advertisements and information provided to
people's representatives in the Parliament.

Statement

Physical targsts for some of the important schemes of the Ministry
of Tribal Affalrs for the year 2010-11

sl No.

Véti:heme V,Target fér 2010-11
"1 B 2 ) 3 |

1 Post-Matric Scholarshipr for 8T students 711 lakh heneficiaries
2 Upgradation of Merit for ST Students 1053 Students

3 Hostels for ST Girls and Boys 5350 seats

4 Establishment of Ashram Schools in Tribal Sub-Plan Areas 3450 seats -

5 Vocational Training in Tribal Areas 4085 trainees

6 Rajiv Gandhi National Fellowship for ST Students 3044 students

7 Top Class Education

v 700 students
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1 2 3
8 National Overseas Scholarship for STs 15 candidates
9 " Grants-in-Aid to NGOs for 8Ts, including

Coaching & Allied Scheme and award for
Exemplary Service

- Residential Schools/Non-Residential Schools/Hostsls

- 10-Bedded Hospitals/Mobile Dispensaries

- Cbaching for competitive examinations

20,000 students (200 projects)

5 lakh beneficiaries
(60 projects)

1,136 candidates (20 coaching

Centres)

10 Vocational Training Centres in Tribal Areas (NGOs) 800 trainees (20 Coaching _
Centres) '

11 Particularly Vulnerable Tribal Groups - Conservation-cum- About 22 lakh beneficiaries’

Development Plan for ail States

12 Strengthening of Education among
ST girls in Low literacy Districts.

3,000 ST Girls (30 projects)

For the Special Area Programmes viz Grants under
Article 275 (1) of the Constitution and Special Central
Assistance to Tribal Sub Plan (SCA to TSP), no physical
targets are fixed as the programmes are meant to implement
the schemes in conjunction/integration with the schemes
of State Governments/Central Government and the
assistance is only supplemental in nature.

Glft to Doctors by Pharma Companles

1398. SHRI RUDRAMADHAB RAY:
SHRI RAJAIAH SIRICILLA:
SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH:
DR. MURLI MANOHAR JOSHI:
SHRI ASADUDDIN OWAISI: _
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the steps taken so far to prohibit doctors from
accepting gifts from pharmaceutical companies in the
country;

(b) whether the Medical Council of India (MCI)
has sought legislation to regulate the pharmaceutical
industry's practice of giving freebies and gifts to doctors to
prescribe and promote their products;

(¢) if so, the details thereof;

{d) whether his Ministry proposes to take up the
matter with the Department of Pharmaceutical to bring in
a legislation to restrain pharmaceutical companies from
such activities and also to disclose payment made by
them to doctors; and

(e) If so, the details thereof and If not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DINESH
TRIVEDI}): (a) to (c)' The Indian Medical Council
(Professional conduct, Etiquette and Ethics) Regulations,
2002 were amended by Medical Council of India with the
prior approval of Government of India by inserting a new
Clause 6.8 which states that a medical practitioner shall
not endorse any drug or product of the industry publically.
Any study conducted on the efficancy or other wise of
such products shall be presented to and/or through
appropriate scientific bodies or published on appropriate

scientific journals in a proper way.

(d) and (e) Although some preliminary observations
have been made by the MCI, however, there is no specific

!
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proposal to take up the matter with Department of
Pharmaceuticals at this stage.

Ban on Drugs

1399. SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI ANAND PRAKASH PARANJPE:
SHRI HANSRAJ G. AHIR:
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Drugs Controller General (India) has
sought the recommendations of the Drug Technical
Advisory Board (DTAB) to ban the marketing of some
medicines in the country which have been withdrawn/
“restricted in some foreign countries;

(b) if so, the names of such medicines- along with
their manufacturing companies which are being examined
by DTAB;

(¢) whether DCG(l) has also initiated/proposed
investication against anti-obesity drug Sibutramine
following its ban in Europe;

(d) if so, the details thereof; and

(e) the time by which a final decision is likely to
be taken to ban the marketing of such medicines In the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) No.

(b) Does not arise.

(c) to (e) Examination of the drug Sibutramine has
been referred to an expert committee set up by the Central
Drug Standard Control Organisation (CDSCO).

/
Quality Control of Consumable items

1400. PROF. RANJAN PRASAD YADAV:
SHRI KUNVARJIBHAI MOHANBHAI BAVALIA:
Will the Minister of HEALTH AND FAMILY WELEARE
be pleased to state:

PHALGUNA 14, 1831 (SAKA)
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(a) whether packaged milk, edible oll, meat and
other consumable Items being sold Iin the country are in
conformity with the accepted international standard;

(by if so, the details thereof and the facilities
available in the country to examine such items, State/UT-

. wise;

(c) whether the Government has received any
representations/proposals with regard to formulation of
norms for ensuring quality c'ontrol of such consumable
items under the Food Safety and Standards Act, 2006;

(d) if so, the details thereof and the action taken
by the Government theron; and

(e) the steps proposed to be taken by the
Government to strengthen the facilities for examination of
consumable items in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) At present, quality and safety of the food
items including packaged food is regulated by
the standards framed under the Prevention of Food
Adulteration (PFA) Act, 1954 and the PFA Rules, 1955.
Many of these standards are in conformity with the
international standards (Codex).

(b) There are 72 laboratories in the States/UTs for
testing food samples and 4 Central Food Laboratories
which function as appellate laboratories for the purposs.
Producers of these food Items also have thelr own
laboratories for ensuring guality.

(¢) and (d) The Food Safety and Standards Authority
of India (FSSAI) has set up Scientific Panels and Scientific
Committees under the provisions of the Food Safety and
Standards Act, 2006 (FSS Act) with the mandate of
reviewing existing standards and setting new standards.
This is a continuous and ongoing process also involving
inter alia the feed back received from the various stake
holders.

() The FSS Act already contains provisions for
examination of food items by quality laboratories whereby
it would notify food laboratories and research institutions
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accredited by National Accreditation Board for Testing
and Calibration Laboratories or any other accreditation
agency for the purposes of carrying out analysis of samples
by the Food Analysts under this Act.

Food Safety Authority

1401. SHRI 8. ALAGIRI:
SHRI M. SREENIVASULU REDDY:
RAJKUMARI RATNA SINGH:
Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the objectives of the setting up of Food Safety
and Standards Authority of India (FSSAI) under the Food
Safety and Standards Act, 2008;

{b) the works carried out and achievements made
by the FSSAI so far;

() whether the Food Safety and Standards Act
empowers the State Governments to appoint food safety
officers for lesuing and cancelling licences of the food
bying operators; and

(d) If 8o, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) Food Safety and Standards Authority of India
(F8SAI) has been created under the provisions of the
Food Safety and Standards Act, 2006 (FSS Act, 2006) for
laying science based standards for articles of food and to

regulate their manufacture, storage, distribution, sale and

import and to ensure avallability of safe and wholesome
food for human consumption,

(b)  Under the various provisions of the said Act,
the FSSAI has constituted the Central Advisory Committee,
the Scientific Committee and the Scientific Panels and has
notified the procedures relating to their operation and ¢o-
operation. These committees/panels have already started
functioning. The FSSAI has also prepared the draft rules
and regulations for implementation of FSS Act, 2006 which
is going through the process for pre-publication
notifications. The FSSAI has also under taken several
studies/surveys for putting in place appropriate systems

for effective implementation of the FSS Act, 2006.
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(c) and (d) The FSS Act, 2006 provides for
appointment of Food Safety Officers in the districis by the
Food Safety Commissioners of the States who would be
the cutting edge functionary to ensurs food safety. The
power to grant or cancel license of the Food Business
Operator Is, however, vested with the Deslgnated Officer
of the District.

Ban on Diclofenac

1402, SHRIMATI MANEKA GANDHI: Will the Minlster
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether diclofenac a palnkliller has caused a
large number of death of vultures in the country because
of feeding on the carcasses of caitle that were adminlstered
this drug;

(k) If s0, the detalle and the facts In this regard;

(¢)  whether the Government proposes to ban the
use of diclofenac and to recommend an alternative
medication at its place to save vultures in the country; and

(d) if so, the detalis thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DINESH
TRIVEDI): (a) to (d) Studies have Indicated that use of
Diclofenac in livestock's Is the major cause of vulture
declines, Vulture are exposed to Diclofenac when they
consume carcasses of cattle that were administered this
drug. Accordingly, Government of India has vide -
Notification G.8.R. No.. 489(E) dated 4.07.2008 banned
the use of Diclofenac and its formulations for animal use
under Section 26A of the Drugs & Cosmetics Act, 1940,
There are alternative medications like Meloxicam,
Nimesulide etc., which are permitted for animal use in the
country. ' .

[Translation]
Development of Tribals In Madhya Pradesh

1403. SHRIMATI YASHODHARA RAJE SCINDIA:
SHR| BHOOPENDRA SINGH:
Will the Minister of TRIBAL AFFAIRS be pleased to
State:
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(a)
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the details of proposals received from the State

Government of Madhya Pradesh for the development of
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() the steps taken or proposed to be taken on
each such proposals?

tribals; THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. TUSHAR CHAUDHARY): (a) to (c)
(b) the reasons for pendency of such proposals; The proposal received and funds released/ pending for
and 2009-10 are as given below:
(Rs. In lakh)
Programme/ Allocation  Proposals of Funds Funds Steps taken Reason
Schaemes the State & released not . for pendency
' purpose released ;
1 2 3 4 6 6 7
Speclal Central 11680.00  For employment-  8722.00 2968.00 State was Information
Assistance to cum income reminded to sought for
Tribal Sub-Plan generation and send wanting awaited
(8CA to TSP) infrastructure information
incidental
there to.
Gr\ants under 12870.00  For ralging the 6435.00 6436.00 State was Information
Article 275(1) level of reminded to sought for
of the Censtitution Adminlistration In send wanting awaited
Scheduled areas information
for walfare of
Scheduled Tribes
and Eklavya
Model Residentlal
Schools
Developmant of  NA One proposal 2534.00 -
Particularly for the upliftment
Vulnerable of PTGs
Tribal Groups
(PTGs)'
Post Matric NA Post Matric 3236.50 -
Scholarship for Scholarship for
ST students 8T students
Up gradation NA Up gradation of
of Merit for Merit Nil N.A. Complete '
ST students proposal not
recelved in

time
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1 2 3 4 5 6 7

Hostels for ST NA Hostels for ST 1300.00 - - -

-Girls and Boys Girls and Boys

Establishment NA Establishment of

of Ashram Ashram Schools 1099.89 - - -

Schools in

tribal Sub-

Plan Areas

Additional Construction of 1131.00 - - -

Central Hostels in Naxal-

Assistance Affected Districts

for Construction

of Hostels in -

Naxal-Affected

Districts

Additional NA Construction of 95.00 - - -

Central Ashram Schools

Assistance for in Naxal-Affected

Construction of Districts

Ashram Schools

in Naxal-Affected

Districts

Vocational NA Vocational Nil - - Complete

Training in Training In Proposal not

Tribal Areas Tribal Areas’ received in
time

NA: Not applicable

[English]

Sharing Information on Money Laundering

1404, SHRI BAIJAYANT PANDA: Will the Minister of

FINANCE be pleased to state:

(a) whether India has entered into a pact with
other countries to share the mutual flow of information
pertaining to money laundering and terror funding, ete.;

(b) if so, the details thersof; and

(c) the action plan being taken by the concerned

~ countries in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI 8.S. PALANIMANICKAM): (a) Yes, Madam.

(b} and (c) The Government of India has authorized
Financlal Intelligence Unlt-India (FIU-IND) to enter into
Memorandum of Understanding (MOU) with FiUs of other
countries to exchange information pertaining to money
laundering and terror funding. So far, FIU-IND has signed
MOUs with FIUs of Mauritius, Philippines, Brazil, Malaysia,
Russian Federation, Australia and Canada and information
is 'being shared between FIU-IND and its counterparts.
Further, India has entered into MOUs with China and
Vietnam which find mention of crime relating to money
laundering.
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Energy Conservation Building Code

1405. SHRI SANJAY NIRUPAM: Will the Minister of
POWER be pleased to state:

(a)  whether the Government proposes to bring all
public buildings under the Energy Conservation Building
code by 2012;

(lg)" if so, the detalls thereof; and

(¢) the steps taken by the Government for
Implementation of this code In the country?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): (a) and (b) It
has been decided in the meeting of the Committee of
Secretaries held on 28.07.2009 that all new buildings to
be constructed by the Government for their Ministries/
Departments and for Public Sector Undertakings/
Cooperatives or such other agencies under their control,
after 1.7.2009 should be made ECBC complaint.

(¢) A scheme for promoting Energy Conservation
Building Codes (ECBC) and implementing energy
efficiency in existing buildings with a cost of Rs. 13.99
scheme a panel of 44 ECBC expert architects/consultants
have been empanelled by the Bureau of Energy Efficiency
who provide counseling for the Government agencies/
developers for construction of code complaint buildings.
Tip sheets on the Building Envelope, HVAC, Lighting, and
Building Simulations have been developed and put in the
public domain for ease of understanding of the ECBC.
ECBC users guide has been prepared that aims to guide
and assist the building designers, architects and all the
other involved in the building construction industry to
implement ECBC in real situation and comply with the
requirements of ECBC.

Setting up of Hydro Power Projects

1406. SHRI ADAGOORU H. VISHWANATH:
SHRI P.L. PUNIA:
SHRI! JOSE K. MANI:

Will the Minister of POWER be pleased to state:

(a)  whether a number of proposals from the State

PHALGUNA 14, 1951 (SAKA)

to Questions 206

Governments including Kerala for setting up of hydro power
projects the pending for approval with the Union
Government;

(b) if so, the details thereof and the time by which
these proposals are likely to be sanctioned:;

()  whether the Government proposes to set up
hydro power project at Mekedatll near Kankapura in
Karnataka;

(d) If so, whether the above mentioned project Is
pending for the last several years; and

(e) if so, the details thereof and the time by which
the project is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): (a) and (b) At
present, no hydro electric project from the State
Government of Kerala is pending for concurrence in Central
Electricity Authority (CEA). However, two nos. Hydro Electric
Schemes in the State Sector are under examination in
different wings of CEA/Central Water Commission (CWC)
and Geological Survey of India (GSI).

The details of these projects are as under:

Installed
Capacity (MW)

Sl Scheme / Sector / State /
No. No. X MW

1. Indira Sagar (Palavaram) 960
State, Andhra Pradesh,
12 X 80

2. Sainj, State Himachal 100

Pradesh, 2 X 50

As per the provisions of the Electricity Act 2003,
concurrence is required to be accorded by the CEA for
setting up of new Hydro Electric Projects in the States.

{c) to (e) No hydro electric scheme in the name of
Mekedatli Hydro Electric Project has been received in the
CEA for concurrence from the Government of Karnataka.
However, one preliminary report for Mekadatu Project (360
MW) was forwarded to the CEA by the Ministry of Power
in October, 1996 for comments. The CEA had commented
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In Qctober, 1896 that the project Involved Inter-State
aspects with Tamll Nadu and the matter of sharing of
Cauvery water was under adjudication before Cauvery
Water Dispute Tribunal.

[Transiation)

Evaslon of Customs Duty by
Pharmaceutical Companles

1407. SHR! GHANSHYAM ANURAGI: Will the
Minister of FINANCE be pleased to state:

(a) whether pharmaceutical companies are
evading customs duty;

(b)  if so, the details thereof Chief Commissionerate-
wise during each of the last three years; and

MARCH 08, 2010

fo Questions 208

(6) the steps taken or proposed to be taken In this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Cases of
evasion of Customs duty by Pharmaceutical Companies
have been detected.

(b) Details of cases detected Chief Commissione-
rate-wise and also cases detected by Directorate General
of Revenue Intelligence during each of the last three financial
years and current financial year till date are enclosed as
statement.

() Pursuant to detection of cases, action pres-
cribed under Customs Act, 1962 has been initiated for
duty evasion cases.

Statement

(Rs. in cores)

Year Formations No. of cases "~ Amount of

Customs duty

evaded .
2006-2007 Directorate of Revenue Intelligence 4 - 348
2007-2008 Directoraté of Revenue Intelligence 7 25.25
Chief Commissioner of Customs, Ahemedabad 1 , : 0.09
2008-2009 Directorate of Revenue Intelligence 1 14.54
Chief Commissioner of Customs, Mumbai-| 1 0.05
2009-2010 (Till date) Directorate ofRevenue Intelligence 1 2.02
Chief Commissioner of Customs, Mumbai-| 2 4,42
Chief Commissioner of Customs, Mumbai-Il 3 . 2.88

[English]
Organic Food Products

1408. SHRIMATI PRIYA DUTT: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has prescribed any
guidelines for the standardisation, certification and testing
of organic food being sold in the country;

(b) if so, the details thereof; and

(c) the steps being taken to ensure that organic
food products available in the country are safe and
genuine?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) to (c) As per the information made available
by the National Centre of Organic Farming under the
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Minlstry of Agrisulture (Department of Agriculture &
Cooperation), an organic food production and process
certifioation syetem known as Natlonal Programme on
Organic Production has been notified under the Foreign
Trade (Development and Regulation), 1992 by the Minlstry
of Commerce. This programme has been effective since
the year 2000 and 18 certification agencles are authorised
for granting certlfication thersunder. For domestic market
the sald programme has recently been notified as the
Organic Agricultural Produce Grading and Marketing Rules,
2009 under the Agricultural Produce (Grading and
Marketing) Act, 1937. Government has been authorising
independent agencies for inspection and certification of
organic food production and organi‘c food processing under
the said two provisions.

[Translation]

Constitution of Tribal
Development Councll

1409. SHRI MAHESHWAR HAZARI: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government has received any
proposal regarding the constitution of Tribal Development
Council in the tribal dominated States especially in Bihar
and Jharkhand; and

(b) if so, the details thereof and action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. TUSHAR CHAUDHARY): (a) and
(b) No Madam. Howsver, it may be stated that a Tribes
Advisory Council already exists in Jharkhand.

[English]
Insider Trading

1410. SHRI SUSHIL KUMAR SINGH:
SHRI RUDRAMADHAB RAY:
Will the Minister of FINANCE be pleased to state:

(a) whether instances of insider trading by the
promoters & associates of various companies particularly
in the shares of Reliance Petroleum Ltd., (RPL) taking
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place during the perlod from November 1, 2008 to
November 8, 2008 have come to notloe;

(b) If 80, the detalls thereof and action taken in
this regard?

(¢)  whether the Securlties and Exchange Board of
indla has submitted its report on insider trading in the
shares of RPL by promoters of Reliance Industries Limited;
and

(d) if so, the details thereof and the action being
taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) No instances
of insider trading by the promoters and associates of
various companies in the shares of Reliance Petroleum
Ltd. (RPL) have come to the notice of the market regulator-
Securities and Exchange Board of India (SEBI) during the
period November 01 to November 08, 2006. However, for
the period. November 01, 2007 to November 28, 2007,
SEBI had Initiated an investigation in the scrip of Reliance
Petroleum Ltd. to identify possible violations under various
SEBI Regulations including Securities and Exchange Board
of India (Prohibition of Fraudulent and Unfair Trade
Practices relating to Securities Market) Regulations, 2003
and Sacurities and Exchange Board of India (Prohibition
of 'Insider Trading) Regulations, 1992.

(b) SEBI conducted an investigation in the trading
pattern in the scrip of RPL for the period November 01,
2007 to November 29, 2007 on completion of which quasi-
judicial proceedings were initiated by SEBI against
Reliance Industries Ltd (RIL)- with issue of a show cause
notice under Sections 11(1), 11 B and 11(4) of the SEBI
Act, 1992 read with Regulation 11 of SEBI (Prohibition of
Insider trading) Regulations, 1992 and Regulation 11 (1)
of SEBI (Prohibition of Fraudulent and Unfair Trade °
Practices relating to Securities Market) Regulations, 2003.

(c) Based on the reply furnished by RIL, competent
authority in SEBI has directed further investigations to be
carried out.

{d) Does not arise in view of reply to part (c) as
above.

-
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[Translation]
Trauma Care Centres

1411. DR. NIRMAL KHATRI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether a large number of road accident
victims are fatal on account of unavailability of timely
medical aid;

(6) It so, the names of the places selected along
the Natlonal Highways for the setting up of Trauma Care
Centres, Stats/UT-wise;

(c) the total funds earmarked and allocated for the
setting up of each of these centres, State/UT-wise; and

(d) the details of the modern facilities to be
available in these centres? ‘

4
THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Yes.

(b) Trauma centres have been identified along
the Golden Quadrilateral, East-West and North-South
corridors of the National Highways in States of (i) Andhra
Pradesh (ii) Assam (iii) Bihar (iv) Gujarat (v) Haryana (vi)
J&K (vil) Jharkhand (viii) Karnataka (ix) Madhya Pradesh
(x) Maharashtra (xi) Orissa (xil) Punjab (xiii) Rajasthan
(xiv) Tamil Nadu (xv) Uttar Pradesh (xvi) West Bengal.

(¢) Rs.732.75 crores.

(d) These centres would provide initial evaluation,
stabilization and definitive care with full complement of
surgeons and nurses. They would be equipped with
emergency department, intensive care unit, blood bank,
comprehensive diagnostic capabilities ard supportive
services.

[English]
Tribal Development Projects

1412. SHRI SONAWANE PRATAP NARAYANRAO:
Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) the details of Tribal Development Projects/
Programmes implemented/under implementation in the
country including Maharashtra;

(b) whether the Government has received any
complaints regarding corruption and irregularities in
the implementation of these programmes from State

Governments including Maharashtra; and
t
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(c) if so, the action initiated against persons found
involved in those irregularities?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. TUSHAR CHAUDHARY): (a) The
details of tribal projects/programmes implemented/under
implementation in the country, including Maharashtra, have
been given in the Annual Reports of the Ministry, including
the Annual Report for the year 2008-09, copies of which

~are avallable in the Parlilament Library.

(b)  No, Madam. No complaints have been recelved
during the current year (2008-10) on misuse of funds
allocated to the State Governments by the Ministry of
Tribal Affairs for tribal development projects/programmes.

(c) Does not arise in view of (b) above.
Languages in Currency Notes

1413, DR.THOKCHOM MEINYA: Will the Minister ot
FINANCE be pleased to state:

(a)  whether all the languages included in the Vllith
Schedule of the Constitution appear on the Indian currency
Notes;

(b) if not, the reasons therefor;

(c)  whether the Government has plans to include
the languages in the Vilith Schedule of the Constitution in
the Indian Currency Notes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) No,
Madam. Out of 22 languages in VIlith Schedule of the
Constitution, 15 languages have been included in the
language panel of the banknotes, apart from Hindi which
is displayed prominently on all denomination of banknotes.

Incorporation of languages in the language panel of
the banknotes is a part of design of the banknotes which
is changed every 7-8 years and updated from time to time
taking into consideration space constraints.
[Translation]

Solar Tubewelles in Uttar Pradesh
1414. SHRI GORAKHNATH PANDEY: Will the

Minister of NEW AND RENEWABLE ENERGY be pleased
to state:

(a) . whether any plan has been evolved or
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proposed to be evolved to run tubewells using solar energy
keeping in view drought, shortage of power and constant
decline of water level in rivers in various areas of Uttar
Pradesh;

(b) if so, the-deiails thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH] : (a) to (c) At present,
the Ministry is providing central financial assistance of Rs.
30 per Watt peak (Wp) subject to a maximum of Rs.50,000/
- for installation of solar photovoltaic (SPV) water pumping
systems, having SPV module ca<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>